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LEGISLATIVE ASSEMBLY.
Wednesday, 17th September, 1924,

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President in the Chair. '

QUESTIONS AND ANSWERS.
CASE AGAINST SERGEANT O’MEARA, MANAGER OF THE GRrAss FarM, DEOLALL

2058. *Haji 8. A. K. Jeelani : (a) "Will the Government be pleased
to state whether it is a fact that Sergeant O’Meara, Manager of the Grass

Farm, Deolali, was prosecuted and tried by the Military Court of Inquiry
in 1921 at Deolali ?

(b) Will the Government be pleased to state the charges on which
prosecution was launched against-him ?

(¢) Will the Government be nleased to state whether it is a fact thad
on the findings of the Military Court of Inquiry Sergeant O’Meara was
further prosecuted before the Cantonment Magistrate of Deolali ¢

(d) Will the Government be pleased to state the names, and desig-
nations of those who were cited as chief witnesses in this case and whose
vvidence was taken in full ?

(e) Is it a faet that after a full trial of the accused and on the
strength of the evidence tendered, he was committed to Sessions by the
Cantonment Magistrate *

(f) Is ita fact that at the Court of Sessions the case was withdrawn
by the Government pleader ?

(g) Will the Government be pleased to state the reasons for the with-
drawal of the case ? ’

(h) Will the Government he pleased to state whether it is a fact
that the witness who gave evidence in the two Subordinate Courts against

the accused, tendered evidence in favour of the accused at the Court of
Sessions ?

(i) Will the Government be pleased to state whether any actjon,
departmental or otherwise, has pren taken against him for tendering con-
flicting evidence ? '

(s)_ Will the Government be pleased to state whether there had been
any Indian witnesses in this case, if so, will the Government be pleased
to state their names and avocations ?

(k) Will the Government be pleased to lay on the table a copy of the
papers connected with the case ?

Mr. E. Burdon: (a) The conduect of Staff Sergeant O’Meara, Manager
of the Military Grass Farm, Deolali, was investigated by a Court of
Inquiry which was held at Deolali on the 16th May 1921. In the recom-
mendation of that Court, the case was reported to the civil police for
Investigation.

_ (b) and (c). A prosecution was instituted, under sections 109, 465,
477-A and 480 of the Indian Penal Code, in the Court of the Cantonment
Magistrate, Deolali. '

( 3557 )

L237LA 4



3558 LEGISTATIVE ASSEMBLY. [17TE SEPT. 1924,

(d) A statement giving the names and designations of the witness‘es
is laid on the table. :

(e¢) The case was committed to the Sessions Court, Nasik, by the
Cantonment Magistrate, Deolali. ’

(f) The case was not withdrawn. Agreeing with the unanimous
verdict of the jury, the Judge held that the charge was not proved
against the accused, and they were, therefore, acquitted.

(g) This question does not mow arise.

(k) Government are informed that this is not a faect.

(1) Does not arise.

(j) Yes. The information desired has been given in the statement
laid on the table in reply to part (d) of this question.

(k) Government are not prepared to lay any papers on the table.

The judicial records are not in the possession of the Government of
India.

Btatement giving the names and designatiaﬂé of the witnesses who tendered evidence.
in the case against Sergeant O'Meara.
Major V. W. Brett, Assistant Controller of Grass Farms, 9th Circle.

Major H. Kirke (formerly Deputy Assistant Director, Veterinary Serviees,
Poona Distriet).

Captain R. L. Watts, Oxfordshire and Buckinghamshire Light Infantry.

Ehan Sahib Sheik Ahmed, Deputy Examiner, Military Accounts Department.
Karid Khan, Octroi Inspector.
Esmailjii, Contractor.

Mithu Pillaji Dhangar, Weighman and Despateher, Military Grass TFarms,
Deolali.

Bhagehand Shirsat (without occupation).

RELIEF oF Di1STRESS CAUSED BY THE FLooDS IN SOUTHERN INDIA.

2059. *Mr. C. Duraiswami Aiyangar : Will the Government be
pleased to state what action the Government of India intend taking

to co-operate, with the Local Government in granting relief to the
distressed people in the flooded areas in Southern India ?

. Mr. J. W. Bhore : The attention of the Honourable Member is drawn
to"the reply given to Mr. Bhubanananda Das’ question No. 1905 on the
same subject.

Mr. A. Rangaswami Ajyangar : May I know if the Government
would be able to give some time to Members of this House to bring to
the notice of Government the nature of the relief that is needed from

the Government of India to the Madras Government for the people in
distress.

Mr. J. W. Bhore : I am not in a position to give the Honourable
Member any deéfinite assurance, but I have already promised to consider the
point.

APPOINTMENT OF A COMMITTEE TO CONSIDER THE GRIEVANCES OF THE PUBLIC
WITH REGARD TO RAILWAYS.

2060. *Mr. C. Duraiswami Aiyangar: (¢) Is it a fact that the
Secretary, Railway Grievances Redressing Association for India

-
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addressed a letter in August 1921 to His Excellency the Governor
General stating in detail the complaints of the public w1th constructive
suggestions !

(b) If so, will the Government be pleased to state what action has
been taken to remedy the grievances !

(¢) Do the Government intend to get a representative committee
appointed to inquire and report on the grievances and their remedies ?

Mr. C. D. M. Hindley : (a) Yes.

(b) The Secretary, Railway Grievances Redressing Association for
India was informed at the time by the Private Secretary to His Excel-
lency the Viceroy of the action taken.,

(¢) Government do not consider the appointment of such a Com-
mittee necessary.

INCREASE oF LicEr vk FEES FOR THE SALE oF COFFEE, ETC., AT RAILWAY
StaTioNs ON THE SoUTH INDIAN RAmLWAY,

2061. *Mr. C. Duraiswami Aiyangar: (a) Is it a fact that Mr.
Muirhead, the Managing Director of the South Indian Railway Company,
increased the license fec for selling coffee, ete., to the passengers on the
platform from about one rupee a year to about six rupees a month ?

(b re the (Government aware that increase of the. license fee
results 1n the supply of an inferior quantity of coffee, sweetmeats ete., to
the passengers !

{e) Are the Government prepared to take steps to get the license fee
reduced to a nominal term ?

Mr. C. D. M. Hindley: (a), () and (¢). Government have no
information. The matter is one which, if represented to the Agent,
might suitably be discussed with the Local Advisory Com-mtttee of the
Railway.

A copy of the question and answer will be sent to the Acent.

THEFT oF INSURED LETTERS.

2062. *Mr. C. Duraiswami Aiyangar : (a¢) Has the attention of the
Government been drawn to an article in ‘‘ Railway Guardian ”’ of May
1924 under the headmg ‘“ the second class gate-keeper of Trichinopoly
Junetion 8. I. Ry. Co.’ ' -

(b) Is it a fact that there were some defalcations of the contents
of insured letters delivered from the Terupati Post Office ?

(¢) Wil the Government be pleased to state the number of such
letters and the value of contents lost ¢

(d) Will the Government be pleased to state if the culprit has
been detected ?

Mr. H. A, S8ams : (a) No.
(b) Yes.
(c) Three, each for one hundred rupees.

(d) No. A postman who was suspeeted was transferred to another
post office where he is being prosecuted in connection with another ecase.
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ExpeNDITURE ON Roaps I THE &y, THOMAS MoOUNT CANTONMENT.

2063. *Haji 8. A. K. Jeelani : (a) Will the Government be pleased
to state separately the total income for the past three years of the St.
Thomas Mount Cantonment proper and the Bazaar Boundary division
(Badar Bazaar) of the said cantonment 1

(b) Will the Government be pleased to state the budget allotment
for repairs and constructions of roads of the St. Thomas Mount Can-
tonment for the last three years ?

(c¢) Will the Government be pleased to state how much of this
allotment had actually been spent for construction and repairs of roads
in the Cantonment proper and the Bazaar Boundary division of the St.
Thomas Mount Cantonment.

Mr. E. Burdon : The information required has been called for from
the local military authorities. I will communicate it to the Honourable
Member when it is received.

ReELIEF MEASURES FOR AREAS AFTECTED BY THE RECENT FLoops.

2064. *Sardar V. N. Mutalik : Will Government be pleased to state
whether this Government intend to render any help towards the
relief measures for the areas affeected by recent floods, and thg extent,
and nature of the help ? .

Mr. J. W. Bhore : The attention of the Honourable Member is drawn
to the reply given to Mr. Bhubanananda Das’ question No. 1905 on the
same subject.

APPOINTMENT OF ADDITIONAL JUDGES To THE CaLcurta HicH Court.

2065. *Mr. Kumar Sankar Ray : (a) Will the Government be pleased
to state whether any representatlon has been made by the Calcutta
High Court for the appointment of additional Judges to the said High
Court ? ,

(b) If so, what are the grounds advaneed for such add.ltlonal
appointments L

(c) Is congestion of work ome of such grounds ! If so, will the
Government be pleased to publish a comparative statement of the
number of different kinds of cases instituted and disposed of by the
High Court in the years 1905 and 1922 respectively ?

(d) Whether such congestion if any, is tending to inerease or
decrease since 1922 1t

Mr. H. Tonkinson : (a) Yes.

(b) and (¢). The proposal is based on the ground of the accumula-
tion. of arrears. The Honourable the Chief Justice has expressed the
view that although every effort is being made to reduce the arrears the
Court with its present staff can barely keep abreast with current work,
and that there is no hope of overtaking the arrears unless substantial
‘additional assistance is given to the Bench. Statements containing the
_statisties asked for are laid on the table.

(d) The total pendency of suits was less on the 1st January 1924
than in the two preceding years.



QUESTIONS AND ANSWERS. 3561

APPENDIX.
Statement showing the arrears of work in the Calewtia High Court an the Yat July 1922 and 1st January 1923.
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Statement showing the arrears of work in the Calcwita High Cowrt on the 1at July 1922 and 15t January 1o2s°®

HALF YEAR ENDING PHE HALY YEAR EXDING THE 31sT
30ty Juwk 1922 DecEunxr 1922,
- . —
3 f . g
Appeliateside Civit. | = 1S F | ] =8 .
Egi-zg!. % EE g:é ¥ ES: E
[ . - -— 1
1932 3 i'i‘%s 4|1 ii-‘i
(-] (-'c a - = ‘3 b
First Appeals . . . ml 206 195| <63 | 132 sos | 13| es2
Beoond Appesls .. 5323 1,547 16,870 |2,220 | 4,650 |1.158 | 5808 | 1,328 | 4,480
Miscellancous cases . . | 1,342 1,718 |3,060 (1,780 | 1,280 | 1,301 | 2,581 | 1,969 (1,212
Totals for the above periods | 7,118 a,uu) 10,688 | 4,105 | 6,393 | 2,501 | 8,084 | 2,810 | 6,174 |
|




3562 LEGISLATIVE ASSEMB"Y. [17te Serr. 1924.

Tabular siatement showing the arrears of the Calewtia High Qowrt on the 1st July 1005 and 1t January

1908,
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Mr. K. C. Neogy : Have Government considered the desirability of
estahlishing a City Civil Court for Caleutta ?

Mr. H. Tonkinson : That question, I think, was considered some
vears ago, but it has not been recently considered.

- Mr. K, C. Neogy : Are Government aware that the Retrenchment
Committee which was appointed to go into the expenditure of the High
“Court of Calcutta in their report recommended that the establishment
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of a City Civil Court might be considered as a method of reducing the
- work of the Caleutta High Court !

Mr. H. Tonkinson : I am prepared to take that as a statement of
fact from the Honourable Member.

REPRESENTATION FROM SARBILAND KHAN, LATE Sus-INspEcTOR OF PoLice,
Dega IsMaiL KHAN, AqAINST HI8 DIsMIssAL.

2066. *Xhan Bahadur Makhdum Syed Rajan Baksh Shah : Have the
Government of India received a representation addressed to His Excelleney
the Viceroy against the order dated 3rd April 1924 of the Honourable the
Chief Commissioner, North-West Frontier Province, rejecting the appeal
and confirming the order of the Inspector General of Police, dated 19th
January 1924 dismissing one Sarbiland Khan late Sub-Inspector No. 7
in Dera Ismail Khan, or has the same been withheld under some execu-
#ive authority by the local administration through whom it was submitted

The Honourable 8ir Alexander Muddiman : The Government of
India have received no such representation and have no information
,regayding the withholding of any such mepresentation by the Chief Com-
missioner.

QUALIFICATIONS OF SARBILAND KHAN, LATE SuB-IN8PECTOR OF PoLics;
Dera Ismam Kuaw.

2067. *Khan Bahadur Makhdum Byed Rajan Baksh Shah: Is it a
fact that the dismissed Sub-Inspector Sarbiland Khan (a) possessed high
educational qualifications having passed :

(1) The Anglo-Vernacular Entrance Examination of the Punjab
University.

(2) The Patwari, and

(3) Kanungo Examination of the Revenue Department, and

(4) With credit the St. John Ambulance Examination.

(5) Stood first among all the Punjab and Frontier Province eandi-
dates at the 1910 Upper Class Examination of the Phillour
Police Training School ?

(b) Has he served Government for 22 years of which 16 years were in
the police and is it a fact that for his good work he was promfuted
to the post of Sub-Inspector in 1915 and given his grade promotion in

April 1923 ¢
(c) Was he on several occasions granted commendation certificates

and rewards for his meritorious services {
The Honourable Sir Alexander Muddiman : The Government of
India have no information.

Case oF SARBILAND KHAN, LATE SUB-INSPECTOR oF PoLice, DEra IsMam
Knan.

2068. *EKhan Bahadur Makhdum 8yed Rajan Baksh 8hah : (¢) Is it
a fact that the main charge against Sarbiland Khan was that he did not
properly investigate a case of grievous hurt on the nose with a stick which
was eventually compromised and that he was also found fault with for not

complying with the orders of the Inspector and Deputy Superintendent of
Police to produce before them parties and witnesses in that case but it

wus proved that at the time when these orders reached the police stalion
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_he was working as & junior under his semor oﬂﬁcer bub Inspector Basheshar
‘Nath ?

" (b) Was Mr. Cooks, Inspector General, to whom the papers were first
sent up struck with the irrelevancies of the proceedings and did he in his
order, dated 21st August 1923, direet further inquiry and was the Sub-
Inspector as a result of that order reinstated ?

(¢) How was it that no further inquiry was made by the Superin-
tendent of Police in compliance with the above order and is it a fact that
the Sub-Inspector was dismissed by Mr. Tomkins who succeeded as
Inspector General on the first report referred to ?

(d) Did *“ C ”’ or confidential reports form one of the chief reasons for
the order dismissing the Sub-Inspector ?

(e) Is there a rule 17—3 in the Police Code issued by Govern-
ment authority which lays down that ‘‘ dismissal shall be awarded only for
the gravest misconduct and in making such an award regard shall be held
to the length of service of the offénder and his claim to pension ’’ ¢

(f) If the answers to the above questions are in the affirmative and
the facts on which they are based are correctly stated are the Governiuent
of India prepared to call for the papers and reconsider the case 1

The Honourable 8ir Alexander Muddiman : (¢) to (d). Government
have no information. .

(e) Yes, but the quotation is mot quite accurate.t

(f) I am not prepared to call for the papers, since the case was one
which the local Administration had full powers to dispose of.

OPERATION OF SEcTiONS 211 AND 500 oF THE INDIAN PENAL CODE IN THE
DEra Ismam Kwan DisTricT.

2069. *Khan Bahadur Makhdum Byed Rajan Baksh 8hah : Is it a
fact that sections 211 and 500 of the Indian Penal Code do not operate
in Dera Ismail Khan district of the N. W. F. Province ¥ If so, will the
Government please state the reasons for which the following case -was
dismissed by the Deputy Commissioner :

Sardar Asad Jan Khan, son of Nawab Sahib Mohammad Afzal
Khan Gandapur of Kulachi complainant versus Abdul Majid
Khan, son of Mohammad Atal Khan Gandapur accused ;
ﬁlO%d on 23rd January 1920. Charge under sections 211
500 ¢

The Honourable S8ir Alexandef Muddiman : The information

required has been called for from the local Government and will be com-
municated to the Honourable Member when it is received.

DiFFERENCES BETWEEN KHassADArs, Scouts aNp Chighawalas.

2070. *Ehan Bahadur Makhdum 8yed Rajan Baksh 8hah : (¢) Will
the Government be pleased to state what is the difference between a Khassa-
dar, a scout and a Chighawala 1

(b) What services are taken from them and what is given them in
return per month ¥

(¢) What is ‘“ Shahi Chigha '’ ? Do the Government give anything
to the persons who go on Chigha ?

t The words ¢ under the black mark system o~ ’’ ghould come in between the words
¢¢ only ’’ and ¢ for ',
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(d) If nothing is given them is it because of thie fact that they live in
the settled districts ang are peaceful subjects ; or is it because of the fact
that in order to save their lives and propérties from the inroads of the
raider they are given rifles by the Goversment ?

Mr. Denys Bray : (a) Khassadars are -tribesmen (mainly trans-
border) employed on a tribal basis for wateh and ward on or across the
border. They fzed, clothe, house and arm themselves. Scouts are mem-
bers of the North and South Waziristan Scouts which have replaced
the old Militia unit__s. They are provided with uniforms and arms and
hold the more important posts in Waziristan which are not oceupied
by troops. A Chighawale is any member of a village pursuit party,
who turns out as in duty bound by frontier village custom to drive off,

or intercept, raiders attacking or threatening his own or a neighbouring
village. '

(b) Khassadars patrol and picket roads, furnish escorts, and help
in preventing the passage of raiders. The duties of the Scouts are
somewhat similar. The Chighawala’s duties I have already specified.
Khassadars get Rs. 20 to Rs. 30 monthly ; Scouts are paid at slightly
lower rates than Sepoys. Chighawalas as such receive no pay.

(¢) The term i« not in current use. Though Chighawalas receive no
regular pay, they are commonly rewarded if they render good service.

(d) Scouts and Khassadars receive pay as whole-time Government
servants. Chighawalas are not Government servants at all, but are often
armed with Government rifles.

Bigar 1~ THE GANDAPURI TracT oF THE N. W. F. ProvINCE.

2071. *Khan Bahadur Makhdum 8yed Rajan Baksh 8hah: Is it a
fact that bigar is vife in the Gandapuri traet ¢

[RRIGATION WORK ON THE LUNI RIVER.

2072. *Khan Bahadur Makhdum Syed Rajan Baksh 8hah : (¢) Will
the Government be pleased to state when in the Gandapuri tract it was made
a law that in future the irrigation work on the Luni river should be done
on ‘‘ ragha ’’ instead of *‘ maujuda ’’ ¥ .

(b) How many times was the dam at Madi village made an exception
to the rule.

(¢) Did the zamindar protest that the law has been broken by the
officers themselves ¥ If so, was any heed paid to such protests {

Dams AND WATERWAYS IN THE GANDAPURI TRACT OF THE N. W. F. PROVINCE.

2073. *Khan Bahadur Makhdum 8yed Rajan Baksh 8hah: Is it a
fact that (¢) those dams and waterways which were admitted by the last
settlement in the Gandapuri tract are disallowed by the irrigation depart-
ment ; and (b) when to redress their grievances an application is sent to the
present Revenue Assistant he takes months and months in deciding such
cases 1

Mr. J. W. Bhore : The information is not évailable and has been

called for from the local Administration,
L23TLA Az
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REPRESENTATION OF MUHAMMADANS IN THE INCOME-TAX DEPARTMENT OF
THE PUNJAB AND THE NOBRTH-WEST FRONTIER PROVINCE.

20'?4. *Khan Bahadur Makhdum 8yed Rajan Baksh Shah: (a) Will
the Government be pleased to state the number of appointments held hy
Christians, Hindus, and Muhsmmadans as Assistant Commissioners,

. Income-tax officers, Inspectors and clerical assistants in the Income-tax

Department of the Punjab and the North-West Frontier Province . :

(&) Will the Government be pleased to state the number of Christian,
Hindu and Muhammadan assessors in these Provinces {

(¢) Will the Government be pleased to state why the proportion of

the Muhammadans is so low in the Income-tax Department and what

steps the Government propose to take in order to ensure proper representa-
tion for the Muhammadans ?

THe Honourable Sir Basil Blackett : The information is being
obtained and will be furnished to the Honpurable Member in due
course.

RestLT OF THE STAFF SELECTION BoARD EXAMINATION HELD IN JUNE 1924,

2075. *Khan Bahadur Makhdum S8yed Rajan Baksh 8hah : (¢) Will
the Government be pleased to lay on the table a list of candidates who
came out successful in the examination held by the Staff Selection Board at
Simla in the end of June last ¥ How many of these successful candldates
have so far been provided for ?

(b) Are the Government prepared to consider the question of noti{ying
the names of those successful candidates who are not likely to be provided
for by the Government of India, to Provincial Governments, so that they
could have a chanee of employment in Government offices sooner ?

The Honourable 8ir Alexander Muddiman : (a) A copy of the list
of outside candidates who passed the Staff Selection Board’s examina-
ticn held in June last is placed on the table. It is too early yet for any of
1the candidates to he provided with appointments.

(b) Copies of the list have been forwarded to Local Governments
fo: publication in the loecal Gazettes if they consider it desirable. At
the request of some Local Governments the names of the candidates in
the list belonging to their provinces have also been communicated to
them.

No. F.-878-24-Public.
GOVERNMENT OF INDIA.
HOME DEPARTMENT.

NGTIFICATION.
PusLic,
Simla, the 20th August 1924,

The names of the outside candidates who have qualified for employment in the
Government of India Secretariat and in Attached offices as a result of the examination
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held by the Staff Selection Board on the 28th and 30th June 1924 and the marks obtsined
by each candidate are hereby published for genesal information :

List of candidates qualified for employment as stenographers in order of merit.

Serial No. 1 Roll No. ! Names, Marks. | Speed per minute.
) 368 | V.G.R. Aivangar - . 180* | - 140 wo;ds
2 75 | Dalip Singh Bhala . . 378 140
3 ; 365 | V. Deraiswami . . . 356 100 ,,

i : 320 | ShankarDas Malik . . 140* 100 ,,

5 : 249 | Mohd.Siddiq . . . 321 100

6 245 | Mohd. Yaqub . . . 320 100

7 335 | Bita Ram . _ 316 w00

8 340 | Syved Mohammnied Huem . 292 100 ,,

9 10 | Agam Prasad Mathur . . 286 100 ,,
10 68 | Brij Mohan Vaishya . . 268 100
11 252 | Muni Lal ... 265 100
12 41 | Barkat Ram Anand . . 259 00 .
13 350 | Sukhabindu Sen Gupts . 252 100
14 191 | K. L. Talwar . . 195 100 ,,

* Indicates marks for stenography only. These candidates were exempted from the
written examination as they had previously qualified.

List of candidates gualified for employment as typists and routine clerks, in order of
meril,

-

—
8erial No. | Roll No. Names. | Marks.
- |
1 368 | Misa Agnes Vieux . . . . . . 303
2 267 | Padam Nabh Joshi . . . . . i 247
3 26 | Avadh Narain Lal . . . . . 24]
4 172 | Kalwant Rai . . . . . o 239
b 66 7 Chand Kishore . . . . A 223
6 112 | Guranditta Mall Chopn . . . . 221
7 113 | Gurbaksh Singh . . . . . . 221
8 33 | BadriDattJoshi . . . . . .. 214
9. 28 | Ayodhia Prasad . . . . . . 210
10 25 | Angshuman Banerjee . . . . . 209
11 80 | Brij Bhushan Lal . . . . . . 209
12 247 | Mohammed Yusuf . . . . . 206
13 133 | Hari Krishan Joshi . . . . . 208
14 53 | Bibhuti Bhushan Datt . . . . . 203
15 357 | Syed Ghalib Ali Shah . . . . . 202
16 243 | Mohd. Yaqub Ahmad . . . . . 199
17 322 | Shah Din « - .. 198
18 261 | Nazir Ahmad . . . . 198
18 300 | Ram Swaroop Bharma . . . . 198
20 313 | Sardari Lal . . . . 192
21 93 | Fazlur Rhaman . . . . . S 192
22 332, | Shiv Narain Saksena . . . . 191
28 333 ! Shiv Shankar . . . . . 180
M - 225 . M. L. Dilvaria . . . . . . 189
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Serial No. | Roll No. T, Names. Marks.
26 - 360 | Triloki NathGupta = .- . . . R {. o
26 : 137 Harnam Dass . . . 186
27 324 | Shah Mohamed Bu.mey . . . 181
28 177 | Kesar Singh . . . . 180
29 179 | Khushal Chand . . . . 180
30 120 | Gyan Chand (P. P. Ja.m} . . . 176
31 5 | Abdul Wahid . . . . . . 176
32 2556 | Mohammad Riaz Shah . . . - 172
33 49 | Bhagwati Prasad . . . . . . 169
34 344 | Sardar Mohd. . . . . . . 167
35 .208 | Mahboob Alam . . . . . - 166
36 208 | R. R. Kochhar . . . . . . 161
37 188 | Kishore Chand . . . . . . 153
38 363 | Tufail Mohammad 151
39 337 | Sita Ram Kaistha . 146
40 380 | Sharifur Rahman Khan 144

T. SLOAN,

Deputy Secretary to the Governmeni of India-

REPRESENTATION OF MUHAMMADANS IN T:1E OFFICE OF THE DisTRICT TRAFFIC
SUPERINTENDENT, QUETTA, NORTH-WESTERN RAILWAY.

2076. *Khan Bahadur Makhdum S8yed Rajan Baksh 8hah : Has the
notice regarding the number of Muslims employed in the office of the
D. T. 8., Quetta, published in the issue of 17th August 1924, of the Muslim
Outlook come to the notice of the Government ? If so, do the Goverment

propose to take steps to give adequate representatlon to the Muslim comn-
munity in the staff of the office of the D. T. 8., Quetta !

Mr. C. D. M. Hindley : Government have not seen the notice quoted,
but in this connection the Honourable Member is referred to the reply

in respect to a similar representation given to Chaudhri Bahawal Baksh
on the 20th March 1924.

ProrosEp CONSTRUCGTION OF THE ODERO LAL-SAKRAND LigHT RAmLway.

2077. *Mr. Harchandrai Vishindas : (e¢) Is it a fact that Government
veplied to the application of Messrs. Forbes, Forbes, Campbell & Co., Litd.,
of Karachi for sanction to build the Odero Lal-Sakrand Light Railway "
that the Government had no objection to the construction of the line by
the company but that the Government were not prepared to grant any
coneessions for survey or construction ?

(b) If so, will Government be pleased to state the reasons for such
refusal ?

(¢) Is it a fact that in the past such concessions were granted as a
matter of course ?

Mr.C.D. M. Eindley : (@) The reply given to Messrs. Forbes, Forbes,
Campbell and Co. in April last about the proposed Odero L.al-Sakrand
Light Railway was that the Board had no objection to the construetion
of the proposed lice, but were not prepared to undertake the survey,
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;)r if the construction of the railway were eventually decided upon to
grant any concession under the branch line terms of 1913.

(b) The reason for that reply was ‘that the braneh line terms of
1913 are at present in abeyance.

(¢) It is not correct to say that in the past such concessions were
granted as a matter of course. Proposals submitted by the promoters
of such branch lines were subjected to careful examination before con-
cessions were granted under those terms.

Mr. Harchandrai Vishindas : May I inquire whether in this case
there is any chance of these feeder lines coming into existence * Have the
Government come to a conclusion !

Mr. C. D. M. Hindley : In this particular case I think it is a matter
for the Local Government to take up and if they do so, I have no doubt
that we shall consider any representation they send to us on the subject.

Mr. Harchandrai Vishindas : Is the Honourable Member in a position
to come to a conclusion as to whether these lines would be financially
paying in the long run ¥ Has that question bgen taken into consideration
by the Government ?

Mr. C. D. M. Hindley : I am speaking from memory, perhaps not
perfect memory. But in regard to this ease my impression-is that it
is not what we call a remunerative project.

ENCOURAGEMENT OF PRIVATE ENTERPRISE FOR THE CONSTRUCTION AND
WoRKING OF BRaANCH AND FEEDER Rammway LiNEes.

2078. *Mr. Harchandrai Vishindas : (a) Have the Government of
India in their Railway Department modified their former policy of
encouraging private enterprise for the construction and working of branch
and feeder lines {

(b) Did such modification aim at the State’s in preference to private
companies’ finaneing of such lines ?

(¢) If so, are Government in adequate funds to carry out all spch
schemes as private companies have offered to undertake ?

(d) Have Government invited and received opinions from the various
C‘hambers of Commerce and is it a faet that the Chambers have favoured
the view that the usual concessions should be granted and private enterprise
encouraged {1 . '

_ Myr. C. D. M, Hindley : (2¢) and (b). The question of modifying the
previous braneh line policy in accordance with the recommendations
in paragraphs 177-180 of the report of the Aeworth Committee is under
consideration.

(¢) Government do not anticipate any difficulty in providing funds
for such branch lines as are likely to prove remunerative. It is, pf
nt::ll:rse, only such lines that private companies would be prepared to

e up. .

(d) The opinions of Provincial Governments were asked but not
those of Chambers of Commerce. It is understood, however, that

o
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certain Provimeial Governments consulted firms interested in branch
line companies.

Mr. Harchandrai Vishindas : If a company undertakes to comtr'uct

a line, if it is unremunerative that loss will not fall on the Government.
It will fall on the company. Am I right ¢

Mr. C. D. M. Hindley : I have no doubt the Honourable Member is
correct, but at the same time I cannot conceive.of a public company

undertaking to construet a line which is obviously going to be unremune-
rative.

*  Mr. Harchandrai Vishindas : Exactly. If the public company under-
takes to construct the line, it may be presumed that the company thinks
it to be remunerative and may be permitted to do so.

Mr. C. D. M. Hindley : I think that is a hypothetical question.

ENCOURAGEMENT oF PRIVATE EXTERPRISE FOR THE CONSTRUCTION OF LIGHT
Ramwavys.

2079. *Mr. Harchandrai Vishindas : (a) Are Government aware
that it was at the earnest solicitations of the people who would be served
oy the Odero-Lal-Sakrand Light Railway that Messrs. Forbes, Forbes,
Campbell & Co., Litd., undertook its construction {

(b) Are Government aware that the Province of Sindh has been
long suffering from great lack of communications {

(¢) Has it come to the knowledge of Government of India that when
the attention of H. E. Sir George Lloyd, the late Governor of Bombay, was
drawn to this drawback in an address presented to him in early January
1923, his reply was that he considered the construction of light rail-
ways to be the proper remedy ; and that in default of Local Boards
shouldering the responsibility of constructing such railways, private
enterprise should be warmly encouraged ?

(d) If so, do-Government propose to translate into action the hope
held out by His Excellency ?

,Mr. C. D. M. Hindley : (a), (b) and (c). The reply is in the nega-
tive.

(d) There is nothing to prevent the hope stated to have been held
out by His Excellency the Governor of Bombay in January 1923 being
realised, and the Government of India have stated in reply to the only
application they have received in regard to the construction of the Light

le]t:nay in question that they have no objection to the construction of
the line.

Mr. Harchandrai Vishindas : Might I inquire whether any commau-
nication has been received from that company as to whether they intend
to construct the line, or have any conditions been imposed upon them by
Government which they are not prepared to accept ? What is the posi-
tion now ¢

Mr. C. D. M. Hindley : The position is as I have already stated.
I do not think any recent application has been received so far as I can
remember. ) '
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C.APACITY oF RaiLwAy WORKSHOPS POR GENERAL REPAIR AND REHABILITA-
TION WORK.

2080. *Mr. W. 8. J. Willson : Will Government be pleased to state
what is the capacity of the workshops attached to each railway system
with regard to :

(@) repair of locomotives,

(b) repair of wagons, .

(¢) manufacture of spare parts for wagons,
(d) general repair and rehabilitation work ?

Mr. 0. D. M. Hindley : The information asked for in (a) and (b)
is being collected and will be supplied to the Honourable Member on
receipt ; also the information with regard to (¢) if it is possible to
obtain it.

(d) If the Honourable Member will suggest the unit on which the
capacity of workshops for general repair and rehabilitation work ean
be calculated, I will see whether it is*possible to obtain the information
for him. .

REsoLUTION r¢ RUPEE TENDERS FOR THE PURCHASE OF STORES.

2081. *Mr. W. 8. J. Willson : Will Government be pleased to state :

(a) What action they have taken on the resolution of Mr. M. A.
Jinnah as amended, which the Assembly passed at the
Delhi session recommending that Rupee tenders should be
called for all State purchases in this country ;

(b) The capital outlay on the workshop of each railwayr system
in India and what additional outlay is expected to be made
in the next five years ?

The Honourable Mr. A. C. Chatterjee : (a) The question is receiving
consideration and the Honourable Member will realize that it has to be
examined in many complicated aspects.

(b) I place on the table two statements giving the information
so far as available.

I .
Statement showing capital outlay on workshops including stores buildings on each line
of State railways whether worked by Coy. or State incurred from commencement
of operations or from date of purchase in the case of railways purchased from the
old Guaranteed Railway Companies to end of 31st Marck 1924,

Bailways. Outlay to end
of 1923-24
North Weste: i

o estern .. .. .. .. 2,64,48,229
Oudh and Rohilkhand .. .. .. ’5913(83:243
*Assam Bengal .. .. . . 84,01,322
Bengal Nagpur .. .. . .. 1,32,77,016
Burma .. .. .. 49,23,823
Bombay, Baroda and Central India . 1,11 21571
East ndian .. .. .. .. 1 62’54'861
Great Indian Peninsula .. .. .o 14354478
South Indian .. .. . .. '84,71,564

Enstern Bengal .. . . . Inforn!ation not

Madras and Southern Mahratta .. Inf;:?n}};;li);ﬁ. not
available.
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Btatement showing additional capital outlay proposed to be incurred on the workshops
of each railway system ‘during the five years 1984-26 to 1928-29,

Railwa; Capital

¥ Bs, (La.klul)

Asgsam Bengal Railway .. .. 23.11
Bengal and North Western leway ' . 1.00
Bengal Nagpur Railway .. 54.23
Burma Railways ’ .. 15.09
Bombay, Baroda and Central Indm Ry. . 224.45
East Indian Railway .. . 131.93
Eastern Bengal Railway .. .. 56.58
Great Indian Peninsula Railway .. ° . 165.35
Madras and Southern Mahratta Rallway .. 189.65
North Western Railway . . 93.88
Oudh and Rohilkhand 'Rzu'lwny .. . 151.85

Rohilkund and Kumaon Railway . .

South Indian Railway .. . .- 189.99
., Total .. 1,207.11

Mr. Bhubanananda Das : May I know if Government communicated
this Resolution to the Secretary of State and what the opinion of the
Secretary of State on the Resolution was ?

The Honourable Mr. A. C. Chatterjee : The Government of India
have not yet communicated with the Secretary of State on this subjeet.

Diwan Bahadur M. Ramachandra Rao : May I ask the Honowur-
able Member when the Government are likely to come to a decision in
regard to part (a) of this question ?

The Honourable Mr. A. C. Chatterjee : As soon as possible.

Diwa.n Bahadur M. Ramachandra Rao : May I know what that

means ¢ Sometimes matters remain pending with Govérnment for five
or six yeam.

The Honourable Mr. A. C. Chatterjee : I do not think this question
has been pending for five or six years.

PRrOVISION OF QUARTERS FOR EUROPEAN, ANGLO-INDIAN AND INDIAN GUARDS
~ OF THE EASTERN BENGAL RAILWAY STATIONED AT SEALDAH.

2082. *Mr. Am-ar Nath Dutt : Will the Government be pleased to state
how many European, Anglo-Indlan and Indian guards of the E. B. Railway
stationed at Sealdah are provided with quarters ?

Mr. C. D. M. Hindley : 46 European and Anglo-Indian guards of
the Eastern Bengal Railway stationed at Sealdah are provided with

railway quarters, while no Indian guards stationed there are provided
with railway houses.

Diwan Bahadur T. Rangachariar : When will the railway companies
cease to make this distinetion ? '

Mr. C. D. M. Hindley : Sir, I am aware that the answer as I have
given it implies a diserimination. It is not so in fact. The provision
‘of quarters for railway employees depends on the available supply
of quarters in the neighbourhood. There are places where it is not
necessary to supply any quarters ; there are othér places where it is
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‘essential that they should be provided. I think any one who knows
conditions of life in Calcutta will realize at once that there can be
1o difficulty for Indian guards in obtaining quarters. I would also like
to qualify what I have said in my reply with the remark that these
quarters are not free quarters ; the occupants pay rent for them:

Mr. Amar Nath Dutt : Were there not repeated memorials sub-
mitted to the authorities for free quarters for Indian employees ?

Mr. C. D. M. Hiudley : I am not aware at the moment of any such
memorial having been sent up. If they asked for free quarters I have
no doubt we refused to give them.

Mr. K. C. Neogy : What return do Government get for these
quarters ?

Mr. C. D. M. Hindley : I am not in a position to say in regard
to these particular quarters.

Mr. K. C. Neogy : Is recovery made according to scale of pay or
on the value of the house ?

Mr. C. D. M. Hindley : I think I must ask for notice. I am not
prepared to give details of these calculations at the moment.

Mr. K. C. Neogy : Will it be true to say that the rent is merely
nominal in most cases ? .

Mr. C. D. M. Hindley : No, Sir, it is based on ceftain calculations
in regard to size dnd the class of house.

Mr. A. Rangaswami Iyengar : May I know the principle on which
these calculations are made !

Mr, C. D. M. Hindley : I cannot say, Sir.

ProvisiON OF QUARTERS FOR THE MINISTERIAL AND STATION STAFF OF THE
EasTERN BENa@AL Ramway At CALcUTTA.-

2083. *Mr. Amar Nath Dutt : Will the Government be pleased to state
how meny of the ministerial stafl and station staff of the E. B. Railway
at Calcutta are provided with quarters ?

Mr, C. D. M. Hindley : No members of the ministerial staff of the
Eastern Bengal Railway at Calcutta are provided with Railway quarjers,
while 42 members of the station staff there are provided with railway
quarters.

ELECTRIC INSTALLATIONS AND WATER TAPS IN QUARTERS IN CALCUTTA FOR
EuroPEAN, ANGLO-INDIAN AND INDIAN STAFF OF THE EASTERN BENGAL
RamLway.

2084. *Mr. Amar Nath Dutt : Will the Government be pleased to state
how many quarters in Calcutta for Indian, European and Anglo-Indian
staff of the E. B. Railway are fitted with electric lights and fans and
how many water taps are given in each quarter for Europeans and Anglo-

Indians and how many for Indians %

Mr. 0. D. M. Hindley : 68 European and Anglo-Indian quarters in
Calcutta are fitted with electric installations. No Indian quarters are
so fitted. Two water taps are provided in each quarter for Europeans
and Anglo-Indians and one in each gquarter for Indians.

L237LA B



3574

LEGISLATIVE ASSEMBLY. [17Tm Sepr. 1924,

Electrie Installations are provided for staff drawing Rs. 150 or
more per month.

Mr. Amar Nath Dutt : Is-it a fact that evem arrangements for

watering g.rdens are in many cases made in the case of European
guarters ?

Mr, C. D. M. Hindley : 1 do not happen to know the loecality very
well, Sir, and I eannot say whether waler is used in the gardemns. I
am not sure whether there are any gardens there.

.Khan Bahadur W. M. Hussanally : On what principle is electricity

supplied to people getting Rs. 150 and not to those getting below that
figure ?

Mr. C. D. M. Hirdley : The principle is, Sir, that electric installa-
tions, as 1 have already said, are provided for staff drawing a pay of
Rs. 150 and above, a purely arbitrary figure.

Khan Bahadur W. M. Hussanally
getting below that figure ?

Mr. C. D. M. Hindley : Obviously, Sir, those vrailway servants
drawing less than Rs. 150 would not be ablle to pay for the current
supplied. It is perfectly obvicus I think.

Mr. K. C. Neogy : ks it not a fact that this salary limit excludes a
large 'majority of Indian employees of the railways !

: Why is not supplied to those

Mr. C. D. M. Hindley : The ratio of employees drawing Rs. 150 and
under to those drawing over Rs. 150 is a very large figure indeed, and

therefore by implication the Honourable Member’s question must be
answered in the affirmative,

Khan Bahadur W. M. Hussanally : Has the Honourable Member any
idea as to the cost per lamp per month ?

Mr. C. D. M. Hindley : No, Sir, I might guess, but the guess would
not be worth much.

EKhan Bahadur W. M. Hussanally : Will it not be only a few annas,
less than a rupee per month ?

Mr. C. D. M. Hindley : I have not the slightest idea. I know my
own, bill is more than a few annas a month.

- Khan Bahadur W. M. Hussanally : I believe it will be only six annas
and even those employvees who get below Rs. 150 can easily afford it.

GRANTS MADE BY THE EASTERN BENGAL Ramwway To ScHooLs Fér EUro-
PEANS, ANGLO-INDIANS AND INDIANS.

2085. *Mr. Amar Nath Dutt : (¢) Will the Government be pleased

to state how many schools for Enropeans, Anglo-Indians; and Indians are
there aided by the E. B. Railway !

(b) What amount was paid by the E. B. Railway as aid to schools
for Europeans and Indians in 1922 and 1923 ?

(¢). Will the Government be 1{:;lemf;ed to state if there is any differ-
Eneie in the payment of aids to schools for children of employees of State
ailways ¢
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(d) If so, will the Government be pleased to state what is the
difference and the reason for sueh difference ?

Mr. C. D. M. Hindley : The information has been called for ‘and
will be furnished to the Honourable Member when received.

Mr. Gaya Prasad 8ingh : Will the information be laid on the table
of the House ?

Mr. C. D. M. Hindley : I have no objection, Sir.

GranTs FROM THE FINE FuND oN THE EASTERN BENGAL RAmLway TowarDs
RecreATION CLUBS OF THEIR BMPLOYEES,

2086. *Mr. Amar Nath Dutt : (a) Will the Government be pleased
to state if there is any Fine Fund in the E. B. Railway ?

(b) If so, will the Government be pleased to state if any portion of
it was spent on ball dances ! If so, what is the amount for 1922 and 1923
respectively {

'Mr. C. D. M. Hindley : (a) Yes.

(b) Grants of Rs. 10,175 and Rs. 11,661 wkre made in l‘l22 23 and
1923-24 respecn\ ely m“ards recreation elubs mmntamed for the benefit
of the employés. The Committees of the clubs are respomsible for
spending these grants. .

Mr, Amar Nath Dutt : I beg to know whether any special amount
is spent for ball dances ?

Mr. C. D. M. Hindley : I do not know, Sir. -

Mr. Amer Nath Dutt : Will the Honourable Member be pieased

o

to inquire ¢

Mr. C. D. M. Hindley : No, Sir.

Mr. Amar Nath Dautt : Is any portion of this fund spent for Indian
employees ?

Mr. C. D. M. Hindley : The grants are made, I believe, 10 reerca-
tion c¢lubs run for the benefit of Indian employvees and for European
employees.

.

‘Khan Bahadur W. M. Hussanally : May I know whether the Honour-
able Member did actually make an inquiry as regards the specific question
asked ¢

Mr.C. D. M. thdley No, 8ir, I made no such inquiry. I have
already said that the committees of the clubs are responsible for spend-
ing these amounts. We do not propose to take charge here from Simla
of the direct management of these recreation clubs.

Mr. Amar Nath Dutt : Will the Honourable Member be pleased to
inquire whether any money out of this fund was spent for immoral pur-
poses such as dances !

(Cries of *‘ Order, order "’.)

Mr, Ghaman Lall : Is it a fact that the graats to these clubs a.l.lownd
for Europeans is more than that allowed to Indians ?

Mr. C. D. M. Hindley : I am not in a position to answer that cate-
gorically, Sir, but feel quxte safe in saying that there is no such pre-
ference given.
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’Khan Bahadur W. M. Hussanally : Are Indian employees of railways
represented upon these committees which have the disposal of the
funds ¢

Mr. C. D. M. Hindley : Undoubtedly, Sir. Where a reereation club
is run for the benefit of Indians the Indians are represented on the
committee.

Mr. Gaya Prasad Singh : Considering the serious nature of the
implications involved in this question, do Government propose to make
an inquiry ?

Mr. President : The Honourable Member has no sense of propor-

tion. I am very doubtful whether this has amy public interest what-
ever.

REAPPOINTMENT OF RETRENCHED EUROPEANS, ANGLO-INDIANS AND INDIANS
oN THE EAsTERN BexcaiL Ramwar.

2087. *Mr. Amar Nath Dutt : Will the Government be pleased to state
how many new hands have been appointed after the retrenchment and
how many retrenched hands have been reappointed in the E. B. Railway
and how many of them are Europeans, Anglo-Indians and Indians ?

Mr. C. D. M. Hindley : It is not possible to give the information
asked for, but the Honourable Member is referred to Annexures A and B
to the explanatory Memorandum of the Railway Budget for.1924-25.
Similar information is being collected showing the figures of variation
in the staff up to April 1924 and these will he published in the forth-
coming Administration Report.

APPOINTMENT OF AN ANGLO-INDIAN ASSISTANT STATION MASTER TO OFFICIATE
As TrAFFIC INSPECTOR, LALMONIRHAT, ON THE E. B. RAlLwWAY.

2088. *Mr. Amar Nath Dutt : (¢) Are the Government aware that
the District Traffic Superintendent, Lalmonirhat of the E. B. Railway
recently appointed an Anglo-Indian Assistant Station Master to officiate
in place of Traffic Inspector No. I Lalmonirhat

(b) If so, will the Government be pleased to state if it is a fact that
the officiating man has only joined the post of Assistant Station Master
about a month from the list of guards ?

(¢) If so, will the Government be pleased to state the reason for
not putting any one from the rank of Indian Station Masters who have a
good record of service ?

Mr. C. D. M. Hindley : (a), (b) and (¢). Government have no in-
formation. The matter is one which it is within the competence of local
Railway officials to decide.

i
Bumwping oF RATLwAY QUARTERS NEAR A GRAVEYARD AT KURIGRAM ON THE
EasTERN BENGAL RArLway.

2089. *Mr. Amar Nath Dutt : (a) Are the Government aware that
the -E. B. Railway has acquired a plot of land at Kurigram to shift the
present Kurigram railway station ?

(b) If so, will the Government be pleased to state if the land is on
th- side of a Muhammadan running graveyard 1
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(¢) If so, will the Government be pleased to state if any objection
was raised by the staff to live in quarters to be built near the graveyard 1

(d) If so, will the Government be pleased to state if any land is
available on the southern side of the present railway line ?

(e) If so, will the Government be pleased to state if they have
selected a site for staff quarters in the newly acquired land ?

(f) If so, will the Government be pleased to state what is the dis-
tance between the graveyard and the site for staff quarters ?

Mr. C. D. M. Hindley : (a), (b) and (c). Yes.

(d) It is not known whether any land is available on the southern
side of the present railway line.

(e) Yes, but it is understood that the selected site is as far as
possible from the nearest edge of the graveyard.

(f) Government are informed that the nearest quarters will be
75 ft. from the edge of the graveyard.

QUALIFICATIONS AND PAy oF MUNSIFFS IN THE PUNJAB AND THE NORTH-
WesT FrONTIER PROVINCE.

2090. * Mr. Abdul Haye: 1. Is it a fact that previous tu ihe year 1923
the Munsiffs in the Punjab and North-Western Frontier Province used to
get Rs. 200 to 300 as their graded pay and were treated as members of
the Subordinate Judicial Service ?

2. Is it a fact that the Munsiffs in the Punjab who are now called
Sub-Judges have been brought on to the Provineial cadre since January
1923 and their graded pay has been fixed at Rs. 300—30—8560 ?

3. Is it a fact that the Munsiffs in the North-Western F'rontier Pro-
vince are still members of the subordinate service and are getting the
same old rate of pay, i.e.,, Rs. 200—300. '

4. Is it a fact that the Munsiffs in the North-Western Frontier Pro-
vinee are required to pass the same departmental test as is preseribed for
the Sub-Judges in the Punjab ?

5. If the answer to parts Nos. 1 to 4 be in the affirmative will the
Government please state the reasons as to why the Munsiffs in® the
North-West Frontier Province have been differently treated in this matter ?

6. Are the Government prepared to promote the Munsiffs in the North-
West Frontier Provinece to the Provincial Service and increase their
salaries and also to grant them arrears from January 1923 ¢

Mr. Denys Bray : 1, 2, 3 and 4. Yes,

5 and 6. The present Munsiffs do not possess the same educational
qualifications as their confréres in the Punjab. The question of insisting
on the same qualifications and of applying the same scale of pay is under
consideration.

Khan Bahadur Sarfaraz Hussain Khan : Why are Munsiffs in the
North-West Frontier Province paid less than those in the Punjab %
‘Why this difference ?

Mr. Denys Bray : It is a matter of history, Sir.
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INCREASE IN THE NUMBER OF MUNSIFFS IN THE NORTH-WEST FRONTIER
PrOVINCE.

2091. * M:. Abdul Haye : (a) Ix it a fact that moest of the Jdistricts
of the North-West Frontier Province have only one Munsiff stationed at
the head-quarters of the district, while in the Punjab a Munsiff has been
provided for almost every Tehsil ¢

() Is the Government aware that in the North-West Frontier Pro-
vince the litigant public of villages find it very inconvenient to come to
the head-quarters of the districts for their cases as very often they have
to.travel long distances over dangerous and bad ioads

(¢) Is it a fact that in the North-West Frontier Province there are at
present only eight posts of Munsiffs ?

(d) Are the Government prepared to inerease the number of Munsiffs
in the North-West Frontier Province {

(e¢) What is the total number of accepted candidates for the post of
Munsiffs in the North-West Frontier Province ¢

(f) Is it a faet that in most eases stich candidates have to wait for
five or more years before they are taken into service ?

‘Mr. Denys Bray : (@) Munsiffs in the North-West Frontier Pro-
vinee are stationed as follows :—Peshawar 2, Mardan 1, Abbottabad 1,
Haripur 1, Kohat 1, Dera Ismail Khan 1, Bannu 1, total 8, for five districts
and sixteen tahsils. ,

(b) Government are aware of the difficulties referred to.

(c) Yes.

(d) Government are not at present prepared to increase tlie number
of Munsiffs in the North-West Frontier Province as they consider a
larger establishment would in the present circumstances. be extruvegant.

(e) Twenty-two.

{(f) Yes, candidates have to wait many years before appointment.

Khan Bahadur Sarfaraz Hussain Khan: Can Government not
improve the qualifications of the Munsiffs ¢

Mr. Denys Bray : On our list of candidates there are excellent
Munsiffs available.

TRAYSFER OF THE OFFICE OF THE ACCOUNTANT GENERAL, CENTRAL Re-
VENUES, T0O DELHIL

2092. *Mrc T. C. Goswami : (¢) When is the Jukes C(ommittee’s
Scheme expected to mature ?

. (b) Is it a fact that the office of the Accountant General of Central
Revenues 1s going to be removed to Delhi early in October ¢

(¢) If so, have the clerks who are to go to Delhi been selected and
informed that they have to go to Delhi ? Do the Government propose
to give such clerks timely notice to enable them to make arrangements ¢

(d) Have any concessions and allowances. permanent or temporary,
been granted to those clerks who are to go to Delhi ?

(e) Are Government prepared to consider the advisability of post-
poning this removal to Delhi pending the Jukes Committee Scheme
maturing ?
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(f) Are Government prepared to conmsider the advisability of assign-
ing men to the provincial branch in the province tg whiel they belong -

(g) Is it not a fact that the eonditions of service of the men (except
those of recently appointed men) do not render them liable to transfers,
and that their salaries are not on an AH-India basis 1

The Honourable 8ir Basil Blackett : (a) There is no ‘‘ Jukes Com-
mittee.”’” Strictly speaking the rest of the question does not arise but
I may inform the Honourable Member that Mr. Jukes is an officer on
speecial duty in the Finance Department with two assistants. As a result
of his investigations, various experiments in the separation of audit
from accounts are in progress, or are shortly to be in progress, in various
parts of India. The date of the conclusion of the special duty must
depend upon the results of these experiments.

(b) Yes.

(¢) The whole staff will move to Delhi éxcept a portion to be
selected within the next few days whieh will remaih in Caleutta. This
position is known to the staff.

[ 2

(d) The Auditor General’s proposals regarding the concessions to
be granted to the staff which will be transferred to Delhi arc at present
under consideration.

(e) After full consideration of all the circumstances involved, it
has heen decided to remove the office in October ‘next.

(f) Of the staff which will be transferred to Delhi in Oétoher next,
there is no likelihood of any considerable number being retransferred
to (Calcutta in connection with Mr. Jukes’ - scheme. If and when
the scheme is extended to the provincial accounts in Bengal, men from
the office of the Accountant General;, ‘Bengal, will have the first claim
for transfer to the separate provincial accounts branch.

(9) The clerks and Subordinate Accounts Service men are not liable
to transfers (except that the latter are liable to transfer to the Auditer
General’s office), and their salaries are not on an All-India basis. 7These
facts have been taken into account by the Auditor General in fraping
his proposed concessions.

FraNncHISE For WOMEN,

2093. * Mr, Bhubanananda Das : (¢) Have Government rpccivéd a
memorandum from Indian women at Simla on the question of women
franchise 1

L]
(b) Do Government intend to advise the Reforms Inquiry Committee
to inquirg into the question of women franchise and to call for evidence
of representative Indian women on the question of women franchise 1

Mr. H. Tonkinson : (a) No.

(b) and (¢). The question is one for the Committee to determine,
but the Honourable Member will presumably have learnt from the press
that a representative of the Indian ladies of Simla gave evideace before
the (‘ommittee on the 26th August.

-
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ALLEGED DISCOURTESY OF GOVERNMENT OFFICERS TO INDIAN WOMEN,

2094. * Mr. Bhubanananda Dgs : (a) Are Government aware of the
general tone of discourtesy of some of their officers to Indian womanhood
exhibited all over the country !

(b) Do-Government propose to adopt means to prevent repetition of
such acts of discourtesy to Indian women ?
" (¢) Have Government considered the advisability of employing the
services of their C. I. D. branch to collect statistics of discourtesy and
insults to Indian womanhood offered by their officers ? |

Mr. H. Tonkinson : (¢) to (¢). Government have every reason to
believe that there is no truth whatever in the statement in purt (a) of

the question and consider it needless to devise remedies for imaginary
avils. '

Coer oF PropucTioN oF THE ‘‘ MORAL AND MATERIAL PrOGRESS REPORT.’’

2095. *Mr. M. 8. Aney : Will the Government be pleased to state :

(a) What cost is incurred for publishing a statement for presenta.
tion to Parliament in acecordance with section 26 of the Gov-
ernment of India each year from 1921-22 to 1923-24 1

(b) Whether the report prepared by the officer entrusted with the
task, is examined carefully by the Government of India or
the Secretary of State before it is published and presented
to Parliament ?

(c¢) If so what person or persons official or non-official were entrust-
ed with the duty during each of the following years :

1921-22 and 1922-23 ¢

Mr. H. Tonkinson : (¢) No accurate statement of cost cau be given,
gince the preparation and publication of the Report is one among the
many functions of the office of the Director of Public Information.
The cost of printing, after deduction of the proceeds from sales, was
about Rs. 5,500 for the 1920 Report and about Rs. 4,500 for the 1921-22
Report. The complete figures for later years are not immediately
available.

(b) and (c¢). The Report is scrutinised by officers of the different
Depirtments of the Government of India and also in the lndia Office
beforc publication or presentation to Parliament. Neither the Govern-

ment of India nor the Secretary of State accepts responsibility for any
particular expression of opinion.

[

Mr. M. 8. Aney : Are Government aware that the views expressed
in this publication are frequently quoted in the British Press and Parlia-
ment as being the views of the Government of India ?

g Mr. H. Tonkinson : I believe that is a fact, Sir.

Mr. M. B. Aney : If these notes are scrutinized, as is admitted, and
if the Government of India are not willing to subseribe to the accuracy
of these notes and in view of the affirmative answer just given, what
remcdy have the Government of India to prevent themselves from being
misrepresented in the British Press ?

Mr: H. Tonkinson : I think, 8ir, that is a hypothetical question.

Mr. C. Duraiswami Aiyangar : Is the Report for 1923-24 ready 1
L237L& B2
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(b) Will the Government be pleased to publish the list of all the
efficers in this Department and the amount of their salaries 1

(¢) Will the Government be pleased to publish the costs incurred by
the Government of India for carrying on the work of publicity during the
years 1922-23, 1923-24 and the year 1924 to the end of July *?

Nir. H. Tonkinson : (a) No.

(b) The names of the two officers of the Bureau of Public Informa-
tion, with their salaries, are given below :

- Ru.
Professor L. F. Rushbrook-Williams, CBE,"
Director . 2,000—50--2,2%0
Mr. R. S. BaJpal 0.B. E Aaamt.ant
Director .. 1,200—50—1,400

(c) The actual coat mcurred by the Government of India on the
Bureau of Public’ Information which carries on publicity on All-Indis
subjects has been approximately as follows :

Ra.

192223 .. .. .. 148320
1923-24 . .. 107,369
1924-25 up to the end of July . 49,292

These flgures do not include cost of printingt which is not met from the
Direciur ‘s budget and is not readily available.

Diwan Bahadur T. Rangachariar : May I ask what.has happened to
the .proposal made by the Publicity Board that Indian graduates should
be trained in this.publicity work ?

Mr. H. Tonkinson : I must ask for notice of that question, Sir.

. Professor L. F. Rushbrook-Williams : I think I can answer that
question, Sir, if you will allow me, and explain what has happened to
the proposal. .The proposal was made prior to the Retrenchment Com-
wmittee’s report,'and as a consequence of the general reductions recom-
mended by the Lord Inchcape’s Committee, the very small budget of
the Bureau of Public Information had to bear its share of the reductions
made in the Home Department budget. Hence it was no longer found
pussible to give effect to the proposal. The Finance Department would
zot find the money.

Diwan Bahadur T. Rangachariar : Will the Finance Department
be again approached in view of its extravagant resources now ¥

The Honourable Bir Basil Blackett : If I may answer that guestion,

Sir, if 1 am approached on the ground of extravagant funds, I shal
have to say ‘‘ No '’ at once.

PuBLIcATION oF OFFICIAL CORRESPONDENCE REGARDING THE DEADLOCK IN THE
CENTRAL ProOVINCES.

2008. *Mr. M. 8. Aney : Will the Governor General in Council be
pleased to publish the correspondence regarding the situation in the
Central Provinces created by the resignation of the Ministers and the
refusal of supplies by the Council, between :

(3) Central Provinces Government and the Secretary of State,
(#7) Government of India and the Secretary of State,
(#) Central Provinces Government and the Government of India !

t Printing charges arc met from the budget of the Controller of Printing, ete.
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Mr. H. Tonkinson : Government are mlahie to ueede to the request
of the Honourable Member.

Mr. M. V. Abhyankar : Will Government be pleased to tell us what
action the Government of India propose to take in view of the situation
created in the Central Provinces ? -

. Mr. H. Tonkinson : No, Sir.

ConTraCcT WiTH MEsses. A. H. WHEELER AND Co., FOR THE SALE OF NEWS-
PAPERS, BOOKS, ETC., ON THE NeRTH WESTERN BAILWAY.

2099. *Lala Duni Chand: (a) Will Government please inform the
House how much they get yearly for the monopoly granted to Messrs. A. H.
Wheeler & Co., for sale of newspapers, books, ete., and advertisements,
over the entire North Western Railway line ?

(b) Is it a fact that the contract in favour of Messrs. A. H. Wheeler
& Co., is renewed every year for the same sum of money without inviting
tenders for the same 1

(¢) If the reply to part (b) be in the affjrmative, will Government
state reasons for renewing the contract every vear in favour of Messrs.
A. H. Wheeler & Co., and not inviting tenders for the same ?

(d) Are Government aware that several persons are prepared to pay
them four or five times the amount that the present contractors are pay-
ing in case the contract is thrown open to competition 1 - "

(e) Will Government be pleased to give the figures of yearly income
of similar contracts in case of all other State-owned Railway Lires ¢

Mr. C. D. M. Hindley : (a), (b) and (¢). Government are aware
that for several years past Messrs. A. H. Wheeler & Co., hdve held the
eontract referred to on the North-Western Railway. The contraet is
within the competence of the Agent of the Railway and Government
have no information as to his reasons for renewing it yearly with
Messrs. A, Fl. Wheeler & Co.

{47 No,
. It is open to anyone, who wishes, to tender to the Agent, North
Western Railway, for the contraet. .

(e) The yearly income on State-worked lines takes the form of a
pereentage on sales. Govermment are not in a poqmon to give informa.
tion in regard to Company-worked lines.

Lala Duni Chand : Is it a fact that Messrs. Wheeler' & Co. refuse
to take on their stalls nationalist papers ?

Mr. C. D. M. Hindley : I do not know, Sir.

o t]-I.zzls. Duni Chand : Will the Government kindly make inquiries as
a @

Mr.C.D. M. Hmdley I can make inquiries, but I do not think the
matter is of general public interest. Undoubtedly a firm like Wheeler
& Co. will sell the papers that they get a sale for. I do not imagine
that they will exclude any papers for which there is a sale. At the
same tlme, I will make inquiries on the specifie question put to me.

¢ '» Duni Chand : Is it not a fact that a very large number of t
ravellmg public is interested in reading nationalist papers ?
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REMOVAL OF PoLITiCAL PRISONERS FROM THE ANDAMANS TO INDIAN JaAILS.

2100. *Sardar Gulab 8ingh : Will the Government be pleased to
state :
(a) If there are any political prisoners still kept in the Andamans
(b) If so, how many ¢ '
(¢) Do Government contemplate removing them to India at an
early date ? '
(d) If not, why not ? -

Mr. H. Tonkinson; (a) and (b). Four prisoners convicted of
offences conmected with political movements are still confined in the
Andamans. .

(¢) Government are trying to arrange for their accommeodation in
Indian jails.

(d) Does not arise.

Diwan Bahadur T. Rangachariar : When is Government going to
abandon the Andamans as a place of confinement %

Mr. H. Tonkinson : That question, Sir, does not arise, I think, on
this question.

Diwan Bahadur T. Rangachariar : I dare say the Honourable

Member is aware that it was resolved upon two years ago.
Mr. H. Tonkinson : I am quite aware of that, Sir.

CoxTrACT WITH MESSRS. CLEMENTS, RoBsoN AND COMPANY FOR THE SUPPLY
oF GRAIN T0 MILITARY STATIONS IN THE PUNJAB.

2101. *Sardar Gulab 8ingh : (a) Is it a fact that the Government
have entered into a contract with a certain firm called Clements and Robson
for the supply of grain, flour and bran, ete, to military stations in the
Punjab ?

tb) If so, will the Government please lay on the table or state the
terms of the contract and the duration for which the contract has been
entered into ? -

o (c) Isit a fact that the contract entered into will last for three years ?

(d) What were the considerations which indueed Government to
adopt this new system of grain supply ?

Mr. E. Burdon : (¢) Messrs. Clements, Robson and Company have
been appointed buying agents for the supply of grain only.

(b The attention of the Honourable Member is invited to the
reply given in the Council of State on the 18th of March last to part (a)
of question No. 143, and also to the reply given on the 2nd June 1924
in this Assembly to starred question No. 1143.

(¢} Yes.

(d) Efficiency and economy.

SvppLy oF WHEAT ProDUCTS REQUIRED FOR MILITARY PURPOSES.

2102. *8ardar Gulab Bingh : (¢) Have the Government received
any offers from firms in the Punjab or outside, who would be prepared to
supply flour, bran, etc., of the quality needed at a rate of one rupee
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(Re. 1) per maund less than the rate at which Government are getting these
at present ? .

- (b) If so is there anything besides the merits of the proposal itself
whieh would stand in the way of Government entertaining it ?

(¢) Are the Government aware that buying at such reduced prices will
approximately lead to a saving of rupees four lacs per annum to the Gov-
ernment 1 . ’

Mr. E. Burdon : (a) A certain mill in Rawalpindi offered to supply
wheat products at a rate of Re. 1.per 100 lbs. (and not Re. 1 per
maund) less than the price that the wheat products cost Government,
but though the mill was asked to submit definite quotations and samples
it has not yet done so. I may mentian, Sir, that the mill did not know
what these products cost them. .

(b)Y Apart from the vagueness of its terms there is a furither and
insuperable objection to entertaining the offer in question. Government
have taken under their control for definite periods a few flour mills
for the purpose of manufacturing, from Government whest, produets
required for military purposes, and the contracts made witk these mills
cannot be terminated before the expiry of -the stipulated periods.

(¢) In view of the fact that, as stated under (a), no definite offer
kas been made, Government are mnot in a position to say whether the
saving cnvisaged by the Honourable Member could in aectual faet be
seeured.

Prrcuase oF WHEAT PropUCTS REQUIRED IN MiLiTARY CENTRES IN
BALUCHISTAN.

2103. *Bardar Gulab 8Bingh: (a) Is it a fact that wheat, flour,
bran, ete., are supplied to military centres in Baluchistan from Shikarpore
and such distant centres ? .

(b) Are the Government aware that wheat is invariably cheaper by
Re. 1 to Rs. 2 per maund in Baluchistan than in places like Shikarpore ¢

(¢) What objection have the Government to purchasing these com-
modities in Baluchistan ?

Mr. E. Burdon : (a) Yes. _ .

(b} No. Government are informed that the fact is the reverse.

(¢} Nonme, provided the price, quality and other conditions are
favourable.

SysTEM OF CENTRALISED CRUSHING OF BARLEY AND GrAM REQUIRED FOR
Miurrazy PUGRPOSES.

2104. *Bardar Gulab 8ingh : (a) Will the Government please state if
it is a fact that according to the present arrangement barley which is pro-
duced abundantly in districts of Mardan, Peshawar, ete., in the N. W. F.
Province is sent to Lahore and other far districts for erushing and sup-
plied to distriets like Rawalpindi, ete., for consumption when the latter
are a hundred or more miles nearer the centres of production t

. (b) Isit also a fact that gram which is produced abundantly at sta-
tions on the Kundian-Kohat Railway and in the district of Bannu is sent
to centres like Lahore, etc., for crushing and supplied to military centres
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like Peshawar, etc., which'are more than a hundred miles nearer the
centres ‘of pu.rchase and production ? -

. (c) What objection have the Government to making arrangements
locally for crushing wherever feasible ¢ =~

.Mr. B. Burdon : (a) and (b). The answers to these two parts of
the guestion are in the negative. -

(¢} None, provided that the results are equally satisfactory and
ecdnomical, a systema of centralised crushing is at present in an experi-
mental stage. The experiment has been started at Lahore. @rain is

urchased for delivery at the DepOt at competitive rates and, after

ing crushed, is distributed to such stations as ean be economically fed
from the Depét. The experlment having so far proved successful will
shortly be extended to Peshawar and Lucknow, and after the system has
been given this further trial its results will be carefully reviewed.

GRIEVANCES OF PaASSENGERS oN “HE EasT INpmAN Ramwwar.

2105. *Khan Bahadur Sarfaraz Hussain Khan : (¢) Has the attention
of Government been drawn to the letter published in the issue of the
Forward of the 16th August, 1924, page 11, under the heading ‘‘ Griev-
ance against East Indian Railway ’’ ?

(b Is the statement made therein correcet !

(e¢) If correet, do Government intend to issue instructions to the
authorities corcerned to remove the inconveniences and difficulties com-
plained of ?

Mr. C. D. M. Hindley : (a) Government have seen the letter referred
t0. )

(b) and (c). The matters complained of are such as can suitably
be lLrought to the notice of the Agent through his Local Advisory
Coulnmittee.

-

RePORT OF THE INDIAN MERCANTILE MARINE COMMITTEE.

2106. *Iian Daardur Sarfaraz Hussain Khan : Will the Government
be pleased to state by what time they expeet to consider the Report
of the Indian Mercantile Marine Committee, 1923-24 ?

The Honourable 8ir Charles Innes : The Report is being considered
now, but I rerget that I cannot say when Government will be in a posi-
tion to announce their conclusions.

Khan Bahadur Sarfaraz Hussain Khan : Can they give any idea ?

The Honourable 8ir Charles Innes : I have already said that I
could not.

(GRIEVANCES OF ASSISTANT STATION MASTERS ON THE METBRE GAUGE SECTION
oF THE MADRAS AND SOUTHERN MAHRATTA RalLway.

' 2107. *Mr. O. Duraiswami Aiyangar : (a) Has the attention of Gov-
ernment been drawn te an article published in the Swarajya of the 15th
August 1924 under the heading . ‘‘ Grievances of Assistant Station

Masters ”’ 1
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‘ (b) Is it a tact that the assistant station masters in the metre gauge
section of the Madras and Southern Mahratta Railway Co., Ltd., are
asked to work every night continuously ! -

(¢) Does the same practice obtain on all railways ? _
(d) Do the Government intend to put an end to that practice f

Mr. C. D. M. Hindley : (a) Government have seen the article referred
to.

(b) In stations where the train service is heavy, there are two assistant’
station masters, and these assistant station masters undertake night duty
week and week about. In stations, where the train service is light, the
assistant station master takes the night duty. But their duties during
the night are intermittent and far less onerous than would be the case if
they were employved on day duty for shortgr hours.

(¢) Government have no detailed information, but they understand
that the system of dividing working hours between the station masters
and assistant station masters is more or less uniform on railways in India.

(d) Government do not propose to take any action.

ProFiT AND Lioss STATEMENT OF THE WIRELESS BRANCH OF RHE PosT OFFICE
FOR TIE LAST THREE YEARs.

2108. *Pandit Shamlal Nehru : Will Government be pleased to furnish
this House with a Profit and Loss Statement of the Wireless Branch of the
Post Office for the last three years ! e

The Honourable Mr. A. C. Chatterjee : It is not possible to-furnish
such a statement as the messages transmitted by wireless form part
of the geperal telegraph traffic which is booked at telegraph offices.

T
INDIANS IN THE SUPERIOR STAFF OF THE WIRELESS BRANCH.

2109. *Pandit Shamlal Nehru : Will Government be pleased to state

the number of Indians employed in the Superior Staff of the Wireless
Branch ¢

L]

The Honourable Mr. A. 0. Chatterjee : There are no Indians in the

Superior Staff of the Wireless Branch at present. There is a vacancy

for an Assistant Divisional Engineer which Government desire to fill by

appointing an Indian gentleman with suitable qualifications and an
advertisement to this effect has recently been published.

*

PURCHASE OF APPARATUS FOR THE WIRELESS BRANCHES OF THE DEPARTMENT
oF Posts AFD TELEGRAPHS.

2110. *Pandit S8hamlal Nehru : Will Government be pleased to state
the name of the firm from whom Wireless apparatus are beught !

The Honourable Mr, A. O Chatterjee : A;&pq‘mtus required for the
erelesa Branch of the Department of Posts an elegraphs is purchased
in India and the United Kingdom from a number of manufacturers accord-
ing to the particular apparatus required, in the same manner as stores
required for any other branch of the Department.
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GRANT OF LicENsE 10 INDIAN FirRM FOR THE WORKING OF THE INTERNA-
TIONAL WIRELESS,

2111. *Pandit Shamlal Nehru : (a) Is it a flact that a license will
soon be granted to an Indian Company for the working of the Interna-
tional Wireless 1

(b) If so will Government be pleased to state if it is a fact that
the management of the affairs of the Company will be handed over to a
British Company who will employ their staff for the construction and the
maintenance of the International Wireless System ?

The Honourable Mr. A. C. Chatterjee : (a) A tender has been
received from an Indian Company, but Government have not yet passed
orders. " 7

(b) The terms of the tender which was published some months ago,
provide not only for the employment of Indian eapital but for the provi-
sion of Indian management (i.e., by a Board resident in India) and the
employment of Indian personnel.

CriTicisM oF THE PoLicY oF GOVERNMENT BY THE DIRECTOR OF WIRELESS
IN AN INForMAL DiscussioNn WiTH THE Rapio CLUB oF BoMBAY.

2112. *Pandit 8hamlal Nehru : Has the attention of Government been
drawn to the lecture delivered by the Director of Wireless in Bombay ia
which he eriticised the poliecy of Government and also the administration
of the Department ? If so, will Government be pleased to state if
it is proposed to take any action against that officer ?

The Honourable Mr. A. C. Chatterjee : The answer to the first part
of the question is in the affirmative. The account in the newspapers was
not however a verbatim report of what the Director of Wireless said. I
would explain that his remarks were not given in a lecture but in an
informal disecussion with the Radio Club of Bombay. What he said was
that Government had been able to do little as regards commercial wireless
development in India as expenditure had to be cut down to an absolute
minimum.

With respect to the second part, instructions have been given to the
officer concerned to refrain from discussing the policy of Government or
the Department in a public or quasi-public gathering.

RepvcTioN OF FIRST AND SeEcoND Crass FARES oN THE GREAT INDIAN
PeNinsULA RalLwavy,

2113. *Mr. N. M. Joshi : Will Government bepleased to state whether
it is a fact that the Agent of the G. I. P. Railway Compay has decided to
reduce with effect from the 1st October 1921 the first and sevond class
fares 1 If so, did he consider the advisability of reducing the intermediate
and third class fares ? If so, has he decided to reduce these fares also t
If so, from what date ¥ 1f not, why not ¥

Mr. C. D. M. Hindley : The answer to the first part is in the affirma-
tive. The Government have no doubt that the question of reducing inter-
mediate and third class fares was also considered by the Agent, but that
he decided that it was not necessary also to reduce these fares. During

-
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1923-24 there was a decrease in the number of passengers carried com-
pared with the previous year. This deereafe was partigularly heavy in
first and second class passengers, and the Agent, no doubt, arrived at the
conclusion that the fares were heavier than the traffic could bear. There
was a decrease also in the third class passengers, but receipts from that
class of passengers increased by Rs. 63 lakhs over the figures of the pre-
vious years.

Dr. K. G. Lohokare : Will the Government consider the advisability
of introducing the return tickets system which prevailed in 1913 for
third class passengers ?

Mr. . D. M. Hindley : I do not thimk this question arises out of
the question which has just been answered.

Dr. K. G. Lohokare : Since the reduction of third class fares is not
found desirable, are the Government prepared to eonsider the advisability
of introducing at least the return tickets system for these third eclass
passengers !

Mr, C. D. M. Hindley : Sir, I cannot at the moment give the reference
to the answer which has already been given on an exaectly similar question.
Perhaps the Honourablé Member will find it in the records of the House.

Pay or CLERKs IN THE BoMBAY CURRENCY OFFICE.

2114. *Mr. N. M..Joshi : Will Government be pleased to state whether
it is a fact, and if so, whether they are aware of it, that in spite of the
last two or three revisions in the scales of pay in the Bombay Curiency
Office, there are cases of clerks who at present draw only between Rs. 80
to 100 after 10 to 18 years’ service ¥ If so, do they propose to reconsider
their case and apply the new scale to them with retrospective effect from
1st June 1924 1 '

The Honourable Bir Baail Blackett : The answer to the first part of
the question is in the affirmative.

The new scale was applied with retrospective effect from 1st
June 1924 and each man was started on the new scale at the stage
next above his pay on that date on the old scale, and not on the basis o
length of service. The latter method has not been applied to other similar
offices in connection with recent revisions of pay and the Government of
India see no reason to make an exception in the case of the Bombay
Currency Office.

SeaLEs or Poy v THE AccounNTts OFFICE AND THE CURRENCY OFFICE,
BoMBaY.

2115. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact, and if so, whether they are aware of it, that before
the year 1909 the scales of pay in the Bombay Accounts Office and the
Bombay Currency Office were the same and that after that year the scale
In the former office became more liberal than the latter ¥ If so, why was
this differentiation made and on what ground ?

(b) Will Government be further pleased to state whether they intend
to remove this differentiation and equalise, as before, the scales of pay
In the two offices 1

L287TLA omer e . ) c

- 4
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The Honourable Sir Basil Blackett : The scales in the Accountant
General’s and the Currency offices differed materially prior to 1909. The
rest of the question does not arise. : ' '

INTRODUCTION OF THE PrOVIDENT FUND SYsTEM IN THE CURRENCY OFFICE.

2116. *Mr. N. M. Joshi: (a¢) Will Government be pleased to state
whether the Provident Pund System is  introduced in the Currency
Office ¢ If so, is it similar to the one adopted by the Railway Companies
and other incorporated bodies ¢ .

(b) Will they be further pleased to state whether the staff of the
Bombay, Calcuita and Madras Currency Offices have sent any
representations to.Governmentrequesting them to improve the system and
forwarding certain modifications they desire to e introduced t If so,
have they been considered and with what result ¢ s

The Honourable Bir Basil Blackett : (¢) The ordinary pensiod
system is not suitable in the -ease of employés in the Treasurer’s Depart-
ments in Currency offices owing to the circumstances arising out of the
responsibility of Treasurers for the valuables handled in the eourse of
the daily transactions. The following scheme is accordingly in force in
these departments : :

(1) Subscriptions to the General Provident Fund are compulsory,
these being returned to the employés on retirement with the
usual addition for interest.

(2) Each employé is required to insure with an insurance company
approved by the Controller of the Currency against any
loss up to the amount of the security fixed for the appoint-
ment which he holds.

(3) On the retirement of the employé a bonus, caleculated at the
rate of one-twelfth of the monthly substantive pay of the
posts held by him throughout his service is granted, and, in
addition, suech portion of the amount of the premia paid by
him as is not refunded by the Insurance Company is reim-

bursed to him. This bonus is granted on the same -conditions
as govern the grant of pensions.

The above scheme is different from the provident system which ob-
tains in Railway companies and other bodies.
(b) Representations were received regarding the scheme, but it was

considered that it was suited to the circumstances of the case and
sufficiently liberal, and that no change was required.

L]

ScALE oF FURNITURE SUPPLIED TO MEMBERS OF THE LEGISLATURE OCOUPY-
1NG QUARTERS ON THE CART Roap, SiMrpa. -

2117, *Mr. N. M. Joshi: (¢) Wil Government be pleased to tate
whether they are aware that the furniture supplied to the Members on the
Cart Road is much less than what used to be supplied to them formefly
and have they received complaints that it is inadequate and insufficient ?
If 8o, have they so far taken any steps to remove this inconvenience of the
Members ? If not, why not t

(b) Will they be further pleased to state whether they- made any
‘inquiries about the inadequacy and insufficiency of the furniture sup-
plied after the special sessions of the Indian Legislature.im May  kast:?

PN B |
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1f so, whom did they inquire of and what was the decision to which the
Government came § Wi (iey be pieased W staie wiecner they consuited
any ol the Members of tue Liegisiature who generally stay there 7 If not,
why not ¢

(¢) Are Government prepared to ta.ke immediate steps to remove
this compiaint of the Memuwers and supply them with adequate furmture
with due regard to their requirements : il not, why not ¢

The Honourable Mr, A. C. Chatterjee : Sir, the answer o this ques-
tion is rather long and tedious. I would, therefore, lay it on the table if t.he
Honourable Member has no objection.

(The answer was laid on the table.)

(a) The quarters on the Cart Road are furnished in acecordance with
a fixed scale which is considered suitable for single quarters. In addition
to this, the locai P. W. D. authorities keep a small stock of furniture
which 18 available for hire to Members who wish to supplement the
fixed scale. Ever since the quarters were constructed, the fised scale of
furniture for each set of quarters has been the same. The amount of
furniture available for hire, however, varies from time to time according

1o demands. A cowmplaint was rt:,emiy 1ecened from the honourable
Member himself and has been replied to.

'(b) Inquiries were made as a result of which Government are
satistied that the scale of furniture is adequate provided that the
quariers are used in the way in which it is intended that they should be
used, v4z., as single quarters. Any complaints which have been received
regarding the insufficiency of furniture have come from Members who
have wished to accommodate other persons in the quarters and not use
them as single quarters. In view of what is stated in reply to purt (¢)
of this question Government did not consider it necessary to consult
Members of the Legislature.

(¢) Government are not prepared to increase the fixed scale of
furniture. What is now supplied compares in their opinion favourabiy
with what is given in hotels. Moreover Government have no desire to
encourage Members occupying single quarters to find accciumodation
in these quarters for others, a practice which would tend to interfere
unduly with the legitimate trade of the local hotels.

»
REPRESENTATION OF THE LOCAL PASSENGER AND TRAFFIC RELIEF ASSOCIATION
ON THE ADVISORY BOARD OF THE NORTH WESTERN RAILWAY.

2118. Mr. Harchandrai Vishindas : (a) Are Government aware
of the representation made to the Agent, North Western Railway, Lahore,
pursuant to a resolution passed at a public meeting held in Karachi on
the 24th November last, to enrol a representative of the local Passenger
and Traffic Relief Association on the Railway Adviscry Board and that
in spite of reiterated reminders no reply of any kind has been vouchsafed ?

(b) Are Government aware that this Association has rendered
valuable service by ventilating the grievances, the discomforts and the
meeds of the travelling public ?

(¢) Are Government aware that the B., B. and C. I. Railway have
decided, to include this Association on their Advisory Beard {
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~(d) If su, are Government preparedl o consider the utility and desir-
ability of conceding to the Association the same right on the North Western
Railway t . N

~_Mr. C. D. M. Hindley : (a) Government are aware that this;question
was considered at a meeting of the Karachi Advisory Cowmmittee of the
North Western Railway. Action. however. was dceferred, until the Agent
had received a reply to a letter he had addressed to the President of the
Aseopiation asking for certain information. =~ o

* (b) Government are aware that many Associafions of this kind render
useful service in the direction indicatéd by the Ilonourable Member.

(¢) No, but Government are aware that the representative of the
Bombay Municipality on the Bombay, Baroda and Central India Railway
Advisory Committee is also. Secretary of the Passenger Association,
Bombay. .

. (d) The Honourable Member is referred to the reply given in this
Assembly on 8re. September, 1924, to item (e) of Mr. Bhubanananda Des’s
question No. 1619, but they will inquire from the Agent what further
aclion has been taken in the matter.

.

CO1LECTYON OF SUBSCRIPTIONS FOR THE NoRTH WESTERN RamLway Unjon
' BY THE RAILWAY AUTHORITIES. :
. 2119." *Mr. Harchandrai Vishindas : Will Government be pleased to
state - ' : : .
.(a) If it is.a faet that for some timc subseriptions for the Nomth
Western ,Railway Union were collected by the railway autho-
. rities by deducting the same ‘from tie salary bills of the
railway servants who were members of that Union:#
{b) If so, how long did this practice last and when was it dis-
continued ! ' '

(c¢) Whether the Government have been approacked by .the Union
for its revival %

- (d) If so, whether Government propose to acoede -té this
request 1 . SR

Mr. 0. D. M. Rindley : (&) Yes.

(b) For one year. It was discontinued in 1922. ~
«(c) and (d). No.

GRANT OF COMPENSATORY ALLOWANCES TO EMPLOYEES OoF. THE NORTH
WESTERN RAILWAY STATIONED AT KaARrACTHL

2120. *Mr. Harchandrai Vishindas : Will Government be pleased te
state what reeommendation, if any, has been made by the Agent, North
Western Railway, for the grant of compensatory allowance to employees
stationed at Karachi ? ‘ ' - :

Mr. C. D. M. Hindley : The matter referred to by the Hom-urzible
Member is at present under the consideration of Government who are not

prepared to make any statement ‘as regards the recommendations which
-may have been made to them. o

TERMS OF AGREEMENT FOR ALL CLASSES OF STAFF OF THE NorTH WESTERN
; N i Ramway. "
2121. *Mfr. Harohandrai Vishindas : Will Government be pleaséd to

state the terms of agre~ment the following classes of servants on the North
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Western Railway are required to accapt before appointment to the various
grades 1

(a) Officers, (b) Superior subordinate staff, (c) Menial staff,
(d) Workmen. »

Mr. C. D. M. Hindley : (a), (b), (¢) and (d). There are necessarily
different forms and te;ms of agreement for different elasses of staff and
a comprchensive reply would be very mlummmm If the Honourable
Member will specify the particular points in regard to which he requires
information 1t will be sent to him.

INADEQUACY OF Qunm FOR THF. MENTAL Srru-r- oF THE NorTH WESTERN
Ramwway.

22. *Mr. Harchandrai Vishindas: (¢) Will Government be pleased
to statp standard dimensions of quarters allotted to the virious elasses
of employees on the North Western Railway both Indian and Buropean ?

‘b) Are Governmemt awnre that the accommodation in quarters
intended for the menial staff is entirely inadequate to the ordinary
creature comforts of this class ; there being absolutely no kitchen accom-
modation and the bathrooms and latrines being so situate as to deprive
the womenfolk of the necessary privacy !

Mr. C. D. M. Hindley : (@) A statement giving the standard dimen-
sions of quarters alloitéd to the various classes of emplovees on the North
Western Railway, both Indian and European, is laid on the table!

(b) The North Western Railway type of quarters for menialg, provides
one room. a verandah and a courtyard. Kitchen accommodation is pro-
vided on one side of the verandah. These quarters are usually built in
blocks of several units and have no latrines or bath rooms attached to
them. They are served by eommunal latrines and water taps or wells
close by.

Government consider these arrangements to be sufficient.

Serial | Designation of ocoupant. Dimensions. REMARKS,
No.

1 | Quarters for Indian Sub- 1 Room .. 10" x 10¢ «s | Also  in-
ordinate  Technical Verandah .. 11’ x &4 oludes
staff, workmen and Courtyard .. 135a. ft. Kitchen.
labourem, f.e., Chapra- Plinth .. 207 x 117 104" _
gies, Khaluies, Gang-
men, eto.

(1 Room .. 15" x 12~
1 Bathroom 7' x 5.

2 | Junior Indian Subordi- 1 Kitohen ... 7" x 49},
nates Quarters, i.e. 1 Latrine .. & x b :
Drivers, Guards, Carri- | | Verandah .. 15°6}" x 7’7 *
age Examiners, Clerks Court Yard .. 300s. ft. '
and Signallers. Plinth .. 489" x 179",

6’6" x 5'9".
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Serial | Deasignation of occupant. Dimensions. | REMARKS,
No. i
[‘2Roomu .. 1x 15 x 12,
1 15'x 10",
' 3 | Indian Subordinates ! 1 Bathroom .. 7' x 5
Quarters, i.e. Assist- 1 Kitchen 7T x 493"
ant Station Masters, { | 1 Latrine .. B xb.
Junior Station Masters, ! | Verandah 15" x 63" 8’7",
Inspector of Works and i Court yard 300 s. ft.
Sub-Way Inspectors. i Plinth 69°9" x 17" 3"
! 68" x 5'9.
( | 2 Rooms -+ 14’ x 12’ each.
4 | Senior Indian Subordinates | ' 1 Sittingroom.. 10’ x 8.
Quarters, i.e., Senior !'1 Bathroom .. 5 x 5.
Station Masters lst | ' 1 Kitchen .. 8x8
and 2nd Class Stations. | 1 Godown .. & x5}.
: 1 Latrine e 5 x B'.
| : Verandah 20°2}" x 8 1§".
I 8 x 4.
' Court yard .. 300s. ft.
' Plinth .. 30791 x 407 ",
i 66" x59.
5 | .lunior European and i 1 Room .. 16’x 16’
Anglo-Tndian Guards, i 1 Bath Room .. 8'x8’,
Drivers, firemen and 1 Godown 14" % 8".
shedmen’s (Bache- ' Verandah 240 &, ft.
lors) Quarters. Plinth 22° 13" x 37" 3"
v
i 2 Bed rooms 16"x 14’ each.
6 | European and Anglo- i 1 Diningroom  16’'x16".
Indian Guards and | 2 Bathrooms .. 13'x8"
Drivers’ (Married) i 2 Godowns 8'x 8.
Quarters | Verandah 4708, ft.
‘ Plinth 67 6°x 27" 2}".
« 7 | Earopean and Anglo- E 2 Rooms . 16’x 16’ each.
Indian Guards and | 2Bathrooms .. 8 x8’.
Drivers’ (Bachelors) Verandah 136 8. ft.
Quarters. Plinth 54’ 4}"x 17’ 3}".
' 2 Rooms .. 16°x14"each.
8 | European and Anglo- | 18ittingroom .. 16'x 16",
Indian Plat{orm Ins- i 2 Bath rooms 9'x 8" each.
pectors’ Quarters. | Verandah .. Tlle ft.
| Plinth .. 48’ 3"x37 ¥ .
' 2 Bedrooms .. 16X 14’each.
" 1 Sitting room .. 16’x16".
. 1 Dining room 16’x 16".
9 | Earopesn and Anglo- ' 1 Pantry . 9'x8.
Indian Senior Perma- | 2 Bath rooms 10" x 9 each.
nent way Inspectors | 1 Godown .. ¥'xs
and Loco. Foremen's | Verandah .. @308, ft.
quarters, | 54’ 41" x 45" 3",
| Plinth {
\ 37" 13" %8 14"
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Serial Dcsignnﬁon.of- dcoupants

No.

10

11

12

13

Quarters for Senior most
Guards, Drivers, ote. 1

(European and Anglo-
Indians;.

European and Anglo-
Indian Seni or Subordi-
nates Quarters.

Intermediate type
for Europeans and Anglo-

Tndians,

Servants' Quarters (out
houses).

Dimensions, RzMaRKs,
I .
| 2 Bedrooms  116°x14’,
: 116'x16".
" 1 Sitting room 16" x 16" .
| 1 Dining room 16 x 16",
1 1 Pantry 10" x 8°,
10" x 8°.
2 Bath rooms { .
.9 4" 8,
2 Godowns .. 7 41" x6".
Verandah 276 s. ft.
Plinth 35% 2}" x 54’ 4}".
116,x17" 6°.
3 Bed rooms {
213" x 16" 83"
1 Sitting room 16’x 16"
t 1 Dining room 16" x 16°.
| 1 Pantry 9'x 8"
{2 10°x 7’ 6}
3 Bath rooms
110°x8’.
T (10" %8,
2 Godowns .. {Q‘xs’.-
Verandah .. 725s. ft.
.Plinth .. b4’ 4}"x 53 4}".
216'x13".
3 Bed rooms {
116°x17 6°.
1 Sittingand 16X 26".
Dining room. .
1 Pantry 8'x 8" =
210°x7 9%°, -
3 Bath rooms { .
110" x8 5} .
110" x7’ 2§,
2 Godowns .. {
18°%x8" *
Verandah 667 8. ft.
(47" 3"x 26" 8"
Plinth e s
SUx27 14",
1 Room 10" x 8 Attached d.c
. above.
Conrt yard 10’ x 8’
Kitohen o 127%x120
Verandah .. 12°9°x9".
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Hours oF WORK, ETC., OF THE STAFF oF THE NORTH WESTERN RAILWAY.

2123. ¥r. Harchandrai Vishindas : (a) Is it a fact that in ce}'tain
places and certain Lranches of the North Western Railway the maximum
of 60 working hours in the week agreed upon by the authorities is now
being exceeded ! '

(b) Will Government further stait if owing to lack of sufficient
relieving hands the staif is being subjected to severe restrictions in the
matter of leave due to them though such leave is required for urgent
private affairs !

(¢) Do Government propose to take steps to remedy the above state
of affairs.

Mr. C. D. M. Hindley : (a) As the Honourable Member does not men-
tion either the particular locality or staff to which he refers Government
are not able to say whether there is ground for the statement made. It
may, however, be explained that it has not been fonnd possible to apply
the limitations referred to in the case of staff direetlv engaged in the run
ning of trains.

(b) and (¢). Government have no information which would lead
them to suppose that such is the case.

WEARING OF KHADDAR BY GOVERNMENT SERVANTS.

2124. ¥*Pandit Harkaran Nath Misra : Will the Government be
pleased to state :
(a) Its policy with regard to the wearing of Khaddar by Gov-
crnment rervants.
(b) To state if ary instructions have been issued to the l.ocal Gov-

ernments about the wearing of Khaddar by Government
servants * ) ’

The Honourable Bir Alexander Muddiman : (a) Government do not
object to their servants wearing clothes composed of any material, pro-
vided that they are clothed in a manner suitable to the office they hold.

(b) No instructions to Loeal Governments have been issued in the
matter.

Rimmway OFFICES TO REMAIN AT LUCKNOW AFTER THE AMALGAMATION OF
THE EasT INDIAN RATLWAY WrTH THE O. & R. RAarLway.
2125. *Pandit Harkaran Nath Misra : Will the Government be
pleased to state what railway offices will remain at Lucknow after the
amsalgamation of the 0. and R. R. with the E. I. R. !

Mr. C. D. M. Hindley : The question is under the consideration of
Government but the proposals are not sufficiently mature to enable
definite information to be given on the subjeect.

_ Pandit Harkaran Nath Misra : Will the Government kindly give this
information as soon as they are in a position to do o ?

Mr. C. D. M. Hindley : I think the Honourable Member might put
down a question to that effect later on. .

SEPARATION OF JUpICIAL AND ExEcuTive FUNCTIONS.

2126. Pandit Harkaran Nath Misra : Will the Government be
pleased to state what steps have been taken on the report of the Local
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Government of the United Provineces of Agra and Oudh on the separation
nf the executive and judicial functions ?

The Honourable 8ir Alexander Muddiman : The Henourable Member
is referred to the answers given to Mr. Gaya Prasad Singh’s unstarred
questions Nos. 78—380 o the 11th February 1924 and to Maulvi Muhammad
Yakub’s starred question No. 939 on the 24th March 1924. No action has
so far heen taken. The final views of the Government of Madras which
were being awaited have just been received and the schemes will now be
considered by the Government of India. .

BriTisHE Vice-CoxnsuL AT Duzpas.

2127. *Bardar Kartar Bingh : (a) Will the Government be pleased
to state if the British Vice-Consul at Duzdab is directly under the Govern-
ment of India or under the control of the A. G. G., Baluchistan * -

() Do the appeals from the orders of the Dritish Vice-Consul lie
to the Government of India or to the A. G. G., Baluchistan ?

Mr. Denys Bray : (¢) Under neither. As a Vice-Consul, he is sub-
ject, like all Consular Officers in Persia, to the authority of His Majesty’s
Minister at Tehran. He is also subject to the geheral supervision of His
Majesty’s Consul for Sistam and Kain as Bupervising Consul.

(b) Appeals from judicial orders of the British Vice-Consul lie to the
Court of the Political Resident in the Persian Gulf in his capacity as Ses-
sions Judge.

RELEASE oF SIRH PRISONERS CONVICTED FOR WEARING Kirpans.

2148. *Sardar Kartar Singh: (a) Has the attention of the Gavern-
ment of India been drawn to an important judgment of the Lahore High
Court (delivered by the- Hon. Mr. Justice Scot Smith and the Hon. Mr.
Justice Ilarrison) reported in the Indian Law Reports, 5, Lahore. page
305, in a case arising under the Arms Act, in which- the Hon. Judges have
held that the word ¢ Kirpan ’ as used in Sehedule II, 3 (6) of the Indian
Arms Act, can only be understood and read as meaning a ‘ Sword ’ and
therefore a Sikh possessing or wearing one sword ¢ommits no offence ?

(b) Are the Government aware that several Sikhs are even now under-
going imprisonment in the various jails throughout India for having bee
ound in possession of a Kirpan or a sword ? :

¢c) In view of the above mentioned decision of the Lahore High Court
do the Government propose to order the immediate release of all such Sikh
prisoners ? .

Mr. Tonkinson : (a) Yes.

(b) Government have no information in the matter.

(¢) Does not arise.

Sardar Kartar Singh : Will Government be pleased to inquire
whether any such persons are undergoing imprisonment nowadays ¢

Mr. H. Tonkinson : I think that is a question to be addressed to the
Local Government rather than to the Government of India.

Mr. Chaman Lall : Will ‘Government oconsider the advisability of
suggesting the release of the ‘‘ Kirpan '’ prisoners in view of this judae-
ment under which-the original offence for which these men went to prison
13 declared to be no offence at all ¢~

L237LA c#
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Mr. H. Tonkinson : That is a question for the Local Government.

Mr. Chaman Lall : Does the Honourable Member wish the ilouse to
understand that the Government of India is not a humane Government ?

Mr. H. Tonkinson : No, Sir.

Mr. Chaman Lall : Or that it is not a just Government ?
Mr. H. Tonkinson : No, Sir.

Mr. Chaman Lall : Or that it is a foolish Government ?

ForMATION OF A COMMITTEE TO INQUIRE INTO SIKH GGRIEVANCES.

2129. *Sardar Kartar 8ingh : (¢) Will the Governmemt be pleased
to state, what action, if any, has so far been taken on the Resolution
passed by the lLegislative Assembly on 26th of February 1924, re the
appointment of a Committee consisting of official and non-official members
of the House to inquire into the causes of discontent prevailing among the
Sikh community, and to report on what measures should be adopted to
remove the same 7 If not, why not ¢

(b) Is it a faet that the formation of such a Committee has been
under the contemplation of the Government of India !

Mr. H. Tonkinson : The Honourable Member is referred to the
answer given by the Honourable the Leader of this House to Sardar Gulab
Singh’s unstarred question No. 307.

Mr. Chaman Lall : Are Government aware that a statement has been
issued to the press in which it is alleged that Government did give a
definite underiaking to inquire into the causes of discontent prevailing
among the Sikh community, and that Government subsequently went
back on that undertaking ?

Mr. H. Tonkinson : I must ask for notice of that question, Sir.

Tae Biepwoonr CoMMITTEE.

2130. *8ardar Kartar 8ingh : (a) Was the announcement of the
appointment of the Birdwood Committee by the Punjab Government made
in consultation with or under the direction of the Government of India ?
‘What was the personnel of that Committee and what were the terms of
reference ¢ :

(b) Was the Government of India informed from time to time as
to the progress made by the Birdwood Committee in carrying out the terms
of their reference ? i

(¢) Was any non-official elected Member of the Legislative Assembly

appointed or requested tc serve on the said Birdwood Committee, if not,
why nct ¢

Mr. H. Tonkinson : I am not prepared to add to the.statements
made by the Government of the Punjab on the subject.

QUALIFICATIONS FOR THE MUNICTPAL FRANCHISE TN MAURITIUS.

2131. *Mr. Gaya Prasad Singh : (a) Has the attention of the Govern-
ment been drawn to a communication headed ‘‘ Indians in Mauritius "

over the signature of Pandit Benarsi Dass Chaturvedi, and published in
the Servant of the 16th January 1924 ¢
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(b) TIs it a fact that Mr. Lutchmaya of.Mauritius, was coming up to
India, but he was foreed to land at Zanzibar, and was kept confined in
the Central Jail there for about a month, as a'*‘ lunatic ’’ 1

If so how was he declared as a lunatic, and did any doctpr examine
him ? If so, will the Government be pleased to lay a copy of the doctor’s
certificate, if any, on the table ! )

(¢) Is it a fact that Mr. Lutchmaya had started a co-operative credit
society in Mauritius ; but it had to be closed owing to the hostile attitude
of the nuthorities who sided with the factory owners ?

(d) Is it a fact that a resolution has been passed in the municipal
corporation at Port Louis that only those peoples should he allowed to Vote.
who have knowledge of English or French and that this resolution has
been sent to Downing Street for final sanction

(e) Isit a fact that most Indians in the island know only the Indian
vernaculars Bhasha (Ilindi, Tamil and Telugu) ? :

Mr. J. W. Bhore : (a) The reply is in the affirmative.

(b) No. Mr. Lutchmaya en route Durban :to India irregularly
landed at Zanzibar. He was discovered to be insane by the Zanzibar
authorities and was detained by them in an asylum. This action was
taken on the strength of a certificate evidently issued by a doctor, but
the Government of India regret that they have no copy of the document.

(¢) The information desired by the Honourable Member is not
available.

(d) and (¢). The matter will be investigated and the restlt com-
municated to the Honourable Member in due course.

ALLEGED MALPRACTICES OF LABOUR RECRUITERS.

2132. *Mr. Gaya Prasad 8ingh : (a) With reference to my starred
question No. 1379 of the 9th June 1924 regarding an article which appeared
in the ‘‘ Servant ”’ of the 25th October 1923, will the Government be
pleased to make a statement regarding the oceurrence mentioned in the
said paper 1

(b) TIsit a fact that a Brahman boy named Chotay Lall was enlisted
as a recruit under false pretexts, and was kept in confinement against his
will in October 1923 at Benares ; but he was subsequently released at the
Intervention of Dr. Mani Lal, Bar.-at-Law !

(e) Is it a fact that a complaint was lodged on behalf of the boy
Chotay Lall at Chetgunj Police Station in Benares, but no action was taken
by the police in the matter ?

Mr. J. W. Bhore : Inquiries are being made and the result will he
communicated to the Honourable Member in due course

ReporT oF THE F1J1 DEPUTATION.

2183, *Mr. Gaya Prasad 8ingh : (a) Has the attention of the Govern-
ment been drawn to a letter published in the ‘ Forward ’’ of the 12th June
1924 over the signature of Pandit Benarsi Dass Chaturvedi on the sab-
Ject of the Fiji deputation ?

... (b) What i3 the date on which the report of the Indian deputation to
Fiji was submitted 1
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(¢) When do the Government intend to publish the report ?

(d) Is it a fact that the' Colonial Office has taken strong objections to
certain views expressed in the report ? )

(e) Will the Government be pleased to lay on the table communica-
tions on the subject which may have passed between the Colonial Office
and the Government of India ?

Mr. J. W. Bhore : (a) The reply is in the affirmative.

(b) In September 1922.
(¢) The question of publication is-still under consideration.
(d) and (e). Tn view of the answer given to part (c) of the question
I hope that the Honourable Member will not press for an answer.

. RECRUITMENT oF LABOUR FOR THE TEA GARDENS IN ASSAM.

2134. *Mr. Gaya Prasad Singh : (¢) Will the Government be pleased
to lay on the table a copy of the rules, if any, under which recruitment of
labour for employment in the tea garden of Assam is eonducted ¢

(b) How many depots have they got in India, and at what places ?

The Honourable Mr, A. C. Chatterjee : (a) The provisions relating
to the recruitment of labour for the Assam Tea Gardens are contained in
the Assam Labour and Emigration Aect, 1901, as subsequently amended
and subject to modifications contained in notifications. The only form of
recruitment now permitted is by garden-sardars duly accredited to licensed
local Agents. No rules have been issued by the Government of India in
this connection, but a number of rules have been published by the local
Governments.

(b) Government maintain no depots for recruitment.  Officers for the
protection of emigrants are stationed at Caleutta, Goalundo, Naihati,
Asansol and Kharagpur in Bengal, and at Dhubri, Gauhati, Tezpur and
Dibrugarh in Assam.

PoBcHASE oF GOVERNMENT STorRES FROM THE UNTTED KINGDOM.

2135. *Mr. K. C. Neogy : (a) Has the attention of Government been
drawn to an article by Mr. Harold Cox reprinted in the Statesman
of the 12th August 1924 on the topic of British trade with India !

(b) Will Government be pleased 1o stute whether the figure of
£8,600,000 a year as against £7,000,000 before the war mentioned by Mr.
Harold Cox as the purchases by India from the United Kingdom includes
orders for Government stores for Government and public bodies as well
as for plant, equipment and other items on eapital account ?

(c) Will Government be pleased to lay on the table a statement of
the ‘value of the orders placed in the United Kingdom for stores for Gov-
ernment and public bodies including railways as well as for plant, ete.,
on capital account for the last five years !

~(d) Will G‘:overnment be pleased to state the amount of purchases
oﬁlsu'pphes during the last year for which complete accounts are avail-
able 1 - ' o
(e). Will Government be pleased to state whether the Arn;y Depart-
of i

ment has got any inspegtion officers with expert knowledge T8
be purchased f o pe ' g tems 0
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" (f) Will Government be pleased to lay on the table any order, cir-
cular or correspondence on the subject of purchasé of stores in India and
from the Stores Department by (4) State-worked and (b) State-owned
Railways ? :

() When do Government expect action to be taken on the matter
of stores policy and with regard to the passing of all indents through the
Indian Stores Depamtment, so far as the purchases for railways are con-
cerned ? :

(h) Will Government be pleased to state what [facilitics have
individual officers for puirchases for railways for inspection, testing or
special knowledge of the articles which they are asked to purchase ?

The Honourable Mr. A. C. Chatterjee : (a¢) Government have seen
the article referred to.

(b) The figures mentioned by Mr. Harold Cox in the article
referred to are £86,000,000 and £70,000,000 and mnot £8,600,000 and
£7,000,000, as stated by the Honourable Member. The figure £70,000,000
does not include the value of Government stores. The figure £86,000,000,
which relates to the year 1923, probably does, hut it is not possible -to
verify this as the Statement of the Trade of the United Kingdom ifor
1923, from which Mr. Harold Cox has apparently quoted, has not yet
been received. The total imports of merchandise from the United
Kingdom in 1923 including the value of Government stores works out
to £87.000,000 at Rs. 15=—£1.

(¢) Information in the exact form required by the Honourable
Member is not available, but his attention is invited to pages 73—76 of
the Home Accounts of the Government of India for the year 1922-23,
the latest available (a copy of which is in the Library) which gives a
summary of payments made during that year for stores precuved through
the High Commiysioner for shipment to India by the Central Govern-
ment and the different provincial Governments. The Statement in-
cludes expenditure on stores not charged to revenue. Similar figures
for previous years are given in the Home Accounts of each year, copies

of which are not available in the Library but will be lent to the Honour-
able Member if he so desires.

(d) As already stated, information in the exact from required by
the Honourable Member is not available. As regards value of stores
obtained through the IHigh Commissioner the Honourable Member’s
attention is again invited to the Home Accounts for the vear 1922-23.
The value of purchases made in India during that year by the Central
Government including State Railways and the provincial Governments
amounts to Rs. 11,28,65,000. As explained by me on the 4th Feb-
ruary 1924, in reply to question No. 88 by Mr. Jinnah, these figures do
not include the value of certain classes of purchases.

(e) The reply is in the affirmative.

(f) In their letter No 1644-S., dated the 28th May 1924 the Railway
Board addressed the State-worked railways, impressing on them the
{fﬂportancc of carrying out the policy laid dawn in the hew Stores
Burchnse Rules, a copy of which is available in the Library. The Railway
oard also sent copies of the new rules to the Agents of Company-worked

~ Tailways. The Board have no doubt that the policy of the Government
i ?qf India will be given full effect to on those railways. In their letter
| No. 2574-8,, dated the 18th Aumgust 1924, the Railway Board drew the
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attention of the State-worked railways and also the East Indiau and Great
Indian Peninsula Railways to the desirability of making greater use of the
indian Stores Department in_respect of the inspection and purchase of

certain classes of stores. Copies of the communications referred to are
laid on the table.

(g) Copies of all English indents are sent by State-worked railways
to the Indian Stores Department, who advise the railways concerned regard-
ing any articles included in their English indents whicii are manufae-
tured in India and can suitably be purchased here. Company-worked
railways, in accordance with the terms of their contracts with the

Secretary of State for India in Council, make their own arrangements
for the purchase of stores.

The action taken by the Railway Board, which will be clear from
the letters addressed to Agents of State Railways, and to the Agents
of the East Indian and Great Indian Peninsula Railways, dated the
18th of August 1924, to which I have just referred, will, the Govern-
ment of India feel sure, lead to a considerable expansion of the prac-

tice of utilising the services of the Indian Scores Department for.the
purchase of railway stores.

(k) In a large number of cases the purchasing officer has all neces-
sary facilities for inspecting and testing articles purchased in India
for railways, and, where necessary or advisable, he is able to enlist
the services of the Inspection Branch of the Indian Stores Department.
Where special knowledge or experience is required, the purchasing
officer cun, and always does get the advice of the departmental officers
who are concerned in the use of the article.

Letter from the Secretary, Railway Board, to the Agent, North Western, Oudh and
Kohilkhand, and Eastern Bengal Bailway ; the Engineer-in-Chief, the Ceniral
Indign Coolfields. Bailway, Delhi (New Capital) Railway Works Scheme, and
Najangud Tellicherry Eailway, No. 1644-§., dated Simla, the 28th May 19:4.

I am directed to forward for your information and careful observance a copy of
the Government of India’s Resolution No. 5.-217, dated the 6th May 1924, in the
Department of Industries and Labour with its enclosure, promulgating the rules which
will benceforth regulate the purchuse of stores for the public service. I am to impress
upon you the importance which the Government of India attach to all officers under
your control carrying out the policy laid down in the preamble to these rules. The
Railway Board desire that not only shall these rules be strictl

y adhered to, but that
all concerned shall be instrueted loyally to observe the policy underlying them.

Letter from the Secretary, Bailway Board, to the Agent, East Indian, Bengal Nagpur,
Madras and Southern Mahratte, South Indian, Great Indian Peninsula, Bombay,
Baroda and Central India, Bengal and North Western, Rohilkhand and Kumaon'

Assam Bengal and Burmae Eailways, No. 16:4-8., dated Bimla, the 28th May
1924,

I am directed to forward a copy of the Government of Iundia's Resolution No.
8.-217, dated the 6th May 1924, in the Department of Industries and Labour, with
its enclosures, promulgating the rules which will henceforth regulate the purchase of
_stores for the public service. I am to ask you to communicate a copy of the Resolu-
"tion and the rules to your Home Board. The Railway Board feel comfident that the
jHfome 1 Board will ‘recogmise ithut the poliey 1aid ‘dows"ih these new tules has been
.deliberately sadopted. b{ugn Government of India and that they will realise the uecessity
,0f seeing that this poliay.iw given full effect o on yowr PR S

Y.
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I..ctter from the Secretary, Railway Department (Railway Board), S8imla, to the Agents,
North Western, Osdh and Eohilkhand, and Eastern Bengal Eailway, No. 2574-8.,
duded the 18th August 1904, :

. L

1 am directed to invite your referemece to my. letter No. 1644-8., dated 28th May
1924, forwarding with remarks a copy of the Govgrnment of India’s Besolutien in
the Department of Industries and Laboar Ne. 8.-217, dated 6th May 1924, and to
say that the Railway Board have for some time past been eonsidering how, without
deroguting from the responsibility of the Agents of railway administrations for the
efficient and eeonomical management of the railway systems in their churge, a greater
use thau at present can be made of the facilities which the Indian Stores Department
are now in a position to offer for the inspection, test and purchase of railway stores. .
The actual facilitics which the Indian Btores Department ecan mow provide are
summarised in the annexure to this letter. .

2, 1 am to refer first to the question of purchase. The Indian Btores Department
muke &t present a charge of onc per cent. on the cost of articles purchascd Ey them.
Bit you will readily realise thut u widespread orgumisation may, from their intimate
aequaintance with u. lurge range of markets, and the ability to place orders in bulk
which their position as buying agents for many departments and Provincial Govern-
ments gives them, be in & position to obtain more favourable quotations, especially
for certain classes of stores, thun any individual railway can be, and that the rcsultant
economy msy more than offset, the commission now charged by the Btores Department,
the amount of which may possibly be reconsidered in the near future. The Railway
Bourd, therefore, wish you io make the fullest usc pf the Indian Stores Department
as a purchasing agency in all casea in which you consider that their services can
advantageously be utilised and in which purchase in India is permissible under the
stores rules ; and, while they leave the classes of stores to be purchased in this way
entirely to your diseretion and have no desire to limit them, they would suggest that
indenta might with special advantage be placed with the Indian Stores Department
for such of the following articles as you may require :

Textiles. )

Cement.

Leather.

Lubricating and other oils, and turpentine.
Bopes and cordage.

Chemicals (Acids and eoal tar, etc.).

Hides. ’
Iron wire. i

Cast iron piping specials and fittings.

Dogupikes and fish-bolts and nuts.

Creosote.

: Bearing plate und charis.
Cast iron and steel sleepers.

Building roofs and steel structures usually purchased in India.
Points and trossings.

I am to expluin in this counection that the Stores Department offect their purchases
in accordance with strict specifications in every case in which the preseription of a
specification is considered to be advisable. They are prepareld to act on specifications
drawn up by the railway administrations, and not te from them in any
material respcet without the concurrence of the latter ; or, when there are no railway
ﬂ:ciﬂcationa, to druw up specifications themselves in consultation, if need be, with

railway administrations. Moreover, it is the establisbed practice of the depart-
ment to refriin from placing an order for stores in eases in which the amount of the

most suitable tender appreciably exceeds the indentor’s estimate of cost without the
prior approvul of the indentor.

The Railway Board underatand that a representative of the Indian Stores Dopart-
ment proposes shortly to visit you in order to see in what directions the Stores
Departuent can assist you, and also to ascertain the extent to whkich you are likely
“iv place indents with that Department.

3. The Railway Board are aware that the facilities for inapection and test gmvided
by the Indian Stores Department, gre to a considerable extent utilised by you, but they

feel that still greater i possi ; ) : nines, it 4o, them
that in functifﬁ'l"'éf"' 'il"'l'ilf'ﬁﬁﬂe," ahgﬁ mw:: nisation ‘:hoﬁs have many
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advantages over a number of smaller organisations. It operates in a wider fleld, it
can specialise to a greater extent in the distribution of its inspection work, and can
concentrate and employ more up-to-date methods for the testing of materials. In any
event, you will no doubt agree that all articles te;urchaaed by you through the Indian
Btores Depsrtment should be inspected and tested by them.

Letter from the Secretary, Railway Department (RBailway Board), Simla, to the dgent,
East Indian Eailway, Great Indian Peninsula EBailway, No. 2574-S., dated the 18th
August 1924,

I am directed to forward a copy of a letter No. 2574-8,, dated 18th August 1924,
which has been addressed to the Agents of State-managed railways, asking them to
make use of the lndian Stores Department for the inspection, test and purchase of
railway stores in all cases fn which they consider that they can advantageously do so.
I am to request that if you see no objeetion you will utilise the services of the Indian
Stores Department in the same manner ; and to say that the Railway Board under-
stand that a rcpresentative of the department proposes shortly to visit vou in order
to see in what directions it can assist you, and also to ascertain the extent to which
you are likely to place indents with the department.

‘WiITHDRAWAL OF THE ONE-RUPEE NoOTE FROM CIRCULATION.

2136. *“Mir. K. C. Neogy : Will Government be pleased to state when
they are going to withdraw the one-rupee note from circulation ?

The Honourable 8ir Basil Blackett : I would invite a reference to
the Controller of the Currency’s press communiqué, dated 26th August
1924, on the subject. The issue of the one-rupee notes will, in accord-
ance witk that communiqué, cease in the current month, but it is not
proposed to tale any special steps to withdraw from circulation those
notes which remain outstanding.

IMposrTioN oF OFrzrnrTING DUTIES.

2137. *Mr. K. C. Neogy: (A) Will Government be pleased to state if
any application has been made to Government for the imposition of of-
setting duties as provided in the Indian Tariff Act to make up the differ-
ence between the market price and the standard price of Rs. 180 per ton
fixed by the Tariff Board ! (B) Will Government be pleased to state
what action they have taken on this application 1 (C) Have Govern-
ment any information as to the ruling market prices for various items
scheduled in the Indian Tariff Act ¥ If so, will they be pleased to lay
on the table a statement indicating in each case the difference from the
standard price fixed by the Tariff Board ?

The Horoarable Bir Charles Innes : (a) Yes.

(b) The wiovernment are m communication with the applicants
on the sub;ect

(¢) A satement showing the latest mformatmn available was laid
on the table in reply to Diwan Bahadur M. Ramachandra Rao’s ques-
tion Neo. 1852.

INTRODUCTION OF A REVISED ForRM OF Ramway Risk NoTes.

2i38. *Mr. K. C. Neogy :: (A) Will Government be pleased to state
whether they are aware of the dissatisfaction in the country with regard
to the liability of railways for goods carried to the consignors even after
the recent amendment in the Railway Risk Notes 1 (B) Will Government
be pleased to state what action they propose to take thereon ?
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Mr. C. D. M. Hindley : (a) The reply is in the negative.

(&) The revised forms, as recommended by the Risk Notes Revision
Committee and drawn up by Governmentds legal advisers, will be intro-
duced on 1st Oectober 1924. Until sufficient experience of the effect of
the revised forms has been gained, Government do not propose to take
any action.

Es™BLISHMENT OF A RATES TRIBUNAL.

2139. *Mr. K. C. Neogy: Will Government be pleased to state what
progress has been made in the consideration of the question of the establish-
ment of a Rates Tribunal recommended by the Acworth Committee

Mr. C. D. M. Hindley : Government have forwarded their proposals
to the Secretary of State, whose reply is awaited.

MEMORANDA PRESENTED BY THE INDIAN CoLONIES COMI{ITTEE To His
MaJEesTY’s GOVERNMENT,

2140. *Mr. K. C. Neogy : Will Government be pleased to lay on the
table a copy of the Meunorandum presented by the Indian Colonies Com-
mittee to His Majesty’s Government ¥

Mr. J. W. Bhore: As the Honourable Member is aware
the matters touched upon by the Colonies Committee are with the excep-
tion of the Immigration Ordinance still live issues and Government
regret that they are unable to lay on the table copies of the Memoranda
presented by the Committee to the Right Honourable the Seeretary of
State for the Colonies. Later on it is hoped it may be possible to give
effect to his suggestion.

GRIEVANCES OF INDIANS IN RESPECT OF THE Hmm.ums AND FRANCHISE IN
KENYA.

2141. *Mr, K. 0. Neogy : With reference to the statement recently
made by Mr. Thomas in the House of Commons on the Kenya question,
what further steps do Government propose to take to remedy the grie-
vances of Indians in respect of the Highlands and franchise in Kenya {1 -

Mr. J. W. Bhore: The attention of the Hencurable
Member is invited to the reply given to part (¢) of Dr. H. S. Gour’s
question No. 2016.

1EPRESENTATION OF INDIAN VIEwWS BEFORE THE ORMSBY-GORE AND THE
SovrHBOROTGE ('OMMITTEES,

2142, *Mr. K. C. Neogy : What steps do Government propose to take
for the ~epresentstion «f Indian views before the Ormsby-Gore ‘Committee
now touring in East Africa, and the Southboreugh Committee attached %o
the Colonial Office !

. Mr. J. W, Bhore: The Government of India are now in communica-
tion with the Secretary of State for India on the subject. +

Diwan Bahadur T. Rangachariar : Do the Government realise the
nrg’emlsv of the quextion, and will they press the Secretary ot State for
a reply ?

L237LA : D

. FRIES Se

4



3606 LEGISLATIVE ASSEMBLY. [17TH Sepr. 1924,

Mr. J. W. Bhore : I can assure the Honourable Member that the
-Government fully realise the argency of the matter.

APPEALS OF THE EMPLOYEES OF THE EASTERN BENGAL RAILWAY AGAINST
THE ORDERS OF DisTrICT OFFICERS.

2i43. *Mr. N. M. Joshi : Will Government be pleased to state
whether they are aware that the Agent of the Elstern Bengal Railway
has issued orders by Notification No. 749 published in Weekly Gazetts
No. 25 of 1923, that h» would refuse to entertain appeals preferred by
the employees of the E. B. Railway against the District Officers ¢ If the
reply be in the affirmaiive, will they be pleased to state whether such
orders are in consonance with the spirit of Rule 4 of Section 298, Chapter
IV of State Railway Open Line Code, Vol. 2 ¥ ~

Mr. C. D. M. Hindley : Government have sent the Honourable
Member’s question to the Agent for remarks.

QUARTERS OF OFFICERS OF THE EasTiaN BENGAL RAmLway AT ALIPORE.

2144, *Mr. N. M. Joshi : Will Government be pleased to state
whether they are aware that the officers of the E. B. Railway have recently
been accommodated in a flat called Alipur Officers’ Flat at a cost of
about twelve lacs of rupees ? If the answer be in the affirmative, will
they be pleased to state why the demand for quarters for subordinate staff
were overlooked ?

"Mr. C. D. M. Hindley : Government have sanctioned a scheme for
providing quarters for the Eastern Bengal Railway officers at Alipore,
but they have not overlooked the demand for subordinates’ quarters, for
which a very large sum has been sanctioned in the past two years.

RECRUITMENT OF INQIAN ASSISTANT STATION MASTERS FOR SPECIAL CLASS
. StaTioN oN THE EASTERN BENGAL Ramway.

2145. *Mr. N, M. Joshi : (a) Will Government be pleased to state
if assistant station masters on the hizher scale (Rs. 220 to Rs. 330) have
been recruited for any special elass stations on the E. B. Railway ¢

(b) If =0, will Government be pleased to state if any Indians have
been recruited ! If not. why not .

.Mr. C. D, M. Hindley: (a) Yes.

(b) So far as known no Indians have yet been appointed to these
posts Lecause no suitable Indian candidates were available. Special
armangements have, however, been made to train men of better edu-
cational qualifications with the idea of fitting them for these higher posts.

APPOINTMENT OF TW0 ANGLO-INDIANS A8 GUARDS oN THE EasTERN BENGAL
RAILWAY IN PREFERENCE TO QUALIFIED INDIANS ALREADY IN THE SERVICE.

2146. ‘Hr N. M Joshi: (a¢) Are Government aware that the District
Traffic Supcrintendent, Lalmonirhat, of the E. B. Railway, has recently
appointed two ‘Anglo-Indians as Guards on Rs. 100, i.e., the maximum pay
" of thie Class ‘“ A ”’, in preference to many senior Indians who are in ser-
vice and passed the examination over two years ago !

() If the answer to (@) be in the affirmative, will they be pleased to
state if the action of the District Traffic Superintendent, Lalmonirhat, was
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in consonante with the Standing Orders regulating the appointments and
promotions ? If not, will they be further pleased to state what action
was taken in this matter ¢ - :

Mr, C. D. M. Hindley : The Government have no information.
They presume that the aggrieved party if any will appeal to the Head
of its Department,

EunopesN, ANGLO-INDIAN AND INDIAN CHARGEMEN IN THE [EAsTERN
BengaL Ranwiy WoRksHoOPs.

2i47. *Mr. N. M. Joshi: Will Government be pleased to state
how many Indians, Anglo-Indians and Europeans are employed as Charge-
mern in the 13. B. Railvay Workshops !

Mr. C. D. M. Hindley : According to the latest information available
there are 5 Indians and 31 Anglo-Indians and Europcans employed as
Chargemen on the Easternh Bengal Railway.

ALLEGED AssaULT BY MR. GasPER, Loco. ForeEMaN, KATIHAR, ON PHOOL
MouaMMAD, PuMPING DRIVER, KATIHAR.

2148. *Mr. N. M. Joshi : Will Government be pleased to state wl.ether
they are aware that one Mr. Gasper, Lioco. Foreman, Katihar, assaulted
one Phool Mohaminad, Pumping Driver, Katihar, and when the latter
wanted to see the Medical Officer, Katihar, the Loco. Foreman -sent
a letter to ibe Medical Officer, Katihar, requesting him not to give him
unfit certificate ¥ If nut. will they be pleased to inquire into the matter
and communicate the re<ult of their inquiry to the House !

Mr. C. D. M. Hindley : From information received from the Agent,
Eastern Bengal Railway, it appears that the allegations of assault
referred to were made but were found to be without foundation. No
request was made to the Mediexi Officer. Katihar. to refuse unfit certi-
ficate to Phool Mohammed. The man was examined by the.medieal
officer and found fit. Subsequently he absented himself and was there-
fore discharged from service.

Mr. Amar Nath Dutt : Is it a fact that Phool Mohamn:ad attended
the local hospital and produced a medical certificate from the local doctor
which was not aceepted by the Loco. Foreman %

Mr. C. D. M. Hindley : I must ask for notice of that question. I
have not the information with me.

ProMoTION OF INDIAN STATION MASTEKS TO STATION SUPERINTENDENTS AND
TrarFFic INSPECTORS ON THE EASTERN BENGAL RALway.

2149. *Mr. N. M. Joshi : Will Government be pleased to state
whether the E. B. Railway authorities have so far selected any one from
the Indian station masters list for promotion to the posts of Station
Superintendents and Traffic Inspectors in that Railway ? If so, how
many such selections huve so far been made ! If not, why not !

Mr, C. D. M. Hindley : Full information on this subject has alreacfy
N been communicgted to the Honourable Member in
00X reply to his question of 11th June 1924. A copy of the
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letter to the Honourable Member i laid on the table.

Letter from the Secretary to the Go#ernment of India, Railway Department (Railway
Board), to N. M. Joshi, Esq., M.L.A., -No. 674-E., dated Simla, the £ist June
1924,

PrOMOTION OF INDIAN TRAFFIC STAFF.

With reference to the reply given to question No. 1457 in the Legislative Assembly
on the 11th June 1924, I am directed to state that no Indian Station Master, Assistant
Station Master or Guard of the Eastern Bengal Railway has been directly promoted
to the posts of Traffic Inspector, Transportation Inspector, Claims Inspector or Assistant
Traffic” Superintendent, the reason being that until recently the mem taking up these
appointments were not generally speaking suitable for the higher posts referred to
owing to insufficient education and inability to control others.

I am however to add that Indian Office clerks, Shed Inspectors and Assistant
BGoods Bupervicors of the Eastern Bengal Railway have been appoeinted as Traffie
Inspectors, Claims Inspectors and Outstanding Inspectors and that one Indian Traffie
Inspector and one Indian elerk have been appointed Assistant Trafiic Superintendents
in the Local Traffic Service.

I - &
ProMcTION OF REVERTED GUARDS ON THE EASTERN BeEnGAL Rarmwav.

2150. *Mr. N. M. Joshi : (a) Will Government be pleased to state
whether they are aware that some of the Indian guards in the E. B. Rail-
way were reverted from ‘‘ B ’’ class to ‘* A ’’ class owing to retrenchment ¢

(b) IR so, will they state whether these retired guards are entitled
to promotion to the ‘‘ K ’’ class when any vacancies occur in that class 1

(¢) If the answer o (b) be in the affirmative, will Government also
be pleased to state how many vacancies in the ‘‘ B ’’ class occurred during
the year 1923 and how many of them were given to the reverted
guards referred to in (a) above 1

Mr. C. D. M, Hindley : (a), () and (¢). Government have no in-
formation and are unwilling to call for reports in a minor matter of this
gort which must be left to the discretion of the Agent to decide.

ALLOWANCES GRANTED TO STAFF oF Tre EASTERN BENGAL Ramway rom
WORKING ON StNDAYS AND HoLipays.

2151. *Mr. N. M. Joshi : With reference to the reply given by
the Chief Commissioner of Railwavs to question No. 1214, Part (¢) and
(d),of the Legislative Assembly, dated the 4th June 1924, will Govern-
ment be pleased to state if Sundays are considered as general holidays for
all employees or are treated specifically as Christian holidays ? If the
former, how are the European drivers entitled to extra pay if required
to wurk on Sundays ¢

(b) Will they be pleased to state if the Indian Running Staff of the
Traffic Department of ke E. B. Railway also draw extra allowance for
working on Sundays like tbat of European and Anglo-Indian Guards t

(¢) Will Government be pleased to state whether the European and
Anglo-Indian drivers of the State Railways generally draw extra pay for
52 Sundays and 7 Christian holidays and the Indian drivers of the State
Ruilways draw extra pay only for 2 Muhammadan and 3 Hindu Holi-
days ! ¥ so, why are not Indian drivers given pay for 52 Sundays %

(d) Wil they alsn gtate if they are prepared to reeommend to all
the Railway authorities to extend the game privileges in respeet of extra
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pay to the Indian drivers as are enjoyed by the European and Anglo-
Indian drivers ! If not, why not {

(e) Will Government be pleased to state whether it is a praetice
that the Agents of the State Railways have to nominate every year a
eeriain number out of the subordinate staff for promotion to Superior
(Traffic) rank ?

(f) If so, will they be pleased to state how many such nominations
were made by the Agent of the E. B. Railway during 1922, 1923, 1924
and lhow many of theru were Indians, Anglo-]_[ndians and Europeans ?

Mr. C. D. M. Hindley : (¢) Sundays are classified as general holi-
days. The day is primarily a Christian holiday znd for working on this
day European running staff Lave hitherto drawn an allowance.

(b) The allowance is drawn by Indian guards but not by Indians in
the Locomotive staff of the Eastern Bengal Railway. '

(¢) GGovernment have not got information as regards the local practice
on all State lines, but speaking generally Europeans usually draw extra
pay when working on Sundays, Christmas Day, Good Friday and the
King’s Birthday. On the Eastern Bengal Railway apart from the dis-
tinetion referred to in (o) above Hindu and Muhammadan emrloyees
respectively get the allowance when working on seventeen of their
gazetted holidays.

(d) The whole of this question is at present under consideration.
(e) No.
(f) Does not arise.

Mr. Amar Nath Dutt : As holidays are granted to Christians on
Bundays, will the Government consider the desirability of granting holi-
days to Hindus on Thursdays and to Muhammadans on Fridays ?

Mr. 0. D. M. Hindley : The Honourable gentleman, Sir, in putting
this question, has revealed the difficulties attendant upon this most trouble-
some provlem. I have already said the matter is under the consideration
of the Government.

Khan Bahadur W. M. Hussanally : May I ask if Muhammadans are
allowed extra allowances when they work on Fridays, which is their

"sébbath ¢
Mr. C. D. M. Hindley : I have already answered that question.

Working Hours oF THE TRAFFIC AND TRANSPORT STAFF oN INDIAN RaAIL-
WATYS.

. 2152. *Mr. N. M. Joshi : (a) With reference to the reply given by the
Chief Commissioner of Railways to question No. 1236, asked on the 4th
June 1924, on the subject of the working hours of the Traffie and Trans-
port Staff on Indian Raliways, will Government le pleased to state
whether it is not a fact that even at important transhipment stations such
&8 Naihati, Santahar, Parbatipur, Siligari, Lalmonirhat, Khulna, the
transhipment staff have actually to work -for 12 hours or even more .a
day without extra allowance or remuneration of any kind !
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(b) Will they be pleased to state whether they intend to make any
provision for extra allowance for extra work referred to in (a) above 1
If not, will they enforce the 8 hours a day or the 60 hours a week rule as
already approved and accepted’ by the Government of India ?

Mr. C. D. M. Hindley : Government have not the information, but
are making inquiries.

REvisioN oF Pay oF THE CiviLiaAN CLERES IN THE NORTH WEST
FroONTIER PROVINCE.

2153. *Mr. N. M. Joshi : (¢) With reference to the reply given by
Mr. E. B. Howell to question No. 857 in the Legislative Assembly on the
17th March 1924, will Government be pleased to state whether the
inquiries by the Punjab Government foreshadowed therein have since been
completed ! If so, do Government now propose to level up the grading
of the N. W. F. P. civilian clerks of Districts and Headquarters Offices
according to the Punjab clerical grades of corresponding offices ?

(b) If the answer to (a) above be in the affirmative, do Government
propose to give retrospective effect to the revision inasmuch as the existing
rates of pay were introduced in the Punjab over four years ago during
which period the N. W. F. P. clerks have been serving on reduced pay ?

(¢) Will Government be pleased to state the reasons why the question
of the revision of pay of the N. W. F. civilian clerks which has been
under consideration since October 1920, has been celayed so long ?

(d) Will they also state whether thev will consider, at the time of
sanctioning the revision, the advisabiiity of giving retrospective éeffect to
the revision in view of the delay caused in sanctioning it ?

(e) Will Government be pleased to state whether it is a fact that a
differential treatment was given to a number of clerks in the N. W. F.
Province by allowing the Irrigation clerks of the same Province revision
of pay with effect from the 1st March 1923 and not granting the remaining
clerks revised pay with effect from the same date ?

Mr. Denys Bray : (a) It is understood that a report has been sub-
mitted to the Punjab Government whose orders are awaited.

(b) Does not arise.

(¢) The chief reason is that finality has not yet been rzached over
the Punjab rates.

(d) Yes, but this must not, of course, be taken as a promise that the
result will be favourable.

. (e) The Honourable Member’s attention is invited 'to the reply
given on the 24th March 1924 to his question No. 1042.

GRANT oF COMPENSATORY ALLOWANCE TO THE POSTAL STAFF AT DHARAM-
SALA.

2154. *Lala Hans Raj: Are the Government aware that since 1st
April 1922 the civil servants of Dharamsala are getting compensatory
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ullowance while the pc:tal servants are not. If so, will the Government
blei pleased to state why the honest postal servants are deprived of this
allowanew. 7

The Honourable Mr. A. O. Chatterjee : The reply to the first part
of the question is in the affirmative. With respect to the second part, the
question had been recently considered by me and in view of all the circum-
stances 1 came to the conclusion that no compensatory allowance was
Justified in the case of the postal staff at Dharamsala.

UNSTARRED QUESTIONS AND ANSWERS.

SUPERINTENDENTS OF PosT OFFICES.

350. Dr. K. G. Lohokare : (a) How many persons were given per-
mission to appear at the Departmental examination for Superintendents
of Posts during the last seven years ?

(b) Of these how many were from the subordinate service and how
many were direct reeruits {

(¢) How many of these selections from the subordinate service were
persons who had served as camp clerks to the Heads of Offices in the
Department ¢

(d) Is it a fact that the bost of a camp clerk is a special one not
being on the general time-scale list 1

(¢) In recommending a subordinate for permission to appear at the
Departmental cxamination for Superintendents are there any rules regard-
ing service, educational qualifications, competency, ete., by which the merits
of the subordinates are to be judged, so that the process of selection would
at least take up persons of a certain standard ¢

(f) Is it a fact that in this process of selection this year, claims of
Inspectors of good capability, graduates with good service, and other
capable persons were overlooked in preference to persons who were or are
camp clerks ? :

(g) What educational qualifications, peried of serviece, otherwise than
as camp clerks, or any special capability do those persons whe have been
permitted this year hold ¢

(k) Do Government propose to see that some rules regarding this
selection are laid down in order that selection may mnoi amount to
favouritism ?

Mr. H. A 8ams: (a) 133.

(b) 44 and 89, respectively.

(¢) 11in 1918, 1 in 1919, and 2 in 1924,

(@) No. The post of camp clerk is filled from the general cadre of
administrative offices.

(e) No definite rules have Leen laid down either as rezards length
of service or educational yualifications. Ordinarily officials are not
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nominated for the examination if their age exceeds 31 years. Those sub-
ordinates are recommended wirese past work and conduet is such that they
appear likely to make efficient executive officers.

(f) No.

(g) Of the two camp clorks nominated, one is a graduate. Neither
has any service except as a camp clerk. )

(h) The proposal will receive consideration.

PURCHASE OF LOCOMOTIVES FOR THE RAILWAYS.

351. Mr. W. 8. J. Willson : (a«) Were tenders called for in India for
the 37 locomotives recently purchased ;

(2 Does the purchase of *hese 37 locomotives eome within the pur-
view of the Stores Rules ;

(¢) Does it form part of the Rs. 150 crores programme 1

Mr. C. D. M. Hindley { (a) No.

(b) The purchase of these locomotives does not come within the
purview of the Stores Rules, but there is nothing in the transaction which
is opposed to the policy embodied in those rules.

(¢) Yes. '

MANUFACTURE OF STAMPS, STAMPED PAPER AND POSTAL STATIONERY IN
INDIA.

352. Khan Bahadur W. M. Hussanally : Will Government be pleased
_to state :

(a) Whether stamps, stamped papers 'and postal stationery are

to be manufacturéd in India, if so where and from what
. date the work will commence ?

(b) Whether the existing five Central stamp depots at Caleutta,
Bombay, Madras, Rangoon and Karachi will_be maintained
for distribution of stamps as at present or the issue will be
made at the place of manufacture ¢

(¢) Whether in case of abolition of the Central depot, their establish-
ment will also be abolished or provided for locally or at the
place of manufaecture ¢

(d) Whether the establishment at the place of manufacture will be
under the control of the Central Government or the Pro-
vineial Government respectively ?

The Honourable 8ir Basil Blackett : (a) Yes. A press for the
manufacture of stamps, ete., is beinz established at Nasik Road and it
is hoped that it will be in working order by the end of 1925 or the begin-
ning of 1926, . L

(b) The matter is under consideration af preseht.

(¢) This will depend on the decision arrived at on (b).

(d) Under the control of the Central Government.

CosTt oF PrESS FOR THE MANUFACTURES OF STAMPS, ETC., IN INDIA.

353. Khan Bashadur W. M. Hussanally : (a) What will be the cost~
of the buildings and machinery 1

«
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(b) What will be the cost of manufacture ?

(c) What will be the yearly saving upon cost of imported stations
from England !

The Honourable Sir Basil Blackett: (a) A rough estimate is as
below :

Rs.
Buildings including drainage and water supply .. 17,07,000
Machinery and equipment, about .. .. 10,00,000

~ (b) The cost will fluctuate from time- to time with the price of
paper.

(¢) No accurate figures can be given, but it is anticipated that the
cost of manufacture in India will be substantislly cheaper than the eost
that is being paid to the present contractors in England., In this con-
nection the Honourable Member’s attention is invited to paragraphs 81
and 82 of the Report by Colonel Wiilis and Xr. Asecoli.

REDUCTION OF I'ARES ON RAILWAYS
354. Khan Bahadur W. M. Hussanaliy : {(¢) Is it a fact that the
@G. 1. P. R. has reduced its passenger rates recently ?

(b) What were the fares before and wkz2! will they be after the
reduction ?

(¢) Do other Company managed Railways mtend reducmg their
fares !

(d) Do Government intend reducing the fares on State-managed
Railways ¥ If so, when and to what extent ? '

Mr. C. D. M. Hindley : (a) No, but the Great Indian Peninsula
Railway have notified a reduction in I and II class fares from 1st Oeto-
ber, 1924.

(b) The present and proposed fares are as follows :
Present rate per Proposed rate

Class. Distance. mile. per mile,
I .. 1—300 miles .. .+ 30 pies, 24 pies.
plus '
Over 300 miles .. 18 18,
1I .. 1—300 miles .. .. 15 ,, 12 ,,
plus
Over 300 miles . 9, 9 .,

(¢) Government understand that the Bombay, Baroda and Central
India and Madras and Southern Mahratta Railways are introducing
gimilar reductions fmm 1st October, 1924.

(d) The propbaed revision of rates on the Great Indian Peninsula
Railway will bring those rates to the level that now obtains on the North
Western and Oudh and Rohilkhand Railways. On the Eastern Bengal
Rallway the Agent is experimenting with concessions in return fares, but
if experience shows that even with these concessions the existing fares are
more than the traffic can bear, the question of reducing the rates will no

doubt be carefully considered.
L237LA D2
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ALLEGED FrRAUDS ON THE OUDH AND ROHILEHAND RAILWAY.

355. Mr. M. K. Acharya : With reference to question No. 1381 of
9th June 1924, and the reply thereto, will Government be pleased to state
(1) whether in the case of the alleged fraud in the Stores Department
which was then sub judice, judgment has since been delivered ¥ (2)
whether a brief summary may be laid on the table of the charges made
and of the findings of the Court ?

Mr. C. D. M. Hindley : There are actually two cases. The Appellate
Court delivered judgment in one a few days ago ; the other is still sub
judice. :

A brief summary of both eases will be sent to the Honourable Member
" after judgment has been delivered in the second case.

ALLEGATIONS AGAINST KHAN BavHADUR M. A. KHAN, GOODs INSPECTOR,
OvpH AND ROHILEHAND RAILWATY.

356. Mr. M. K. Acharya : With reference to the answer given to the
question 1381 of 9th June 1924, will Government be pleased to state
(1) whether the notice of Government has been drawn to the points
raised in pages 5, 6 and 7, of the Weekly Mazdoor of 23rd April 1924 ¢
(2) whether it is a fact that a eertain officer named Khan Bahadur M. A.
Khan was allowed to hold the dual appointments of Goods Inspector and
“D. T. 8. Claims ’’ ? (3) and if so, for what length of time and why !
(4) what steps have been taken to inquire into the allegations made against
the said officer in the issue of the Weekly Mazdoor above referred to 1
(5) whether in a recent case before the Sessions Judge at Moradabad the
Judge has passed severe strictures against the said officer ¢ {6) whether
one of the two assessors actually held that the cfficer was personally involved
in the swindle before the Court ¢

Mr. C. D. M. Hindley : (1) Government have seen the pages referred
to.

(2) Yes, the officer named officiated as an A. T. S. and not D. T. S.
in addition to his own duties of Goods Inspector.

(3) Matters of this sort are left to the discretion of Agents, and Gov-
ernment have no information either in regard to the period or the reasons
which rendered this arrangement necessary.

(4) The allegations are substantively those made by Mr. Naidu
referred to in the answer given to Maulvi Muhammad Yaqub on the 5th
June, 1924. They were carefully investigated and proved to be false.

(5) and (6). The Honourable Member does not state what case he
refers to and Government have been unable to trace any reference to the

officer in question. But this part of the question will be sent to the Agent
for remarks.

ALLEGATIONS AGAINST KHAN Bamapur M. A..KHAN, Goops INSPECTOR,
OupH AND ROHILKEHAND RAILWAY,

357. Mr, M. K. Acharya : With reference to question 1253 of 5th
June 1924 and the answer thereto, will the Government be pleased to state
(1) whether it was against the self-same officer that charges of corruption
were brought by the late S. M. of Barabanki, for which the S. M. was dis-
missed ! (2) whether Government will lay on the table a copy of the
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charges made by the S. M. and of the ‘‘documentary evidence ’’ on the
strength of which the charges were held to be false depa.rtmen_ta]l_y 1 (3)
whether, Government propose to call upon the said officer to vindicate his
character in a Court of Law f or (4) whether in the alternative, Govern-
ment propose to order an impartial inquiry by a Committee of this House
into the many allegations that have appearcd in the Press against the ad-
ministration of the C. and R. Railway, and especially against certain
officers thereof ?

Mr. C. D. M. Hindley : (1) Yes, but &s stated in the reply given to
Maulvi Muhammad Yakub on the 5th June 1924, the station master was
discharged with a month’s notice and not dismissed.

(2) No.

(3) and (4). The Honourable Member is referred to replies given to
(5) and (6) of the question just answered.

CasE oF Guarp MoONTROSE OF THE EAST INDIAN RAmLwavy.

358. Mr. M. K. Acharya : Will the Government be plcased to staie
(a) whether a guard of the E. I. Railway named Montrose was prosecuted
about a year ago for gross neglect of duty resulting in death of a woman
passenger ; (b) whether he was convicted by the trying Magistrate ; {c
whether the conviction was upheld by the Sessions Judge and by the Hig!
Court ; (d) whether the guard was helped by the Company all along to
defend himself and in paying the fine ; (e) whether this has eost the Com-
pany more than Rs. 2,000 ; (f) whether, in spite of the conviction, the
guard is still kept in service ; and (g) whether the Railway Board has
sanctioned the contribution by the Company ?

Mr. C. D. M. Hindley : (a) Yes, but the guard in question was pro-
secuted under section 101 of the Indian Railway Act and not for gross
neglect of duty as stated.

(b) to (g). The replies are in the affirmative.

AMALGAMATION OF THE GREAT INDIAN PENINSULA AND East INDIAN
RAmLwavys.

-369. Mr. N. O. Kelkar : (a) Is it a fact that a scheme is being for-
mulated by Government, of an amalgamation of the G. I. P. and E. 1.
Railways into a new company, with the object of handing over the manage-
ment of the two State Railways into the hands of the new Company

(b) If so, will Government please give the information in their posses-
gion regarding this scheme !

Mr, C. D. M. Hindley : There is no such scheme. .

CosT or MACHINERY FOR THE SUKKUR BARRAGE.

360. Mr, N. C. Kelkar : (a) Will Government state the cost of
machinery which has been already purchased or ordered by the Bombay
Government in connection with the Sukkur Barrage Scheme !

(b) Will Government state whether this machinery was purchased
or ordered through the Stores Department of the Government of India ?

_The Homourable Mr. A. O. Ohatterjee : (a) The Government of
India have no information.
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(b) The value of maehinery purchased by the Indian Stores Depart-
ment up to date for the Lloyd Barrage and canals scheme is Rs. 6,67,000
approximately.

Rammway CoNcCEssioNs FOR MILITARY TRAFFIC.

361. Mr. N. C. Kelkar : What is the total amount of the net financial
concession made to the Military Department in the year 1923 ia respect
of the transport of its troops on duty and animals and stores over the
several Railways in India and the travelling of troops on leave or private
business, or in other words the difference between the amouuts that
should have been charged for ilw above items according to the standard
schedules or tariffs and the amounts actually charged or received ?

Mr. C. D. M. Hindley : No actual figures are procurable, but in their
total effect it seems unlikely that rates for military traffic give any con-
cession over ordinary tariff rates. For example in the year 1922-23 the
Aaverage receipts per passenger vehicle mile on the North Western, East
Indian and Great Indian Peninsula Railways (three lines which may be
taken as suitable fer the purpose of this comparison) were 67.7 pies
against the military vehicle rate of 66 pies. During the same period
the average receipts per goods vehicle mile on the same three railways
were 51 pies against the military vehicle rate of 60 pies.

In actual fact the rates for military traffic were not fixed in order
to give any financial concession, but merely to simplify methods of pay-
‘ment, accounting and audit.

PostaL INsURaNCE FUND,
362. Mr. N. C. Kelkar : Will Government supply the information as
to the mortality, interest, and the loading basis adopted at the three
latest aetuarial valuations of the Postal Insurance Fund %

Mr. H. A. 8ams : The following statement shows the tables of
mortality, the rate of interest and the loading basis adopted at the three
Tatest actuarial valuations of the Postal Insurance Fund.

Statement showing the tables of mortality, interest and the loading basis adopted at the three
latest actuarial valuations of the Postal Insurance Fund.

Rate * Load-
.Date of valuation. Tables of mortality. of ing
interest. reserve.
|
31st March 1912 | H¥ (5) with an addition of five | 33 % 126 9%
years to the age in the case of
whole life assurances. !
OM (5) with some modifications
for ages 19 to 30 in the case of ;
endowment assurances. !
31t March 1917 Ditto ditto ‘ 31 % 13:6 %
31st March 1922 Ditto’ ditto . ! 3§ 9% 13'5 9%
[
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CHIEF COMMISSIONER FOR INDIAN RAILWAYS.

363. Mr. N. 0. Kelkar: (a) Is it a fact that the creation of the
post of a Chief Commissioner for Indian Railways is in pursuance of
one of the recommendations of the Ackworth Committee ?

(b) Was the Indian Legislature consulted before the said post was
created and filled !

(¢) Did not Government advert to the fact that this action was
conirary to the declaration of Government made in reply to a question
by Mr. Manmohandas Ramji on 22nd of September 1921, that no adminis-
trative action would be taken on the reports of Committees or Commis-
sions before an opportunity had been given to the Legislature to express
an opinion on the proposed action ?

(d) Is it a fact that the said Chief Commissioner for Indian Railways
holds views against the State management of Railways %

Mr. C. D. M. Hindley : (a) Yes.

(b) No.

(¢) The undertaking given by Government is being adhered to; it
stated that as far as practicable an opportunity would be given to the
Indian Legislature to express its opinion on administrative questions
before action is taken by Government. .

(d) No.

ExrorT oF BEEF FROM INDIA.

364. Mr. N. C. Kelkar : Will Government give approximate figures
for the last five years of (1) the export of beef from India, (2) the
quantity of beef required for the British Army in India ?

The Honourable 8Bir Charles Innes : (1) A statement is laid ou the
table. 5

(2) 1 1b. per head per day.

Btatement showing the quantity of beef dried or otherwise—ezported from each Indian
Port to all ports other than Indian and Burmese.

Ports whence exported. 1919-20. | 1920-21. | 1921-22. | 1922-23. | 1923-24.

Madras . . . .| Nil Nil. Nil. Nil. Nil.

Bombay . . . . 599 12| Nil Nil. 75

Calcutta . . . .| NiL Nil. Nil. Nil. Nil.
Totel . .| .. 599 12| Nil Nit. |- 715

PostaL INsuraNce Funp.

365. Mr. N. 0. Kelkar : Will Government state whether the informa-
tion regarding the basis and detqils of the actuarial valuation of the Post
Office Insurance Fund are published in any Government publicasions 1
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If they are not, do the Government propose to order full details to be
published in the life assurance year book issued through the Government
Central Press ?

Mr. H A 8ams : No. Government, however, have no objectionhto
publishing the details of the actuarial valuation of the Postal Insurance
Fund in the future issues of the Indian Life Assurance Year Book.

COMPENSATION PAID BY RAILWAYS ON ACCOUNT OF PERSONS KILLED OR
INJURED IN ACCIDENTS.

366. Mr. N. C. Kelkar : Will Government supply information on the
following points : '

(1) Total number of claims for compensation demanded by or on
behalf of persons who received injuries or lost their lives
in Railway accidents in the year 1923.

(2) The total amount of compensation actually paid for the said
claims.

(3) Number of claims for amounts exceeding Rs. 10,000 and the
amounts of compensation paid for these.

Mr. C. D. M. Hindley : The total amount of compensation paid by
Class I Railways on behalf of persons who received injuries or lost their
lives in railway accidents during the year 1923-24 was Rs. 2,70,790.
Government have no knowledge of the number of claims for compensation
made during the year.

-

SUGGESTIONS IN CONNECTION WITH BUDGET DEBATES.

367. Mr. N. C. Kelkar : Do the Government propose to consider the
desirability of :
(a) Presenting only the aceounts and revised estimates portion
of the financial statement towards the middle of February
#ad allotting a couple of days for their discussion by the
Assembly.
() Spliting up the total demand for expenditure under the head
‘ Railways ’ into the following sub-heads and making each
of these sub-heads a separate demand for the purposes of
discussion and voting, viz. :
(1) Cost of construction of new lines.
(2) Maintenance and repairs to old lines.
(3) Payment of interest Sinking Fund. Rebate, Surplus
profits compensation.
(4) Working charges including fuel and supervision.
The Honourable 8ir Basil Blackett : (a¢) I doubt if this suggestion
is practicable.
(b) This is already under consideration.

ErrFiciENCY BAR FOR ACCOUNTANTS IN THE MILITARY ACOOUNTS DEPART-
MENT. '

368. Mr. N. O. Kelkar : (1) Will the Government of India please
say whether they have issued any orders that the pay of accountants
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(non-gazetted) of the M. A. Department, in receipt of pay of Rs. 500
per mensem since 1st April 1920, should be reduced to Rs. 450 per mensem
if they have been considered since 31st March 1924 as unfiy for promotion
to the gazetted rank though they were consiGered fit when ilieir pay was
originally fixed under the time-scale.

(2) Is it a fact that it has been decided by the Govern:ment of India
that the pay of an accountant in receipt of Rs. 500 per mensem should be
reduced automatically to Rs. 450 whenever he is found unfit for further
advancement even if the previous confidential reports on him for a number
of years are satisfactory ?

(3) If the reply to parts (1) and (2) Le in the afirmative will the
Government please state whether this decision is based on any prineciple
already embodied in Civil Service Regulations or any other Regulations !
Is there any such general standing order applicable to all Government
servants of all grades that if an individual though considered fit fcr an
appointment for a long time past is subsequently considered unfit for
further advancement, the pay he is in receipt of and which was granted to
him in respeect of his past services should be reduced ? If not, will Govern-
ment please stute why the orders alout the reduction of pay were con-
sidered necessary in the case of accountants of the Military Accounts
Department ?

The Honourable 8ir Basil Blackett : (1) and(2). The orders actually
are that Accountants in receipt of Rs. 500 or Rs. 475 a month, who are
declared in confidential reports for the year ending March 1924 to be
unfit to hold appointments of Supervisors of Sections or for promotion
as Deputy Assistant Controllers, should be restricted to Rs. 450 from the
1st August 1924, and, in future, such reduction will be made whenever an
accountant proves unfit for these positions.

(3) The stage of Rs. 450 in the time-scale has been declared an
efficiency bar which cannot, therefore, be passed unless ar accountant
displays @ c~rtain degree of efficiency. It follows from the general
principle underlying efficiency bars that if. after passing the bar, an
officer becomes inefficient he is liable to reduction to the latter stage.
I would add that the Civil Service Regulations even provide for removal
from the service for inefficiency, Articles 353 and 418.

WorkmnG Hours IN THE MILITARY ACCOUNTS DEPARTMENT,

369. Mr. N. C. Kelkar : TIs it a fact that the establishments in the
Military Accounts Department have even after the war still to work extra
hours both in and out of office to cope with the work and if so :

() how many hours a day,
(b) how long is this state of things to continue and would the

Government be pleased to state what steps they have already
. taken or propose to take to prevent it !

The Honourable Bir Basil Blackett : With the return to normal con-
ditions the establishments of the Military Accounts Department are not
now required to work extra hours to any appreciable extemt except to
meet temporary and occasional emergencies. .
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T’robuctioNn oF MipicAL CERTIFICATES BY THE OFFICE ESTABLISHMENT OF
THE ‘CONTROLLER OF MILITARY AccounTs, SOUTHERN COMMAND AND
Poona DistrIcT.

370. Mr. N. C. Kelkar : With reference to my interpellation
No. 1280, on the 5th June 1924, will the Government of India be pleased to
ascertain and state the number of cases in which certificates granted by the
registered medical practitioners for leave of absence in excess of 7 days
were accepted witliout the countersignature of the Government medical
officer and in how many cases they were not accepted.

The Honourable 8ir Basil Blackett : The requiréd information has
beeq called for and will be furnished to the Honourable Member on
receipt.

AGREEMENTS BETWEEN THE GOVERNMENT CF INDIA AND FOREIGN GOVERN-
MENTS FOR THE SUPPLY OF INDIAN OPrum.

371. Mr. N. M. Joshi: Will Government be pleased to lay on the
table copies of the agreements made by the Government of India with the
other Governments for the supply of Indian opium ? If not, why not ?

The Honourable Sir Basil Blackett : A model agreement has been
placed on the table as desired. Agreaments entered into before 1923 do
not contain a provision for the certification of imports.

AGREEMENT between the Government of India and the Government of
................ regardm% direct supplies of opium from India.

1. The Government of............ agrees to take the whole or substantially the
whole of its requirements from India.

.+ 2. The Agreement is to come into force on the.............

3. The Agreement is to be in force for........ years. The question of renewal
will be the sabjeet of further negotiations between the two Governments at a later
period ; such negotiations to be coneluded by the emd of.......... or, by mutnal
econsent, at a later date.

4. The Agreement may be terminated by giving........ years’ notice if it is
found to work unfairly towards either party.

i 5. The price of opium supplied under this A ent shall be Rupees.......
Thousand per chest. But if the Government of India, subsequently to the mtroduetlon
of these arrangements, should arrange for direct sales to another Govermment on

the basis of a lower price than Ra......... per chest, the same reduced price shall be
applied to eales to the Government of............ with effect from the date on which
it first becomes operative in the ease of the other customer.

6. The Government of............ is under no obligation to take a minimam

quantity of raw opium.

7. The requirements for any year shall be mtunated by the Government of
............ before the 15th Beptember in the preceding yea

8. Each year’s notification of the number of chests requ:red for the succeedmﬁ
gea.r will be accompanied by a certifieate by the Government of............ (in suc

as may from time to time be prescribed) statmg that the import of the amounts

notified is approved by the Government of............ and is required for legitimate
purposes.

9. A fixed amount shall be supplied month by month, six months’ notice being
given of any inerease or decrease.

10. The Government of............ agrees to imtimate to the Govornment of India
the causes of any large variation in the quantity taken.

11. Details arising out of the Agreememt to be settled bet he G
of India and the Gove%nment of s, between the :Government

EfrFEcT OF THE IMPORT CERTIFICATE SYSTEM ON THE AMOUNT OF INDIAN
OpruM soLD For EXPORT.
" 372. Mr. N. M Joshi : Wil Government be pleased to state what

wastheeﬂaet,xiany,ofthe&doptmnotmem rt certificate system, on
the amount of Ind:nopamnaoldﬁeaexporttpq
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The Honourable 8ir Basil Blackett : The import certificate system
- came into force on the lst January 1923. No inference can be drawn
from the figures of exports so far available as to the effect of the import
certificate system.
Rxsmcrm SaLE oF ProvisioN OPIUM TO THE NON-CHINA MAnm IN THE
Far Easr.

373. Mr. N. M. Joshi : Will Government be pleased to state :

(a) if it was a fact that about the year 1911, the Government res-
tricted the sale of provision opium to the non-China market
in the Far East to 14,000 chests ?

(b) why it was so restricted ?

(¢) how the figure 14,000 was arrived at !

(d) if that limit has ever been exceeded since 1911 and why ?

The Honourable 8ir Basil Blackett : (a) Yes.

(b) In order to prevent smuggling into China. .

(¢) With reference to the legitinate requirements of those markets
based on past experience.

(d) Yes, only once ; t.e., in 1918, when it went up to 14,551. The
increase was due to somewhat heavy demands from Siam, Japan and Indo;
China ; and as the limit of 14,000 was only a rough working guide and
not an absolute limit the small excess was ignored by the Gov-rnment.
I am circulating with the votes a statement showing the exports of opium
to each importing country since 1910 from which it will be seen that the
annual average is much less than 14,000 and is constantly deecreasing.

Statement showing the number of chests of opium exported from India during the years 1910-
23.
1 chest =140 lba.
f

1014.| 1915, 1916.| 1917.| 1018, 1019 1920.| 1021, 1022 1923,

Destination. | 1910.f 1911,] 1912, 19013,

China .+ |s¢,240(s1,891|23,
Singa) - [10,888] 7,300/ 4,003 2

lorun
New York .
Santoo (Brulll
Bushtre

Other countries | 3,382 O SR IRPORN EDORE RO RN
ToraL ts.z"olu.slslu u,mi 9,024/12,210'12,337 1%,902{14,551 ls.mllo.sni 9, 8.18] 8,544
L237TLA by
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Sources or OproM SuUPPLY.

374. Mr. N. M. Joshi : Will Government be pleased to state what
were the source from which the Government of India obtained the sup-
plies of opium, from 1911 onwards, the quantities, at 70 dcgrees con-
sistence in maunds so obtained in each source ; and under what circum-
stances the different sources were resofted to %

The Honourable 8ir Bisil Blackett : For a statement of the position
in respeet of the sources of opium supply, I would refer the Honourable
Member to the Government of India’s despatch No. 28, dated the 13th
March 1921, which was published in the Supplemént tp the Gazette of
India, dated the 17th September, 1921. The quantities obtained are
given below :

Quantity pur-
Year. Outturn in chased from
Benares Agency. Malwa Staies.
' Mds. Mds.
191112 .. .. .. .. .. 31,473 ..
1912-13. .. .. . .. .. 26,813 6,247
1913-14 .. .. .. .. .. 24,292 20,502
191415 .. .. .. .. .. 28,293 13,551
1915-16 .. .. .. .. .. 27,001 20,812
1916-17 . .. .. .. .. 32,124 7,887
1917-18 .. .. .. .. . 32,248 7,374
1918-19 .. .. .. .. .. 27,343 8,199
1919-20 .. .. .. .. .. 22,731 2,921
1920-21 .. .. .. .. .. 14,340 11,223
1921-22 .. .. .. .. .. 18,310 12,703
1922-23 .. .. .. .. .. 23,900 16,346

TRANSACTIONS IN MaLwa OPruM.
375. Mr. N. M. Joshi : Will Government be pleased to state:

(¢) Why in Appendix VII of the ‘‘ Report on the Operations of
the Opium Department ’’ for the years since 1917, opium re-
ceived from Central India is shown in column 5, but not in
Appendix XIIT of the same Report !

(b) Why in tables on Opium Revenue in the Statistics of British
India, (of 1922, Vol. II, Financial, Nas. 12 to 23), and in the
Statistical Abstract for British India, no reference is made to
the quantities of Malwd opium purchased by, or specially
cultivated for, the Government of India !

(¢) If in future the Government intend to arrange to supplement
the tables referred to in ()) above in the Statisties of Britisl
India and Statistical Abstract with information regarding
transactions of the Government in Malwa opium also, and to
include all the information now furnished in Appendiz VII

. of the Repert of the Opgrations of the Opium Department t

The Honourable 8ir Basil Blackett : (¢) Columns 9 and 10— ¢ Exeise

Chests ”’—in Appendix XIII, include the opium received from Central

India. Appendix XIII (before the report for 1916-17, Appendix A XX)

is in a form that dates from the time when ne Malwa opium was pur-
chased. v

N
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(b) As in the case of the Table referred to in clause (a) of this
question, the form of the Table has remained unchanged from the time
when no Malwa opium was purchased ; but it will be seen that details
of the quantities of opium purchased by the Government of India from
the Malwa States are given on page 152 of Volume II, Finaneial Statis-
tics, 1922. In the Opium Revenue Accounts, the charges on account of
Malwa opium appear as expenditure, just like the payments to culti-
vators in the United Provinces for the crude opium. i

(¢) The question of revising the form of both the Tables referred to

is under consideration.

ScHEME OF INTERCHANGE OF PuBLic HEALTH PERSONNEL ORGANISED BY
THE LEAGUE OF NATIONS.

376. Mr. N. M Joshi : Will Government be pleased to state whether
it is a fact, and if so, whether they are aware of it, that connected with
the League of Nations there exists a system of interchanges of Medical
Health Personnel organised by the League’s Health Committee largely witﬁ
the aid of the funds from the Rockefeller Foundation t If so, will they
be pleased to state whether they have considered the desirability of availing
themselves of it in the interests of the Public Health in India * Iy mot,
do they propose to do so now and announce their decision ?

Mr. J. W. Bhore : The Honourable Member is eorrect in his assump-
tion, and the Government of India are aware of the arrangement now
in operation in Europe and America through the League of Nations.
This interchange of health personnel is in its infaney, and up to date
has been confined, with the exception of Japan, to European countries
and America. The extension to other conlinents is in eontemplation and
the League has suggested that an interchange should be organised parti-
cularly for the ecountries of the I'ur East in 1925.

. When the League’s proposals have matured, the Government of Iniia
intend to bring the matter to the notice of the various Local Govern-
ments.

LisTep Posts ForR MEMBERS oF THE ProvinciaL CrviL SERVICE

377. Mr. W. M. Hussanally : 1. With reference to ihe Honourable
Sir Wiliiam Vincent’s reply to question No. 148 by Rai G. C. Nag Bahadur,
M.L.A, on the 15thi September 1921, in this Assembly, will Government
please state whether in accordance with the assurance given therein, instrue-
tions were issued to the various Local Goverhmenis by the Governmeit
of India on the subject of giving more listed posts in the exectutive branch
to the members of the Provinciil Civil Serviee 1 _

. II. Will the Government be pleased to state the date of the. com-
munication 1 .

III. What steps have the Government of India taken to secure the
effective observance of these instruetions by Liocal Goverritlents 1

IV. (a¢) Havt Government any informiation to show wheilier Local
Governments are now ﬁctinge}]t]\ the spirit of these insirlieiioﬁgl ?

(b) If not, will the Government please call for reports from Local
Governments and place the same on the table ?

V. Do the Government of India posbess thé riecedidry pbwets to Ha
their undertakings carried out by the Local Govemm?nts! "
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The Honourable Sir Alexander Muddiman : (1) and (2). The
Honourable Sir William Vineent, in the reply roferred to by the
Honourable Member, mentioned a reference which had already been sent
to Local Governments on 6th August 1921 and gave no assurance that
any further reference would be made.

(3) The Government of India have issued nothing in the nature of
instructions. The suggestions contained in their letter, dated 6th August
1921, resulted in the number of listed posts being raised from 70 in 1921
to 88 in 1923.

(4) As Sir William Vincent pointed out, the inerease in the number
of listed posts must vary with the conditions of the cadre of the Indian
Civil Service in each province, and the Government of India have no
reason to believe that Local Governments have failed to increase the number
of these posts as opportunity has arisen. They do not consider that any
further reference to Local Governments is at present necessary, especially
in view of the fact that the method of recruitment from the Provincial
Service is under consideration in connection with the recommendations
of the Royal Commission on the Superior Civil Services.

(5) The relation of Local Governments to the Governor General in
Council is defined in section 45 of the Government of India Aect.

COMPENSATION TO THE FAMILY OF THE VILLAGER OF LOHOGAON WHOSE
DEATH was CAUSED BY PrIvaTE C. J. WALKEE,

378. Mr. N. C. Kelkar : (a) Has the attention of Government been
drawn to the following question and answer in the last July session of
the Bombay Legislative Couneil ?

Bombay Legislative Council, second session 1924, second list, page 66.

Mr. B. G. Pradhan (Nasik District) : Will Government be pleased to
state whether any compensation has been given to the family of the villager
at Lohogaon for causing whose death Private C. J. Walker was charged
before the Sessions Judge at Poona and subsequently acquitted by the
High Court ?

The Honourable Sir Mourice Hayward : No such compensation has
been awarded by this Government.

(b) Has the Military Department received any applieation from th.e
widow of the villager referred to in the interpellation for compensation
for the death of her husband 1 '

(¢) Do Government propose to favourably consider the petition ?

(@) Do Government propose to consider the advisability of more
strictly enforcing the Shikar rules under which Military men are allowed
to go out for Shikar 1

Mr. E. Burdon : (a) I have not been able to trace in the published
proceedings the question and answer referred to, but Government have
n;; reasonr to question the accuracy of the Honourable Member’s quota-
tion.

1d) No. .
. . .(e) This guestion does not arise. Co T

-y [T
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(d) Government do mnot propose to take any-aetion in the direction-

suggested by the Honourable Member, since they are of opinion that the
present rules are sufficiently strict.

ESTABLISEMENT OF A LABOUR OPFICE IN BoMBaAY.

379. Mr. K 0. Neogy : Will Government be pleased to lay on
the table all correspondence that they had with the Government of
Bombay with regard to the establishment of the Labour Office in Bombay ?

The Honourable Mr. A. C. Chatterjee : It does not appear to Govern-
ment that any advantage is to be gained by the publication of the corres-
pondence. If, however, the Honourable Member desires information on
any particular point, I should be-glad to supply it, if pessible.

Warring Rood rFor FiesT AND SECOND CLASS PASSENGERS AT TALIPARAMEBA
Roap STATION ON THE SouTH INDIAN Ramway.

380. Mr. K. K. Nambiyar : (¢) Will the Government be pleased to
state whether there is any waiting room for first and second class passengers
in Taliparamba Road railway station, 8. I. R. line Malabar District.

(b) If the reply is in the negative, do the Government prooose to
advise the railway authorities to put up a waiting room ? '

- Mr. C. D. M. Hindley : The Government have no information, but the
question will be brought to the notice of the Agent.

DovuBLING oF THE RAlLwaY LINE FroM Mabpras T0 CHINGLEPUT.

381. Mr. K. K. Nambiyar : (a) Will the Government be pleased to
state whether there is’any proposal to construct a double line Railway con-
nection between Chingleput and Madras by the S. I. Railway 1

(b) If the answer iz in the affirmative, will the Government be pleased
to state when the work is likely to be taken up and when completed *

Mr. C. D. M. Hindley : (a2) Yes, but as a first stage it is proposed to
double the line from Madras as far as Tambara.m only. _

(b) It is not possible to state definitely when the work will be started,
as the South Indian Railway Company are now considering the advisabi-
lity of electrifying the suburban services in conjunction with the doubling
of the line. As soon as a decision is arrived at, no avoidable delay will
be allowed to oceur in carrying out the work.

PROPOSED TELLICHERRY-NANJUNGOD RATLWAY. .

382. Mr. K. K. Nambiyar : Will the Government be pleased to state’
what progress has been made with regard to the proposed Tellicherry- *
Nanjungod Railway connection ?

Mr. C. D. M. Hindley : The survey of the line i§ now nearing com-
pletion.

NEw LEGISLATIVE RULES RELATING TO SUPPLEMENTARY GRANTS.

383. Beth Govind Das: Will the Government be pleased to
state the objects and reasons that led them to promulgate the legislative
rules #o sanction the presentation to the Assembly or to any of the Pro-
vincial Legislative Councils of an additional or a supplementary -estimate-
in respect of any demand which may have been previously rejected ?
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The Honourable Sir Alexander Muddiman : The Honourable Member
is referred to my reply to Mr. Neogy’s question No. 1735, dated the 10th
September 1924.

DissoLuTioN oF THE CENTRAL PROVINCES LEGISLATIVE CouNciL.

384. 8eth Govind Das: Will the Government be pleased to
state if the Governor of the Central Provinces has referred to the Govern-
ment of India the question of dissolving the C. P. Legislative Couneil ?

(b) If so, have the Government of India come to any decision in the
matter and has any communicaiion been issued on the subject ?

(¢) If so, will the Government be pleased to lay it on the table ?

The Honourable 8ir Alexander Muddiman : Under proviso (a) to
section 72-B (1) of the Government of Indoa Act a provincial Legislative
Council may be dissolved at any time by the Governor. The Government
of India are therefore unable to make any statement on the subject.

ReporT oF THE INDIAN CoLoNIES COMMITTEE.

385. Beth Qovind Das: Will the Government be pleased to
state the result of the labours of the Indian Colonies Committee ¥ Have
they submitted any report ? If so, will the Government be pleased to
lay it on the table %

Mr. J. W. Bhore : With regard to the first part of the question, the
Honourable Member is referred to the statement made by the Secretary
of State for the Colonies in the House of Commons in reply to Mr. Mills
on the Tth August, which has already appeared in the Press. As regards
the second and third parts the Government of India have received no
report but anticipate no difficulty in giving effect to the Honourable
Member’s suggestion when one is received.

STATEMENT OF THE SECRETARY OF STATE FOR THE COLONIES REGARDING
AFraRs IN KENYA.

386. Seth Govind Das : (a) Will the Government be pleased to
state if their attention has been drawn to the statement 'of the Secretary of
State for the Colonies in Reuter’s telegrams published in the Statesman
of the 9th August regarding affairs in Kenya !

(b) Will the Government be pleased to state if the said statement has
been accepted by them ¢

(¢) If the reply be in the negative, will the Government be pleased
wodstﬁa:i ,as to- what steps are proposed to be taken to get the decision
modi

Mr. J. W. Bhore : (¢) Yes.

. (b) and (¢). The Government of India will avail themselves of a
suitable opportunity to make further representations.

Rmomumanous oF THE INDIAN Bar CoMMITTEE.

387 ‘Beth Qovind Das: Will the Government be pleased to
state what action has been taken regarding the recommendations of the
Indiar Bar Committee 1
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The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber is referred to the answer given to Khan Bahadur Sarfaraz Hussain
Khan's question No. 1267 on the 5th June 1924. The replies of some
Local Governments and other auwthorities consulted are still awaited.

RECOMMENDATIONS OF THE INDIAN MERCANTILE MARINE COMMITTEE.

388. Beth Govind Das: Will the Government be pleased to
state what they propose deoing regarding the recommendations formulated
by the Indian Mercantile Marine Committee ¢

The Honourable 8ir Charles Inmes : The recommendations of the
Indian Mercantile Marine Committee are still under the consideration
of Government, and until a decision has been reached it is not possible
to say what action will be taken. '

SR SANKARAN NaIr’s BooE ‘‘ GANDHI AND ANARCHY,”’

389. Seth Govind Das: Will the Gowernment be pleased to
state if Sir Sankaran Nair.wrote the book ‘‘ Gandhi and Anarchy ’’ at the
instance of the Government of India ¢ '

THE O’DwyYER-NAIR LIBEL Surr.

390. Beth Govind Das : (a¢) Did the Government assist Sir Michael
O’Dwyer in prosecuting his libel case against Sir Sankaran Nair !

(b) Did the Government help Sir Sankaran Nair in defending the
case referred to above 1

The Honourable 8ir Alexander Muddiman : The Honourable Mem-
ber’s attention is invited to the statement made in reply to Mr. Gaya
Prasad Singh’s starred question No. 1675 on the same subject.

CONSUMPTION OF SALT IN THE VARIOUS PROVINCES.

391. Beth QGovind Das: Will' the Government be pleased to
lay on the table a statement shewing the consumption of salt in the different
provinces since the last budget ! ~What was the consumption of salt for
the same period last year | ‘

The Honourgble 8ir Basil Blackett : As explained during the last
Budget debate, no exact figures are available as to actual consumption
of salt. The available statistics relate to issues of duty-paid salt, which
are pf eonyse guite a different thing from consumptien.

ConversioN oF THE TuMsAR RoAp Tirobl TRAMWAY INTO A BRroAD GAUGE
Ramway.

392. Beth QGovind Das: Will the Government be pleaa;d to
state if any proposal regarding the connection of Tumsar station to Katangi
on the B. N. Railway, by broad gauge line is under consideration ¢

Mr. C. D. M. Hindley : No. It is, however, proposed to convert
the Tumsar Road Tirodi Tramway into a broad gauge railway, and the
work of conversion may be expected to start very soon, as it has been
sanctioned by the Secretary of State, '
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INCREASE OF SALARIES IN THE IMPERIAL SERVICES.

303, Seth Govind Das: (a) Will the Government be pleased to
state whether they propose to sanction a further increase in the salaries
of the Imperial Services in India !

(b) If so, what will be the total recurring cost per annum, and how
are they going to meet this extra expenditure !

The Honourable 8ir Bagil Blaskett : (¢) The Government’s attitude
has been stated in the recent debate.

(b) It is not possible to reply to this part of the question until final
decisions have been reached on the Commission’s recommendations.

ApmissioN oF INDIAN Capers INTO THE Rovan MiLrtary COLLEGE AT
) SANDHURST.

394, Seth Govind Das: (») Wil the Government be pleased to
state how many ecandidates (since the year 1918) have been taken as cadets
in the Royal Military College at Sandhurst !

(b) Of these how many were from the Central Provinces !

(e) Did the Central Provinces Government recommend any candidates
to the Central Government 1

(d) Will the Government be pleased to state the basis on which selec-
tion is made for admission to the Royal Military College at Sandhurst ¢

Mr. E. Burdon : (a) 61 Indian cadets have been admitted to the
Royal Military College, Sandhurst, since the commencement of the
spring term of 1919. Before this date, no Indian cadets were admitted
to Sandhurst.

' (b) None.

fe) Yes. Two candidates were nominated by the Central Pro-
vinces Government to attend the Sandhurst entrance examination held
in Simla on the 24th September 1923.

(2) I invite the attention of the Honourable Member to the reply
viven in this Assembly on the 8th Mareh last to part (b) of starred
question No. 635.

EMPLOYMENT OF INDIANS As DEcK OFFICERs AND ENGINEERS IN THE Royaxn
INDIAN MARINE. '

395. Seth Govind Das : (a) Will the Government be pleased to
state the number of Indians employed in the Royal Indian Marine as Deck
Officers and Engineers ! .

(b) Will the Government be pleased to state if they contribute towards
the maintenance of Royal Indiau Marine * If so, how much !

.. Mr. E. Burdon: (a) There are no Indians employed in the Royal
Indian Marine as Executive and Engineer Officers.

. (b) The entire cost of maintaining the Royal Indian Marine, exclusive
gf those officers who are employed by Local Governments and Port Trusts,
is borne by the Government of India. The cost of the service borne hy

Central Revenues can be ascertained by a reference to the Finance and
Revenue Accounts.

&
.
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RepucTioN oF INTERMEDIATE AND THIRD CLASS FARES ON THE GREAT INDIAN
PeENINgULA AND EasT INDIAN RAILWAYS.

396, Beth Govind Das: Will the Government be pleased to
state if third class and intermediate’class fares are going to be reduced on
the G. I. P, and E. I. Rys. ?

Mr. C. D. M. Hindley : So far as Government are aware the railways
named do not propose to reduce intermediate and third class fares at present.

LIQUIDATION -OF THE ALLIANCE BANK oF SiMraA.

397. Seth Govind Das : (a) Has the attention of the Government
been drawn to the Report of the Investigation Committee on the affairs of
the Alliance Bank !

" (B) Does the Govemment propose to take action on the recommenda-
tions formulated therein ?

The Honourable 8ir Alexander Hnddimm (a) and. (3). I invite
the Honourable Member’s attention to the replies given by me to Mr.
Bhubanananda, Das’s starred questious Nos. 1 and 1869 on the 15th
September 1924. d

RECOMMENDATIONS OF THE UNIVERSITIES CONFERENCE HELD AT SIMLA.

398. Beth Govind Das : Will the Government be pleased to state :

(a) If they propose taking action on the recommendations of the
Universities Conference held at Simla {

(b) If so, will the Government be pleased to specify the details
thereof 1
Mr. J. W. Bhore : (a) Yes.

(b) The Indian Universities Conference passed 49 resolutions in all.
Some resolutions require action by the Government of India ; most ef the
others by the Universities. The remaining resolutions do not eall for
immediate action or are for consideration by the Secretary of State, the
Local Governments or other authoritics. Such resolutions as permit of
immediate action by the Government of Tndia have all been referred to the
authorities primarily concerned for conrideration, and their decisions are
awaited. Those for action by the Universities or the Local Governments
will be communicated to the latter during this month as soon as printed
copies of the proceedings of the Conference are available. Copies of printed
proceedings, including resolutions, wil! he placed in the Members’ Library,
at an early date.

RESOLUTION RE SEPARATION OFF RAILWAY FINANCE KFROM
GENERAL FINANCE—contd.

Mr. President : The Assembly will now resame the debate on the
Resolution® movedt by the Honourable Sit Charles Innes on the 3rd March
1924 :

* ¢ This Assembly recommends to the Governor General in Council that in order

to rclieve the general budget from the violent fluctuntions caused by the incorporation-
therein of the railway estimates and to enable the railways to carry out a continuous

t ¥Vide page 1139 of these Debates.
L23TLA Es
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railway policy based on the necessity of making a definite return over a period of 'years
to the State on the capital expended on railways : )
' (1) The railway finances shall be separated from the general finances of the
" country and the general revenues shall receive a definite annual contribu-
tion from railways which shall be the firgt charge on railway earnings.

(2) The contribution shall be a sum equal to five-sixths of 1 per cent. an the
< capital at e of the railways (excluding capital contributed by Com-
’ panies and Indian States and capital expenditure on strategic railways)

at the end of the penultimate financial year pjus one-fifth of any surplus
profits remaining after payment of this fixed return, subject to the con-
dition fhat if any year railway revenues are imsufficient to provide the
percentage of five-sixths of 1 per cent. on the capital at eharge, surplus
rofits in the next or subsequent years will not be deemed to have accrued
?or purposes of division until such deficiency has been made good.
rom the contribution so fixed will be deducted the loss in working, and
the interest on capital expenditure on strategic lines.
(3) Any surplus profits that exist after payment of these charges shall be avail-
able for the railway administration to be utilised in :

(a) forming reserves for:

(i) equalising dividends, that is to eay, for securing the payment of the

percentage contribution to the gemeral revenues in lean years,

(i) depreciation,

(%) writing down and writing off capital :
(b) the improvement of services rendered to the public,
(¢) the reduction of rates.

(4) The railway administration shall be entitled, subject to such conditions
as may be prescribed by the Government of India, to borrow temporarily
from eapital or from the reserves for the ﬁ;.'ﬂ.lr}:;oem of meeting expenditure
for which there is mo provision or insufficient provision in the revenue
budget subject to the obligation to make repayment of such borrowings
out of the revenue budgets of subsequent years.

(5) In accordance with present practice the figures of gross receipts and
expenditure of railways will be included in the Budget Btatement. The
proposed expenditure will, as at present, be placed before the Legislative
Assembly in the form of a demand for grants and on a separate day or
days amoniﬁ the days allotted for the discussion of the demands for
grants the Member in charge of Railways will make a general statement
6n railway accounts and working. Any reductions in the demand for
grants for railways resulting from the vote of the Legislative Assembly
will not enure to general revenues, i.e., will not have the effect of increas-
ing the fixed contribution for the year.

(6) The Railway Department will place the estimates of railway expenditure

: before the Central Advisory Council on some date prior to the date for
the discussion of the demand for grants for railways.’’

The House will observe that that Resolution stands in the name of the:
Honourable Sir Charles Innes, the Coinmerce Member, and that he also has
an amended Resolution on the paper. I have to inform him and the House

that someone else will have to move the Resolution standing as an amend-
ment in his name on the paper. '

The Honourable 8ir Henry Moncrieff Smith (Becretary, Legislative
Department) : Sir, I beg to move the amendment :

¢‘ That for the original Resolutions the following be substituted, namely :

*This Assembly recommends to the Governor General in Council that in order to

relieve the general budget from the violent fuctuations caused by the incorporation therein
of the railway estimates and to enable railways to carry out a continuous railway policy
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based on the necessity of making a definite return to general revenues, on the money

expended by the State on railways : ’

(1) The railway finances shafl be separated from the general finances of the country
and the general revenues shall receive a definite annual contribution from
railways which shall be the first charge on the net receipts of railways.

(2) The contribution shall be based on the capital at charge and working resulta of
commercial lines, and shall be a sum equal to one per cent. on the capital
at charge of commercial lines (excluding capital contributed by companies
and Indian States) at the end of the penultimate financial year plus
one-fifth of any surplus profits remaining safter payment of this fixed
return, subject to the condition that, if in any year railway revenues are
insufficient to provide the percentage of one per cent. on the capital a$
charge, surplus profits in the next or subsequent years will not be deemed
to have accrued for purposes of division until such deficiency has been made
good. '

The interest on the capital at charge of, and the loss in working, strategic lines
shall be borne by general revenues and shall consequently be deducted from
the contribution so calculated in order to arrive at the net amount payable
from railway to general revenues each year.

(3) Any surplus remaining after this payment to general revenues shall be trans-
ferred to & railway reserve ; provided that if the amount available for trans-
fer to the railway reserve exceeds in any year three crores of rupees only
two-thirds of the excess over three crores shall be transferred-to the railway
reserve and the remaining one-third shall accrue to general revenuss.

{4) The railway reserve shall be used to seoure the payment of the annual contribu-
tion to gencral revenues : to provide, if necessary, for arrears of deprecia-
tion and for writing down and writing off capital : and to strengthen the
financial position of railways in order that the services rendered to the
public may be improved and rates may be reduced.

(B) The railway administration shall be entitled, subject to such conditions as may
be prescribed by the Government of India, to borrow temporarily from

capital or from the reserves for the purpose of meeting expenditure for which

here is no provision or insufficient provision in the revenue budget subject
to the obligation to make repayment of such borrowings out of the revenue
budgets of subsequent years.

) A Standing Finance Committee far Railways shall be constituted consisting of

two nominated official members of the Legislative Assembly one of whom

should be Chaigman, and ten members elected by the Legicslative Assembly
from their y. The members of the Standing Finance Committee for

Railways shall be ex-officic membere of the Central Advisory Council, which

shall consist, in addition, of not more than two further nominated official

members, five non-official members selected from a panel of eight elected by
the Council of State from their body and five non-official members selected
from a panel of eight elected by the Legislative Assembly from their body.

The Railway Department shall place the estimates of railway expenditure before
the Standing Finance Committee for Railways on some date prior to the
date for the disoussion of the demand for grants for railways:

(7) The railway budget shall be ted to the Legislative Assembly if possible
in advance of the general budget in order that more time may be allotted
for its discussion, and the Member in charge of railways shall thea make &
general statement on railway accounts and working. The expenditure
proposed in the railway budget, including expenditure from the deprecia-
tion fund and the railway reserve, shall be placed before the Legmlative
Assembly in the form of demands for grants. The form the t ahall
take after separation, the detail it shall give and the number of ands
for grants into which the total vote shall be divided shall be oconsidered by

Railway Board in oconsultation with the propossd Standing Finance
mmittee for Railways with a view to the introduction of improvements in
for the next budget, if possible.
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{8) These arrangements shall be subject to periodic revision but shall be provisionally
i S tried for at least three years'.”

The Honourable Bir Charles Innes (Commerce Member) : Sir, the
House will remember that when I placed this subject before them
in March last they decided to refer it for examinatior by a committee.
That committee submitted a preliminary report a few days later. The
report was to the effect that while they were in favour of the principle of
separation they had not been able within the time allowed to satisfy them-
selves fully as to the effect of the proposals on the control of the Assembly
over Railway finance and policy and as to the amount and form of the
contribution to be paid by Railways to general revenues. Consequently,
they asked that a discussion of the subject might be postponed till this
Session. Since then, Sir, we have laboured much both in sub-committee
and in the main committee and our final report has, I think, been in the
» hands of Honourable Members for the last few days. I regret very much

that it was not a unanimous report in all respects, and I regret it the more

because it is.likely to make my task to-day somewhat harder. But, Sir,
this matter is a matter of vital importance to Railways. The Resolution
represents the considered policy of the Government of India, and it is
clear that we can accept a decision in this matter only from the Assembly
itself. You will all agree, I think, that it is only right that Government
should submit to this Assembly a reasoned statement of the reasons why
they think that the House ought to adopt that policy. The Honse will know
from the amended Resolution just moved by Sir Henry Moncrieff Smith
that we have made some changes in the form of the original Resolu-
tion. There are one or two changes of substance notably as regards the
amount of the confribution and also in regard to the constitution of the
Central Advisory Council, but we have redrafted the Resolution generally
in order that we might clear away certain misconceptions to which our
original Resolution undoubtedly gave rise and in order that we may bring
out the intentions of Government more elearly. Now, Sir, I am quite sure
that I shall have the sympathy of the House in the task which lies before
me to-day. I have done my best to lighten my labours by circulating a
large amount of literature on this subject, and may I say this ? Whatever
view the House may take of the merits of my Resdlution, I am quite sure
that they will agree with me that we are all under an obligation to
Mr. Parsons, the Financial Commissioner, for these memoranda which
he has circulated. But, Sir, in spite of all this literature it must be
admitted that this question of the separation ofsrailway finance from
general finance is a very technical and a very difficult one and I
have no doubt that many Honourable Members in this House are
not very clear in their minds what we want to do or why we want to do it.
I will therefore endeavour to explain my proposals in the simplest
possible language, but I hope that the House will accept the speech I am
going to make to-day as a supplement to the memoranda which we have
circulated to the House and which explain our proposals in greater detail.
And may I begin, fir, by saying just a word or two about Indian Railways ?
As everybody knows in this House, most of our Railways are mainly owned
by the State. They are managed, some by the State and some by companies,
and in the aggregate they constitute the most gigantic eommetcial under-
taking in India. Let me give the House a few statisties. Taking our com-
mercial lines alone, the capital echarge at the end of Mareh last amounted to
541 crores. In the current year we are budgeting for gross receipts exceed-
ing 97 crores of ripees and for working expenses exceeding 66 crores of
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rupees. Last year we carried in our railways nearly 600 million passengers
and more than 90 million tons of goods. I give those figures in order that
I may bring home to the House what enormous part our Railways play in
the life and in the commerce and industry of India, and that I may also
bring home to the House how supremely important it is that our system of
financing this enormous undertaking should be suited to its needs. May ]
also just make a passing reference to the nature of our railway property 1
As everybody kmnows, it consists of thousands and thousands of miles
of railway lines, innumerable stations, huge bridges, big goods yards and
an immense quantity of rolling stock. The point I want to bring out is
that in railway work we must look ahead. We must take long views. 1f
we do not, then we merely lay up for ourselves trouble and additional ex-
pense in the future. Let me give an instance. Everybody has heard of
bottleneck stations. I am afraid there are stations of that kind in India,
though I hope that we are reducing their number. What does the expres-
sion mean ! It means a station where the traffic has outgrown the
capacity, where railway traffic cannot be handled adequately or ex-
peditiously or with real efficiency, and a station of that kind not merely
causes loss and delay to traders in the vicinity, but it reacts, and this
is the point I want to bring home, on the efficiency of the whole of the
line. Now, Sir, a remodelling scheme for a station takes many years
to put through. Im fact I think I am correct in saying that I had a
project put up to me the other day for remodelling one of our stations
which it was estimated would take 13 years to complete and I hope the
House will realise that when we embark on a projeet of that kind we
must see our finance ahead of us throughout the years through which
it will be necessary to carry out e project. If we do not, if we merely
have to depend on such money as can be spared to us year by year,
then the result is inevitable. Haphazard finance and stations which
have outgrown their capacity, one of those bottle-neck stations which
hamper the efficiency of our railways throughout India. No remedy is
possible—this is the view we take—for a state of things like this as lon

as your railway finance is dependent upon your general finance. I thi

I may claim that that was the main burden of the financial recommendations
of the Acworth Committee’s Report. Let me give just one almost
staccato phrase or rather paragraph taken from that report. They
ny ‘‘ We do not belleve that it is poesible to fit railway management into the rigid
framework of the existing financial system of the Government of India. We do not
think that Indian railways can be modernised, improved and enlarged so as to give
to India the service of which it is in crying need at the momeat, nor that railways
can yield to the Indian public the finaneial return which they are entitled to expect
from so valuable a property, until the whole financial methods are radieally reformed.
The essence of reform 18 contained in two things ; first, the complete separation of the
railway budget from the general budget of the country and ‘its reconstruction, which
will free a great commercial business from the trammels of a system which assumes
that the concern goes out of business on each 31st of Mareh and recommences de nove

on the 1st of April. And secondly, the money spent in railway management should
be free from the control of the Finanee Department.

May I say, Sir, that throughout its Report the Acworth Committee
spoke of the Finance Department not with any idea of criticising that
Department but as a convenient way of expressing its disapproval of
a faulty system. As I have said, Sir, the passage I have quoted re-
presents the main burden of the Acworth Committee’s Report on the
financial side. They attached so much importance to it that even that
half of the Committee which recommended the adoption of a policy
of State management considered that the adoption of this policy of
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separation should be a condition precedent to the adoption of the policy
of State management. Let me read fhe passage :

. .* Our recommendation a8 to State management must therefore be read as coupled
m and conditional on the adoption at least substantially and in main outline of the

ommendations which we have made with respect to the financial and administrative
teforms.’’ .
Since the Acworth Committee’s Report was received I am glad to say
that we hdve made one important advance, and we have made that
sddvance with the co-operation of this House. This House has been
good enough to secure to us the funds for the capital portion of our
rehabilitation programme. But, Sir, experience has shown that it is
not enough, as the Acworth Committee say, and it is a commonplace
in every commercial undertaking capital expenditure and revenue
expenditure are constantly intermixed. The defect in the present
system is that, though we have secured to wus the capital
portion of our rehabilidation programme, we have no similar
security in regard to the revenue portion of it. That is to say we are
not yet in that position which the Aeworth Committee predicated as
necessary for the proper running of the Railways. They said that
it was absolutely necessary to treat Railways :

‘‘ ag a continuously going concern with a carefully thought out programme both
of revenue and of capital expenditure for years ahead with provisional financial
arrangements to correspond.’’

As T have said, the existing system fails because we have not got
that security in regard to the revenue portion of the programme. That
is our first and our main objection ttg the present system of railway
finance. Let me develop further objections. A convenient term for
the revenue portion of our rehabilitation programme is ‘‘ programme
revenue expenditure ’’. That is the term we use. That expenditure is
not voted till March, and it is voted in March for the year beginning on
the 1st April next. This delay in giving us our financial grants is one
reason why we usually find difficulty in spending fully the grants for
programme revenue expenditure which we get. Now, what happens !
The unexpended balances of thes® grants go into our surplus. They
represent money whieh is ear-marked for the purpose of keeping our
railway property in proper order. Nevertheless, they go into the sur-
plus. They are merged in general revenues ; no part comes back to
the railways. Indeed under the present system it is quite impossible to
make provision for arrears of renewals or arrears of depreciation. We
had a committee on the question of depreciation which examined the
whole subjeet about a year and a half-ago. That Committee found
that the arrears of our rénéwals which had accrued during the war
when ‘our surpluses were taken by general revenues for their own pur-
poses amounted to no less than 184 erores of rupees, and that figure was
accepted by the Retrenchment Committee. In these proposals which I
am now putting before yéu we make no claim on general revenues for
that money, but I think that thé House will see that a system which.
allows arrears to pile up in that way without making any provision for
them must be a faulty system. The system again fails psychologically.
We who are responsible for the running of railways are nof given any
inducement: to economise. If by tdking thought we effect economies,
the benefit of those economies goes entirely to geheril revendes ; nothing
comes fo us. Again, tunder the present systém thete are no railvay
reserves. Imagine a great commercial concern without reserves | I¢
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is particularly embarrassing to Railways, for, as every one knows, the
prosperity of the Railways depends upon the state of the season and the
state of trade. Again, the present system is inconvenient to the Finance
Department. It leads to violent fluctuations in the returns from Rail-
ways, and these fluctuations are necessarily most embarrassing to any one
who has to mdke the budget.

Now, Sir, perhaps I may summarise very briefly the objects which
we have in view in submitting this reforin for adoption by this House.
In the first place, as far as State railways are concerned, we want to
abolish altogether this system of programme revenue voted for-a year.
We want to establish a proper depreciation fund, a depreciation fund
arranged in a scientific and intelligible manner. Secondly, we¢ want to
build up railway reserves. We want to build them up in order that our
finances may be more elastic, in order that we mdy have provision to
equalise dividends. And generally, we want to introduce a system of
finanece which, while maintaining unimpaired the control of this House
and while ensuring to general revenues a fair return from their railway
property, will be more suited to the needs of a vast commercial under-
taking. Finally, and most important of all, we want to establish a
principle. It is right and proper that the tax-payer, the State, should
get a fair and stable return from the money it has spent on its Rai'ways ;
but if you go further, if you take from the Railways more than that
fair return, then you are indulging in a concealed way in one of the
most vicious forms of taxation, namely, a tax on transportation. One
of the objee¢ts we have most at heart in putting these proposals before
this House is to establish that principle.

These then are the reasons why we are asking the House to
accept this reform which was insistently pressed by the Aa-
worth Committee, namely, the reform of separating your railway froin
your general finance. We considered the possibility of legis-
lating in the matter, but we decided that it would be preferable to
proceed in the manner suggested in the Resolution ; that is, we decided
that it would be preferable to ask this House to agree to a convention,
There are some advantages in a convention which can be adjusted from
time to time to varying needs and difficulties. It can even be adjusted
to the ordered progress of the constitution. It was always our inten-
tion, whatever the arrangements we might come ‘to with the House,
that those arrangements should be subject to periodical revision ; and
the House will see that on the recommendation of the Committee we
have definitely provided for this in the last clause of the amended
Resolution. The operative part of the Resolution, at any rate in the
aspect from which I am dealing with the question at present, is con-
tained in the first five paragraphs.

I will now take up the question of the form and amount of the
contribution. As regards the form, I do not think that I need say
very much sifce the Committee was unanimous on that point. We
propose that the contribution should be based on the capital at charge
on commercial lines and that in addition general revenues should get
a share of the surplus profits. That means that whatever new capital
we put into this concern, you will always get from railway revenues
not only the ordinary interest charges on that capital but one per cent.
in addition. I think the House will agree that that is an onerous obli
gation on Railways, for when we put new capital inté new lines, it is
years before we get a return from it ; but let me pass on to thé amount
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‘of the conmtribution.” Our original proposd was that the contribution
should be based on five-sixths of one per cent. on the capital at charge
on commercial lines plus one-fifth of the surplus profits. We have
had considerable argument about. this point in the Committee, and as
the House will see from the amended Resolution moved by Sir Henry
Monecrieff Smith, we have decided to accept the Committee’s proposal,
namely, that the amount of the contribution should be raised to one
per cent. on the capital at charge plus one-fifth of the surplus profits
and, in,addition, we have also agreed to the condition in clause (3) of
the Resolution that if the amount available for transfer to the rail-
way reserve exceeds in any- year three crores of rupees, only two-thirds
of the excess over the three crores should be transferred to the rail-
way reserve, the remaining one-third aceruing to general revenues.
Before I go further into the question of the amount, I should just
like to make one point clear. Qur proposal is that the contribution
should be based on the actuals of the penultimate year ; the reason for
that is that the Finance Department may be in no doubt whatever as
to the exact amount they are going to get, but in respect of the currens
year, if our proposals are accepted, we propose to vary that condition.
‘We propose to base the contribution in the current year on the
actuals of last year, and the reason for that is that it would not
be fair to my Honourable friend on my right to base the contribution
on the actuals of 1922-23. That happened to be a bad year and it was
also a year in which we had not yet succeeded in getting the full
benefit of the Incheape cuts. As a preliminary, a provisional arrange-
ment, in the first year we propose to base the contributions on the
actuals of last year. Now if the proposals in the amended Resolution
are accepted, it means that in the current year we shall pay to genera!
revenues a gross contribution of nearly 639 lakhs of rupees. But
from that you have got to deduet the loss on the working of strategic
lines and the interest on the capital on strategic lines, and so the net
contribution in the current year will be Rs. 5,19,19,000 ; that is to sayv,
the effect of our accepting the proposal of the Committee is that we
shall pay Rs. 73 lakhs more than we contemplated when we made
our original suggestion. A contribution of five-sixths of one per
cent. of the capital at charge plus one-fifth of the surplus profits
would have yielded us in the current year 446 lakhs. We are now
raising that contribution to 519 lakhs. Now the first point of course
that the House will want to be satisfied on is this—they will want to
know whether the contribution of that amount is enough. The first
point I have to make in regard to this is, I should like the House to
realize, that any figure we may take for the contribution must be
more or less an arbitrary figure, and the main point I think which
the House ought to bear in mind is this, that the more you take from
the Railways, the longer you postpone the day when we can reduce
rates and fares, and the longer you maintain rates and fares at a
high level. I should also like to make it perfectly clear, with refer-
ence to an amendment of which I see notice has been given, that
in addition to this gross.contribution of 639 lakhs we expect to pay
inn the current year interest charges amounting to nearly 24 crores,
that is to #ay, in all we shall pay in the current year something like
Rs. 304 crores, those 304 crores being made up partly of our interest
e’harges and part"ly of the dividend which we pay to the general tax-
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payer. Again, if the House will tui-h to the slatemens o page 9 of
thawundnnmﬂaﬂbihl’mm. thermilﬂadtbn

the curremt year our earnings ; accardng to our bpdget estimates
will be 5.43 per cept. of the ea.pn!:a.l .t.ghu:ge I have brought that

t aut becanse I think that ans Abecrmmqt:,hue
m that the introduction of tlun orm sh
the railways come to a more normal worlnng I am sure the How
will realize and will agree that when we got a return of 5} per cent.
on our property we reach the standard of revenne which we should
reasonably expect from it, "

The next point'I wish to bring out is that the House has got to
remember that we have to pay this one per cent. on al eur capital
at charge on commercial lines, I have just referred to the faet that it
takes some years before we got a return upon pew ecapital, especially
new capital sunk in new lines. Further, we undertake to pay the
dividend year by year and we take the risk of the season. When the
season is good and trade is good, our earnings go up ; when the season
is bad and trade is bad, our earnings go down. But whatever the
state of the season, whatever the state of trade, we undertake to pay
this dividend year by year. We have to take that consideration into
account in deciding whether the dividend is sufficient or not. It seems
to me therefore that the real question is, not whether genersl
revenues are getting enough but whether they are not taking from
the Railways too mueh. And I should like to explain the reasons
why we have agreed to this enhanced contribution. There is only
one reason, and that is this. We expeect this year to be a good year,
and I hope the House will follow me carefully here for I do not
want them to accuse me in March next of having tried to mislead them
into accepting these proposals by concealing our bopes in regard to
the current year. We have only got four moanths’ actuals to go upow,
and it is too early to prophesy with absolute confidence, but so far,
we have undoubtedly done well,- and Mr. Parsons hopes that at the
end of this year we may be a net two crores better than eur Budgai
estimates. Of course we may do hetter, still, but it would be unsafe
to count on that. But if Mr, Parsons hopes are realized, it means
that we shall not only be able to pay to general revenues this net
contribution of 519 lakhs but we also hope to put into the railway
reserve something like Bs. 2} crores. And it is only beeause we hope
to begin next yvear, with this 2} wrores of rupees, in our reserve, that
we can agree to this contribution. 1 should like to emphasise agaim
the pomt I made before that the main point that the IHowse should
look to in deciding this question is not whether or met this comtribu-
tion is enough or too much, but that if you take teo big a eentriba-
:ionl you only sucgeed in mai.ntainjng rates and fares at too high a
evel.

I should just like to refer very briefly now to two points. One is
the depreciation fund. We want altogether to abolish this system
of Programme Revenune m so far .as the. Sute lines are goncerned,
We want to replace it by rly arranged depreciation fwnd. At
the sugge of the Gentr yisory Coupeil about 18 months age,
we appointed .a Committee to inquire into the whele of this qnestnn.
We were not. able to aceept all their recommendations, w
wmdﬂ!g‘# mwilhwx valuphle wfoms

erent_classes of wasting amets.
nqm-t. me hepe to be able to establish this fund Md, we bnprto
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able’ to pnv into this fund a yearly contribution based, as T have sa.ld
upon' intelligible and scientific -calculations ; and as a result of ‘that,
we hope that we shall have in the Fund eventually enough to replace
the cost of each class of wasting asset when that asset is worn out ;
and if we can do that, then we shall be able to carry out another
important reform suggested to us by the Inchcape Committee, namely,
the reallocation between Capital and Revenue $so as to relieve, tem-
porarily at any rate, the charge upon Revenue. We cannot do that
at present with Company Railways, because it would not be ih our
interest to relieve Revenue Charges of Company Railways too much.
But I should like to emphasise the point that if we establish this
Fund, everything that goes into the Fund and everything that comes
out of the Fund will be subject to the vote of this Assembly, and I may
say the same will be the case with the railway reserves. It will re-
quire a vote of the Assembly to pass money into the reserve and also
requires a vote of the Assembly to pass money out of the reserve. The
value of these reserves to us will be not only that they will serve as
equalisation of dividend fund, but that they will also enable us to
make up for arrears of depreciation, and finally—and this is one of
the most important benefits we hope to get from this fund—it will
enable us to adopt a bolder Railway policy. It will enable as to take
our courage in both hands and to reduce rates and fares.

Now, Sir, I pass on to a question which I know is exercising the
minds of some Honourable Members very much, ‘namely, the question
whether these proposals of ours will effect the control which the
Assembly now exercises over our finances, and of course through its
eontrol over our finances, the Assembly influences our policy. Mr.
Parsons has circulated a very long memorandum upon that subject,
and I hope that that memorandum has satisfied everybody in this House
that the effect of these proposals will not be to impair the control
of the Assembly over the Railway budget. ‘Of course if the Assembly
accepts these proposals, they will not have so much inducement to
make big cuts in our budget, for the effect of these cuts will not be
to benefit general revenues. They will merely go into the railway
reserves. That I admit, but at the same time, the House will realise
that those cuts will be very embarrassing, just as embarrassing as they
are now, to the Government of India. Supposing for example, al-
though I hope it will not happen, that the Assembly decides to cat
down the provision for the Railway Board establishment. Well, if
they do that, that money will go into the railway reserve, but we shall
not be able to pay those establishments, unless the Governor General
in Counecil decides to restore that grant, that is to say, we shall be
placed in precisely the same awkward predicament that we are placed
in now.

Then, again, Sir, it has been suggested to me that it would be
dangerous for the Assembly to agree to these proposals, because if they
did, they would be admitting the principle that the Railways are a com-
mereial department, ‘and that, when inthe future they press upon us
any particular gquestion in wluch they are very interested, such as
Indianisation, or something of the kind, they will be nlways open to
the retort. ‘‘ You declared the Rallwa rtment to be a com-
mercial department, you haye laid upon us the :gm ligation t6 pay a heavy
eontribution every year and ‘'wé canndt do w]lat ou want consmtently
With ' eﬁclency and économy.”’ I have tried my very best to’ state
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as fairly as I can the argument as it was stated to me.. On it the first
oint 1 would like to mention is that you will not be any the worse
off than you ‘are now in that partigular matter. Secondly, I would
like to bring out the following facts, The Railway Board have beén
wnrkmg at the separation for the last A5 months. AIl' our activitios
in the Railway Board have been orientated with reference to this day,
the day, when we hopg to get separation. Now, Sir, in spite of that
fact we have not raised any objection to various measures which I
know this House took great interest in.- We did not ask for a lower
contribution on account of the Aect which removed the exemption of
Government Stores from import duty. We did not ask for any lower
contributien on account of the Steel Proteetion Aect, in spite of the
fact that these two Acts will increase our KRevenue charges in the
Railway Department by 40 lakhs per annum. May I remark paren-
thetically that if this separation proposal goes through, those 40 lakhx
per annum are a real gain to the tax-payer ; if the separation proposal
does not go ‘through, there will be no gain to the tax-payer at all.
It will merely be transferring from one pocket to another. Let me
point out certain considerations on the other side. In the first place,
we are perfectly convinced, on these benches at any rate, that these
proposals point out the true direction in which this Assembly ecan
enforce economy and efficiency in our Railway maintenance. Secondly,
I hold that the proposals will have the effect of increasihg, rather
than impairing, the control of this Assembly. If the proposal were
accepted, we shall no longer be debarred from putting up the Rail-
way budget in advance of the Honourable Finance Member’s speech.
‘We hope that we may be able to put up the Railway budget, say in
February and to allow longer time for the discussion than is possible
at present. We may be able to go even further and put the Railway
budget up to this House in September, but that involves an end-
ment of the Government of India Act, and it is a matter for the future.
Again, we have undertaken to examine the form of our budget,
examine the number of votes into which it is divided and to sce
whether we can improve generally the way in whiech wé put our
budget before you, in order that vou may exercise your control better.
Again, we ltave agreed to the reconstitution of the Central Advisery
Council on a very popular basis. We have agreed to the institution of
a Standing Railway Finance Committee, and I think that what I have
said in that respect will show that we do not fear your control ; indeed
we welcome it. I do hope the House will realise thaf nothing is further
from our thoughts in putting these proposals before the House than
that we should impair in any way the control of this House. That was
never our intention. Our intention was merely to put up to the House
an administrative and financial form to which we attach the greatest
importance. We are convinced that unless this House adopts that refom
we shall never be able to manage our Rallwa,vs as efficiently and economie-

ally as they should be managed.

-Now, Sir, I"have laid: all my cards on the .table both lere aid in
fliese Committees. I claim  that we have concealed absolutely nothing
from the Members of this House. There is no catch of any sort or kind
in these proposals. We have been working q,t them for the last 15 months,
becanse we are satisfied that these''proposdls will*lead to what I8 - best
for Tndian. Raxlwaya, and that' means for Indian trade, Indnm Commeree.
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snd the Mndian tax-payer. May I wind up by an ap tb
this House. May I express the hope that this House will take thene
proposals in the spirit in which we offer them, that they will consider
them purely on their merits and that they will co-operate with us. We
may be bureauerats, but the House must realise that we are just &s
keen on the interests of India as anybody in this House. And we have
put up these proposals because we are satisfied that they are in the
real interests of India.

@ardar ¥. N. Mutalik (Gujarat and Decean Sardars and Inamdars :
Landkolders) : I want to put jnst one gnestion, SBir. I did mot like to
disturb the Honourable Member when he was delivering his speech. May
I know, Sir, at what rate the interest is being calculated and also what
is being done about annuities ?

The Honourable 8ir Basil Blackett (Finance Member) : I can answer
this question, Sir. The interest is being charged at the actual rate which
it costs the Government of India. The interest portion of the annuities
is also being charged in the same way. The capital portion of the
interest, as was explained in connection with the Budget this year, is
treated as part of the general provision for the redemption of debt.

Mr. A Rangaswami Iyengar (Tanjore cum Triechinopoly : Non-
Mubammadan Rural) : Sir, the Honourable the Commerce Member said
that if the eonvention that is soughi to be established by this Resolution
comes into foree, they will be able to give profits to the tax-payer. May
I know, Sir, by what process of law or of constitutional procedure these
Conventions are going to be given effect to if this Resolution is passed
by this House.

‘The Honourable 8ir Charles Innes : There is no process of law at
all. They will be given éffect to by an agreement between the Govern-
ment and the House.

. Mr. A Bangaswami Iyengar: May I know, Sir, whether the
powers which would be exercised 1n respect of this arrange-
ment are going to be exercised by the Government of India, or by the
Secretary of State, or by the Assembly or by all ?

The Honourable 8ir Charles Innes : I do not think, Sir, that the
position, if this Resolution is accepted, will be any different from what
it is now. We ghall put before this House the Budget every year, even
if our proposals are carried out, as we do at present. It would be open
to the Assembly to scrutinise that Budget in its usual careful manner
and to make any cuts that it may like to make. But we will ask the
Assembly to agree that, if it does make any cuts, those cuts will not go
to the general revenues but will merely go to the Railway revenues. Im
other words, we ask the Assembly to fix an annual eontribution in the
manner which I have tried to explain.

iMr. K. @. Loholeare (Bombay Central Divigion : Non-Mahammadan
Bonal) : May ‘I know, #ir, what is the reply to the question put by
Sardar V. N. Mutalik in regard to annuities !

gﬁm Henoursble Sir Basil M 1 .-h::e slready answered t:i
iestion regarding anuuities. In o0 far as the .interest .is . eopaern
it will be charged to the Railways in the ilway-Budget and the charge



1=+ EPARETION OF RAILWAY FHVANCE FROX GRNKRA . FINANCE. *li'

will be exactly equivalent to the amount of interest “caloulated in the
annuities. In so far as the capital is concerned, as was explained in
connection with the Budgeét this year, the chiarge for the c?ital has
been traniferred from the Railway Budiet fo thé Generdl Budget as a
provision for redemption or avoidance of debt. - _
Mr. A. Rangsswami Iyengar : I desire to know whether, as a result
of the passing of this Resolution, the Secretary of State will have to
devolve powers to the Government of India or make use of his own
powers for the control of expenditure under Railways ! )

‘Mr. A A L. Parsons (Financial Commissioner, Railways) : No.

Mr. President : The House will observe that there are two different
lists of ‘amendments. Those amendments which relate to the origimal
Resolution as moved by the Honourable the Commerce Member now fall
to the ground. So the amendment which the House will discuss is actually
the amendment moved by the Secretary in the Legislative Department.
¥ propose to set aside the amendments which are not now pertinent
and také those which, I presume, represent the desires of the Honourable
Members to-day. That being so, it seems to me that, in the interests
of an ordedly debate, the .amendment of which Sir Purshotamdas
Thakurdas has given notice, namely, that the proposals ¢f te amended
Resolution only be given effect to provided the Government agree to the
two propositions which he lays down i the paper, represents the most
gorucial alternative to the proposals of the amended Resolution itself.
Thoerefore, I propose to call upen Sir Purshotamdas Thakurdas to move
ks amendment before any other, with this possible exception that, if
the Honourable Member from Bihar and Orissa desires to move that
the consideration of the amended Resolution be adjourned sime die;
then I shall have to call apon him. I have been given te understand
that Mr. Neogy does not propose to move his dilatory motion. But, if
Khan Bahadur Sarfaraz Hussain Khan wishes to move his amendment,
I shall have to call upon him before Sir Purshotamdas Thakurdas.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur
cum Orissa : Muhammadan) : I wish to say only one word, Sir. There
will be no necessity for me to move my amendment if the amendment of
Sir Purshotamdas Thakurdas is accepted by the Government,

Mr. Pregident : Then may I take it that the Ilonourable Member
does not wish to move his amendment ?

Khan Bahadur Sarfaraz Hussain Khan : I do not wish to move my
amendment if the amendment of Sir Purshotamdas Thakurdas is aceepted
by the Government. -

Mr. President : We cannot make a conditional proposal. The
Honourable Member has the prior right to move his amendment for the
postponement of consideration. If he gives up that right, then I will
‘ask Sir Purshotamdas Thakurdas to move his amendment.

(Khan Bahadur Sarfaraz Hussain Khan did not reply.)

Mr, President : Sir Pursbotamdas .Thakurdas.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commeree) : Sir, I rise to move the following amendment to the amended
Resolution now before the House :

‘‘ Add the following as an’ additiongl clause to the amended Resolution :

‘ Clause 0. The above ptopoeals ‘bdé given cfect “to providrd the Govarument
-., - agree te-tha follewing : R o .
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(o) That mo Railway Lime now under State management and no Bulny
Line now managed by a Company whoee contract may hereafter
should be handed over to Company management without the pre
approval of the Legislative Assembly ;

(b) That the rmlway services should be rapidly Indmnmed, and further that
Indians s bie uld be appointed as Members of the Railway Board as early
as posgible .7’

Before I begin my remarks on this amendment, I think the whole House
will agree with me if I say that the Honourable the Commerce Member
has treated the House to one of those clear and fluent speeches which he
is generally accustomed to deliver in this House, whenever he moves an
important subject—speeches which show the great grasp and his usual
broad view that the Honourable Member takes in handling questions of
such importance as this. I wish, Sir, also to make it clear that I move
this amendment on behalf of the Nationalist Party in the Assembly. The
Honourable the Commerce Member observed. in the preliminary observa-
tions that the matter that he has now put before the House is one of vital
importanée to the Railways of India. He further gave figures to the
House showing what a great machine the Railways of India were to handle
and what an important asset it is to the tax-payer of India. These, Sir,
are exactly the grounds why I wish to put before the House certaim
subjects which have been fully discussed both in the sub-committee and
in the ecommittee appointed by the House and which should be brought
to the nofice of this House in a prominent manner in the form of an
amendment. 1 need hardly say that this House, as representing the tax-
payers of India who have put in crores and erores of rupees either directly
or indirectly for the Railways of India, is very jealous that the people
and the tax-payer should now begin to get the fullest advantage out of
their investment. And it is with this aim that this House may wish to
assert its right in regard to having a substantial say in connection with
any change in the Railway policy that may be followed by the Gevernment
of India,

The Honourable Commerce Member referred to the number of state-
ments put up by Mr. Parsons before the Commit-
tee and which are now eirculated to the Assembly,
and generally speaking to the great ability with which Mr. Parsons served
all the requirements of the members of the Committee. I wish to joim
in that expression of appreciation as a non-official Member connected with
this question both in the sub-committee and committee stages. I do not
think the Honourable Commerce Member will misunderstand me if I say
that working on the sub-committee and committee on these occasions, a
non-official member like me was greatly impressed by the great zeal and
energy and readiness with which Government officials from the Chief
Commissioner of Railways downwards worked in order to prepare this
subject for ihe Assembly at this stage. I do mnot think I will be mis-
understood when I say that many non-official members would like the
same zeal 1o be shown by Government officials in other similarly important
subjects which may be hanging fire before the Assembly. But I would
like, Sir, just to strike a discordant note here and point out to the Honour-
able Commerce Member one particular subject in which I am afraid the
members-of the sub-committee and committee did not get the informatiom
that they sought. There is no doubt that this subject of separation of
.the two budgets is an impertant subject. Indeed the Government of

1eM
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India themselves have taken the best part of three years to make up their
minds about it. The subject was before the Assembly in December 1921
when they had a special meeting of their committee in Caleutta and the
matter was put off for further consideration and fuller examination. The
subject therefore must have needed considerable correspondence and
exchange of despatches between the Secretary of State and the Govern-
ment of India as regards, firstly, whether the Secretary of State was
prepared to give this additional power to the Government of India or to
this Assembly, and, secondly, as to .the details of the powers which he is
prepared to give up on agreeing to the separation of budgets. I under-
stood at the sub-committee meeting that the Government of India were
not prepared to take the committee into their confidence as far as these
despatches were concerned.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan
Urban) : What is the additional power ?

8ir Purshotamdas Thakurdas : The power of devolution from the
Secretary of State to the Government of India, about which you heard a
question just before I commenced my remarks.

1 do not know whether in sueh an important subject like this, when
the Government of India elaim that they put all their cards on the table,
there was anything in the constitution which prevented them frcm taking
the members of the committee into their confidence by letting them see
copies of the despatches between the Government of India and the Secretary
of State. I dare say there may be nothing by which we may benefit
by a perusal of these despatches ; but at the same time I mention this
particularly because the Honourable Commerce Member claimed it as
his usual practice that he had put his cards on the table. The fact of his
inability to put the despatches between the Government of India and
the Secretary of State at the disposal of this House has undoubtedly led
to some sort of justifiable suspicion by the members of the committee as to
why these despatches were being withheld,

Sir, there are five minutes of dissent in the Committee’s Report. I
propose to deal with the last minute, the one which particularly refers to
the three conditions mentioned in para. 6 of the Committee’s Report.
With your permission, Sir, I hope the House will allow me to deal first
with condition No. 2 mentioned in para. 6 of the Committee’s Report,
that no railways should be handed over to a private company without
the prior approval of the Legislative Ascembly. I think this is the one
condition named by the dissenting members on the Committee, which really
has given rise to certain apprehensions in the mind of the Government of
India. I would like, Sir, to put before ihe House, as fully and as im-
partially as 1 can, the reasons why this House should insist that when
they agree to the separation of the budgets, and that within certain
limits the railway revenue may be handled by officers appointed by the
Government of India, it is only right thai they should at the same time
make sure that whilst devising this very necessary method of putting
State management on an unassailable basis none of their property shall
be taken out of State management and tr-nsferred to Company manage-
ment without the express approval of this House.

To begin with, Sir, the Honourable Commerce Member himself moved

an amendment in the Assembly on the 27th February 1923, when the
Assembly decided upon State management of Indian railways, without any
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qualifieation. He pressed and indeed took the House to a division on the
following. - He said that he thought that

‘¢ efforts should be continued to concert measures with the objeet of handing over
one or other of the two rxilways (ie., the East Indian Railway and the Great Indian
Peninsula Railway) after such grouping as may be nécessary to an indigenous company
éaleulated to give India the benefits of real Company management.’’
An amendment to this effect was moved by the Honourable Member
himself and was lost in the House. Later on, in the Administration
Report of Indian Railways for 1922-23 it is stated that Government propose
to continue these efforts to take over these railways eventually on the
basis of real Company management. Subsequent to this, as the House
knows now, because it has been repeated ad mauseam, Diwan Bahadur
Ramachandra Rao moved a Resolution saying that whenever there was a
eontract to be made by tke Govermment for the working of State. rail-
ways, the contract should be placed on the table of the House before beimg
finally cenfirmed. That Resolution, altheugh passed without a-division,
has been rejected by the Government of India. All this may, I think,
very reasonably be taken to deepen the apprehensions of many of the
Members of this Assembly. The Government may, above the heads of
the Assembly and indeed without their krowledge, enter into a comtract
éither themselves, or the Secretary of Bate may do it, to have either the
East Indian Rai}wny or the Great Imdian Peninsula Railway, or any of
the railways in India, managed by a cempany. The minority se¢tion of
the Acworth Comnfittee in their Report sabmitted two schemes of Company
management The Railway Board cireularising various commercial bodies
iri India dand the Provineial Governments in their letter put forward:twe
more schemes of Confpany management. ' In spite of all these the Assembly
tame to a deeisien in favour of State management. In spite of all this
we hear constantly from Government that they are in search of a species
of meanagement of ecertsin railways which can be said to be *‘ real ”’
Company management. Is it unreasonable for this House, when they
agree to an important reform of the nature of separation of the budgets
and of the nature indicated, that certain revenues of the Railways shall
be handled by the executive officers of the Railway Department without
any right to this House unless they broke the convention to touch those
monies. I wonder, when such reforms are under consideration, if it is
wrong for this House to say to the Government that, whilst they devise
a better and sure method for sucecessful handling of State management of
railways, Government shall also give an undertaking that they will not
use the power which they claim they have of handing over any of the
railways of India to Company management at their discretion.

The Honourable 8ir Charles Innes : May I correct a statement made
by the Honourable Member. The Honourable Member has just stated
that the House is asked to agreée now that certain revenues of the Govern-
ment of India shall be managed by certain officials of the railways. I am
afraid the Honourable Member has mot understood what I have said. I
presume he is referring to the depreciation fund and the reserve fund, and
I thought I made it perfectly elear that any money which comes into
such funds must be voted by this House, and that this House’s vote will

ve raquired to any money which is expended from either fund. The posi-
tion will not be different from what it is already. .

8ir Purshotamdas Thakurdas : I have no doubt I have understood
the position absolutely clearly, indeed my working on the two Committess
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would be useless if I had not correctly -understood t#c whole scheme. I
really do not remember if I expressed myself clearly, but I will make
myself clear. This House to-day .refuses, if it passes this proposal, to
separate the two budgets, to take anything from the railway budget, even
if the use that they may make of r.z.at money will be to let it remain in
the reserve fund ; to that extent the Honse is ‘making a self-denial. I do
not know if the Honourable the Commerce Member. will agree with me
there ; is that all right ¢ .

The Honourable Bir Charles hmu : No. ~

~ 8ir Purshotamdas Thakurdas : May I ask the Commerce Member
then what happens in case there is a separation of the budgets this House
makes a cut of 50 lakhs of rupees at budget time ; are you going to hand
it over to the Finance Department ? : :

The Honourable 8ir Charles Innes : As I said, that money will pass
into the reserve fund. What the HHonourable Member said was that these
revenues will be managed by Government officials. What I am trying to
point out is that no expenditure can be made from that reserve fund without
the vote of this House. : '

8ir Purshotamdas Thakurdas : 1 thought I said to the Honourable
Member, when he objected first, that I wanted to make myself q-ite clear.
Will the Honourable Member say what he thinks about what I said sub-
sequently ¥ 1 will tackle this point that the Honourable Member has
raised. Supposing there is a deficit of a crore and a half of rupees in
the budget of the country, and supposing the Executive Government put
before this House su jons for additional taxation which this House do
not wish to acecept. his House wish to make up for the defieit by cuts
here and cuts there. The Railway Department as one of the biggest
departments*of the Government of India must come in for their share,
and supposing they wamt to make a cut of 50 lakhs of rupees there, they
may make the cut, but the amount will not go to the Finance Member.
That is the point I had in my mind. I know that the separation of the
budgets is mainly intended for this purpose, namely, that we shall take from
the Railways only an agreed amount and leave the rest to the Railways,
to be used in various directions, as indicated by the Honourable the
Commerce Member. The fact however remains that the Assembly do
say to-day, as representing the tax-payer, that in order that this com-
mercial machine may be well conducted, steadily conducted from year
to year, we will forego this advantage which we got till now. T do not
think that can be denied. I therefore feel that, when we are coming to
an arrangement like this, it is only fair and reasonable that the House
should say to the Executive Government that we wish that, whilst we
agree to this administrative reform, so important as it is, you agree in
your turn that you will allow us full opportunity of giving the Railways
a full trial in Stute management and will not hand over the Railways
without our consent to what is called Company management, even if you
could discover a ‘‘ real '’ Company-management system. That, Sir, is the
main ground on which there was substantial difference in this Committee.
I feel that whilst I am a very strong advocate of thiy administrative
reform, whilst T should be extremely sorry if the Government of India
imsisted upon their inability, as they put it, to give this undertaking whieh
I think is the just due of this Assembly as representing the tax-payer of
India, if this reform had to be poestponed, nobody would be more sorry than
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myself ; in fact I am one of those who signed the Acworth Committee™s
Report, and who also has said, what the Honourable the Commerce Member
has read from the majority report of that Committee, that we make this
recommendation for State management with the caveat that the finances
hereafter would be provided in a more correct manner. But the Acworth
Committee only took cognisance of what it was appointed to examine. The
main question is, there is this power, and as I have shown by the various
incidents I have referred to, beginning with the Honourable the Commerce
Member’s motion when he moved that amendment in the Assembly two
years back, there appears to be something lurking in the background, and
it is quite possible when there is something in the nature of what the
Executive Government think is real Company management, one of the
railways of India may be handed over for such real Company manage-
ment. If the Government of India have nothing to hide, nothing to
coneeal from this Assembly, nothing to be afraid of, may I ask why they
should distrust this Assembly te such an extent that they will not come
to this Assembly and say, ‘‘ Here we have this substantial scheme, we
would like you to consider it '’ Do they really think this Assembly is
incapable of appreciating the advantages of real Company management
and agreeing to it, that they should refuse to agree to this very simple
convention, a convention which by the way I feel should not be difficult

for them to agree to if they really mean not to go past what has now been
suggested.

Sir, there is one further subject that I would like to remind the House
of. My Honourable friends from Madras will remember the year 1910,
when the South Indian Railway, in spite of- the great grievances of the
Madras public against the management of that Railway, was handed over,
or to be more accurate, the contract regarding which was renewed with that
same Company, not only over the heads of the Government of Madras,
but over the heads of the Government of India. I remember it very
clearly being mentioned to the Acworth Committee by many witnesses
in Madras that it was only when a Reuter’s telegram came out here, that
the Government of Madras wired to the Government of India, only to
learn that the Government of India had also learnt of that contract having
been renewed by the Secretary of State after all the formalities were put
thrqugh. I am sure, Sir, we do not want any repetition of this to happen
again.

I will come, Sir, now to a question which may be put to me, namely,
if the Secretary of State and the Government of India enjoy the powers
of entering into these contracts without consulting the Assembly, what
are you going to gain b¥ insisting upon it at this stage * I wish, Sir,
that the House will bear with me when I try to reply to this question
which I am anticipating, because I am sure some Honourable Member or
other is bound to put it to me, not by a reply, but by asking another
question. Let us consider what we are likely to lose in case Government
absolutely refuse to agree to this administrative reform on the ground that
they do not see their way to give the undertaking we require. The
Honourable the Commerce Member has sufficiently emphasised here the
grave manner in which the Acworth Committee pressed that the financial
India have been trying to make up for their past lapses. Rs. 150
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crores have been sanctioned by this Assembly for eapital funds,
the immediate rehabilitation and betterment of existing lines. That 150
erores, I understand, is to be spent within five years beginning with 1922,
if I mistake not. I do not think I am incorrect in saying that the Railway
Department are not able to spend &t the rate of 30 crores a year and there
is no question of their needing more than that 150 crores until the'year
1926-1927. So much for the immediate rehabilitation and betterment of
existing lines. The next question that remains is repairs and renewals
from the revenues. Now, Sir, there also I expect that with the experience
which the public of India and this Assembly has had till now of what
happened, owing to the lapse dufing the war period by the then Govern-
ment of India and the then Finance Member, it is hardly likely that there
is going to be a repetition of the same neglect over again. I.still maintain
and I repeat that I would like this administrative reform to come into
force immediately but I feel that whilst this administrative reform is
agreed to by this Assembly and while this Assembly agrees to forego what
I have just indicated in the course of a few questions and answers with my
friend opposite, it is only due to this Assembly that the Executive Govern-
ment should give the assurance which is indieated in condition 2 of clause
6 of the report. I wish, Sir, just to point out that the Honourable the
Commerce Member himself admitted that the separation of budgzets is to
apply only to State-managed railways and not to Company-managed rail-
ways. As far as the Company-managed railways are concerned, their
budgets and their relations to the Government of India are
to continue as they have continued heretofore. I remember a few
figures which were asked for and which were given as approximate
figures. Of the total gross revenue of 96 crares of rupees from the Rail-
ways of India, about 24 crores was given as the gross revenue from State
lines at present managed by the State. When the East Indian Railway
and the Great Indian Peninsula Railway are transferred to State manage-
ment by next June, this figure of 24 crores is likely to go up to anything
between 60 and 70 crores, out of a gross revenue of 96 crores for all India.
I really wonder, when we have so many other Company-managed lines
at present which we cannot touch, and the last line will not fall due till
1950, whether this Assembly can be said to be greedy if it wants additional
power, in the shape of a substantial say regarding who shall or shall not
manage the Railways of India hereafter.

Mr. President : I must ask the Honourable Member now to bring
his remarks to a close,

8ir Purshotamdas Thakurdas : Conditions Nos. 1 and 3 of paragraph
6 of the report deal with the question that Indians should be fairly
represented on the Railway Board and that the Indian railway services
should be rapidly Indianised. 1 shall very briefly indicate the reasons
why the dissenting members thought it necessary to refer to these two
ambitions of the Indian public. It is true, Sir, that the Railways of
India are very valuable and very important commercial enterprises but
the public of India wish to look upon the Railways of India also as national
assets and they agree to the commercial management of these Railways
only as far as is compatible with their national aspirations and with their
national advancement. It is no good saying that these Railways must
be managed in a cheeseparing spirit of ecomomy, so that whatever may
happen to the ambition of Indians either in the matter of Indianisation
or in due encouragement by purchase of stores from India in order that
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the fndustries of India may be built up, this Assembly could agree t0
commercialisation or t6 the commercial management of Indian lewm
That is a fundamental difference between some influential sections in the
country and the Indian public and I think it is right that that difference
should be substantially brought to the surfage and should be emphasised
_ at this particular juncture in order that there may be no misunderstanding
hereafter whenever the Assembly ask for more Indianisation or more
powers of purchase of local stores by the Railways of India. The Honour-
able the Commerce Member referred to this demand, and if I did met
omit to hear some part of his remarks, I am afraid his reply in connection
with this struck me as being rather disappointing and halting. It is
certainly a fact that consistent demands bave been made by the Indian
public for years now in these directions. They feel that they have a right
to and ought to have a greater hand in the management of the Indian
Railways. It may be quite true that it will take a little time to traim
them up hut this question must be agreed to without the least hesitatiom
or shadow of a doubt that whatever the case, whether you separate the
budgets or not, the Assembly will be justified year in and year out in
pressing that there should be more and swifter Indianisation of the rail-
way services in India and that the Indian Railways must encourage, of
ecourse within due and reasonable bounds, and must make it their goal,
the purchase of stores in India in order that India may bnild up her
industries.. I feel, Sir, that a good deal of stress is always laid dowam
on occasions like this on *‘ efficiency.”” I know that this is bemg brought
up every time whenever there is a question of any commercial department
or indeed any department of the Government of India having to take up
more Indians. I would only here repeat what Lord Lytton said ‘‘ we do
not employ natives more largely because they are not well qualified and
they are not well qualified because we do not employ them enough.’”’ This
is the vicious cirele in which India has moved with immense patience for
the last 50 vears, and as far as the Railways are concerned for the last
15 years. India’s patience is at an end and whether we have the separa-
tion of budgets or not, let it be understood without any doubt hereafter
that Indians expect the Railways of India, which are the property of the
tax-payer in India, to be worked commercially side by side, and, as far as
that may be compatible, with their being the most important and national
asset of India. I move my amendment.

Mr. President : I propose to adjourn the House till Half'-Past Twd

but before I do so, I will eall upon the Home Member to make an announce-
ment.

ALLOTMENT OF THE 24TH SEPTEMBER FOR NON- OFFICIAL
RESOLUTIONS.

The Honourable Sir Alexander Muddiman (Home Member) : With
your permission, I should like to announece to the House thdt in reference

to a request inade earlier in the session the 24th will be allo"t'red for non-
official Resolutions.

Diwan’ Babad T. Mtchlnu‘ (Madras Cl.ty Non«Mu:lunma-
dan Urban) : In allotting that,day will the Honourable Member .allot it
also for diseussmg the Mereantile Marine- Committee’s Beport. 7.
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Mr. President : No, it is a day allotted for non-official Resolutions
and therefore you will proceed naturslly by the ballot governing she bysi-
ness of the day.

Diwan Babadur T. Rangacheriar : I think non-official Members will
agree to it.

The Honourable 8ir Alexander Muddiman : My object was to meet
the wishes of the House as regards non-official Resolutions.

Pandit Shamlal Nehru (Meerut Division : Non-Muhammadan
Rural) : If any Bills remain over on the 23rd can they be taken up on the
24th ?

The Honourable 8ir Alexander Muddiman : No, Sir.

Pandit Shamlal Nehru : May I suggest that it be allowed.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichnopoly : Non-
Muhammadan Rural) : May I inquire from the Leader of the Ilouse
whether in reference to my request to give some time for the discussion of
my Resolution on the floods, he will be able to allot some time.

The Honourable 8ir Alexander Muddiman : I had already said that
a day had been allotted for non-official Resolutions.

Mr. President : In view of the fact that time is short, oniy seven
days to the day allotted. the ballot list will open at once. and the bhallotting
will take place in one of the Committee rooms at 10-30 on Friday morning
the 19th.

The Assembly then adjourned for Lunch till Half-Past Two of the
Clock.

The Assembly re-assembled after Lunch at Half-Past Two of the
Clock, Mr. Deputy President in the Chair.

RESOLUTION RE SEPARATION OF RAILWAY FINANCE FROM
GENERAL FINANCE—contd.

The Honourable 8ir Basil Blackett : Sir, the amendment which has
been moved by the Honourable Sir Purshotamdas Thakurdas takes the
form of an additional clause, bur it is an additional clause which is also
a conditional clause. The clause takes the form of saying that while the
recommendations in the Government's Resolution regarding the separation
of railway finance from general finance should be earried out. they should
be carried out only if the Government accept certain additional recom-
mendations ; that is to say, if the Government are unable to agree to carry
out those additional recommendations, the proposal for the senaration of
railway finance from general finauce falls to the ground—a proposal which
in the view of the Government and in the view of the Honourable Member
who moved this amendment is a very desirable adminstrative reform. But
the greater part of the speech of Sir Purshotamdas Thakurdas was ex-
traneous to the subject of separation of railway finance. Ile touched on
that subject once at any rate when he said that he was a very strong advo-
eate of this administrative reform, and yet he moves an amendment which
has no direet connection with separation ; and the inability of the Govern-
ment to accept which may result in the complete loss of this desirable ad-
ministrative reform. I am very sorry that the issue has beeome thus clouded.
This is an administrative reform to which I attaeh very great importance.
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1 believe that it wil effect a direct economy in the mana.gement of the Rail
ways and that it will greatly assist in the stabilization of the general Budget.
Sir Purshotamdas Thakurdas stated quite rightly that the reform is one
which has been under consideration for nearly three years since the date
of the Acworth Committee’s Report. At the same time I would remind
the House that the previous Assembly considered this matter and decided
to adjourn it.for a year and a half. It has already therefore been once post-
gcmed because of its difficulties by the Assembly. I may claim, Sir, that

have had a certain share in bringing this Resolution forward to the stage
which it has reached at the present moment. It is one of the reforms in
the financial system of India which attraeted. my -atténtion from the very
first ; it is one to which I have given a great deal of time and a great deal
of trouble. Mr. Hindley as the business manager of the Railways has from
the very first co-operated most enthusiastically with the proposal, and
if it had not been for his support, it would not have reached the position
that it has reached to-day. But at the same time it is essentially not a
railway proposal any more than it is a financial proposal. At the risk
of repeating what has already been said. I would like very' briefly to go
over the arguments for separation and set the position before the House in
the form in which I see it. I begin from the principle that the taxation
©of communications is bad taxation. It is taxation which falls both on the
producer and on the consumer. It raises prices for the consumer and re-
duces prices for the producer and it decreases the volume both of internal
and of external trade. In the initial stages of railway development in a
country such as India there are many arguments for paying more atten-
tion to the development of communications than to making the Railways
pay, and that was the Jine that was taken by the Government of India in
the earlier days of the Railways in India. But by general consent that
stage has passed away, and we are all I think at one in the view that the
Railways must pay their way. The Railways have the benefit of Govern-
ment credit, and in so far as they are not Company-managed they do not
pay income-tax. There is therefore sound reason for asking Railways to
pay something over and above their expenses and their interest. But I
think such a contribution should be a small one. And it should as far as
possible be regular so that the Budget fizures from year to year may not
be disturbed by serious fluctuations due to temporary causes and the tem-
porary causes may not prevent the railway authorities from pursuing a
definite and deliberate policy. T{ the receipts in a particular year are less
owing to special causes than had been expected, the general Budget should
not have to fill up the gap, possibly by extra taxation, possibly by curtail-
ing desirable expenditure in some other direction. If the receipts are
larger, the general Budget should not be tempted to reduce other taxation,
for example to give up some part of the Provincial contributions owing to
some temporary excess receipts. Such reduction of taxation, such reduec-
tion of Provincial contributiomns, should be made out of a definite and re-
curring surplus of available income, not out of a temporary windfall. On
the other hand, Railways eannot, even if it were desirable, increase rates
and fares suddenly because the income of a particular year is less than they
had reason to believe owing to temporary causes. Nor can they reduce
them suddenly just becguse there is an exceptional and non-recurring in-
crease, Nor is it desirable that Railways should:have their expenditure
curtafled owing to temperary causes due to the general position of the
Budpet unless.theré ate very exeeptional circumstances. What 8 wanted
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is some approximation in India to what has been'recently. introduced in
England, a standard railway rcvenue. The Railways should pay a re-
gular but limited contribution to the ‘State over and above their working
expenses and interest. If they earn more, the surplus ought not to dis-
appear in the general budget, but it ought to be credited to what I call in
the first instance the Dividend Fqualisation Fund, so that if in the next
year receipts fall short, Railways might still be able to pay their contribu-
tion, and if receipts in the next year are again in excess of the contribution,
that is a sign not that the Railways should pay an additional sum to the
tax-payer, but that the time has come for reducing rates and fares. The
Dividend Equalisation Fund then becomes a fund which enables the Rail-
ways to make good the temporary loss of revenue which invariably follows
on a reduction of fares and rates. There is always a period during which
the traffic is not increased to the extent required as the result of the re-
duction of rates to make up the loss in revenue. A reserve is also needed to
meet the cost of any extra facilities or to enable the Railways to carry
through a regular programme of renewals and extension: It is the ahsence
of any such arrangement that has led to money being taken by general
revenues during the war from Railway receipts and ecredited finally to
general revenues. A good part of the money so taken did not represent
any real surplus of earnings, but represented a depreciation of as:ets. It
was impossible to obtain the materials required for renewals and repairs
and maintenance and the lines, rolling stock, ete., were depreciating and
could not be kept up to the mark, not because the money was not there,
but because the materials for repair could not be obtained. Yet, the re-
sult of course was that there was a surplus of receipts over the actual ex-
penditure and that went to general revenues. The state was really living
on the depreciation of its assets. Such a condition of affairs is noi only
objectionable in that you do not know what you are really earning, but
it disheartens the Railway authorities and is the last means to secure that
they will work their undertaking economically. They will obviously spend
their money on anything they can get at, rather than surrender it to the
Finance Member. Let me sum up. The purposes of Railway separation
are a stabilised budget, a stabilised railway revenue, the securing to the
Railways of a real incentive to economise and to work on eommercial lines,
and the provision of the right conditions for maintenance of continuity
in Railway policy and enabling rates and fares to be reduced the moment
the opportunity arises and faeilities to be increased without cost to the
tax-payer.

. Now, in considering these proposals, the House has rightly concentrat-
ed on two questions, the question of the amount of the centribution and the
question of the control of the Assembly. The amount of the contribu-
tion is a question on which more than one view can reasonably be held.
It would be possible to ask for a larger contribution than T am being made
to ask for now. I confess my own preference for the rather smaller con-
tribution that the Government originally proposed. But I am now quite
ready to support the Resolution as moved to-day. But the view I would
put quite shortly is that the question of the contribution is simply this.
If you ask for more, the probability ef an early: feduction of rates and
fares is postponed ; if you ask for less that probability is increased and the
moment at which it is likely to arrive is hastened. That is really the only
question that is left open in.that- matter: The question of the Assembly’s
control is much more diffienlt. - [t was an essential part of the Govern-
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ment’s proposals that the opportunities for discussion both by the Bailway
Finance Committee and by the Assembly should be increased and the
methods for exercisiug the control should be improved. I have no doubt
whatever that the technical conirol under the Government of India Act
will be greatly improved by the Governiment proposals. But the Assembly
expressed doubts as to the indirect results and I now come to Sir Pursho-
tamdas’ amendment. He made the point that one of the results of agree-
ing to separation would be that in the event of a deficit, the Assembly by
convention were giving up their effective power to meet the deficit by a
demand on the Railways. That, Sir, is perfectly true. The Assembly
are being asked—and the Government are proposing themselves, the
Finance Department is proposing—that the Assembly and the Government
should lay down the proposition that taxation of communications is bad
taxation, that in the event of additional taxation being required, which
God forbid, that that should be imposed by some more desirable method
than that of taxing the Railways. We are asking the Assembly to agree to
a convention that it will not in normal circumstances—obviously one ecannct
legislate for abnormal eircumstinees—that it will not in normal circums-
tances try to meet a deficit by taxing ccmmunieations, by interfering with
its Railway property. The question of Indianisation, the question of
State management and the question of Stores—mno not the question of
Stores—are directly raised by this amendment. The first point that T
would hke to make about this amendment is that it has strictly nothing
whatever to do with the question of separation—strietlyv—that is to say
that as things stand, Government have theoretically the right to say that
they will have no Indians in the Railways. They have theoretically the
right to say that they will buy stores always in the cheapest market with-
out any reference to the question of purchase in India. They have the
right to deecide without reference to the Assembly that they will ereate a
Railway Company to take over a State-managed line ; they have that right
now. If the Assembly refuses separation, the Government will still
have that right. If the Assembly agrees to separation, the Government
will still have that right. None of these questions are directly raised by
the question of separation. They are all germane to Railways ; that is
all they have in common. Now, let me take these three questions. As
regards Indianisation, the Government have already announced that, they
propose to accept the recommendations of the Lee Commission which pro-
pose to Indianise to the extent of 75 per cent. the Railway Engineering
service. T do not think the Assembly have any reason to complain against
the Government in the matter of the pace of Indianisation of the Railway
staff. The Government are moving at the pace that they think is conducive
to the best result for Indianisaticn itself. There is no conflict of opinion
between the House and the Assembly as to the desirability of Indianisa-
tion, .

8ir P. 8. Bivaswamy Aiyer (Madras : Nominated Non-Official) : Will
Government agree not to transfer State-managed railways to (Companies
without the consent of the Assembly ?

The Honourable Sir Basil Blackett : The Honourable Member is
again trying to mix up two subjeets. I am always asking the House—I
really do appeal to them—to try and deal with one subject at a time on
its merits. 1t is just one of our difficulties that when we raise one subjeet,
we always get off to anether. I will now pass to the guestion of Btores
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management. The Government and the House are,. I believe, at one in
that matter. We have agreed with the House and it is merely a question
of getting the change made. There is no conflict of opirion between the
House on that matter. So far as part (b) of this amendment goes—that
the Railway services should be rapidly Indianised and further that Indians
should be appainted as Members of the Railway Board as early as possi-
ble—there is no kind of difference of opinion between the Government and
the House.

I now come to the question of State management. The Government
are asked to give an undertaking that no Railway line now managed by
the State and no line now managed by a Company whose contract may here-
after expire, should be handed over to Company management without the
previous approval of the Legislative Assembly. Now, I may tell the House
quite frankly, this is entirely an unreal issue. The Government are not
willing—and I do not think any (Government ought to be willing—to give
an undertaking in the form that is asked for. I may also tell ‘the House
quite frankly that it is not in the power of the Government of India to
do it, that is to say, so far as the undertaking is concerned. But. what
are the facts ¢ The Government have already stated that they have
no proposal under their consideration at the present mement for the
establishment of a Company to manage a State line. But Government

have agreed with the House that, if at any time a Company is to be formed
" to manage State Railways, one railway or more railways, grouped or other-
wise, that Company must be a real Indian Company with Indian capital.
The Government are further willing, if ever a proposal for establishing an
Indian Company with rupee capital is put forward to take over an exist-
ing line, to bring that matter before the Railway Advisory Council. - They
are perfectly willing that, if the Railway Advisory Council or any member
of it so desire, an opportunity shall be given for that matter to be brought
before the House. That is—and I say this quite frankly—as far as it is
in the power of the Government of India to go. We therefore have reached
this position. There is no real issue between us and the House on this
matter that has anything to do with railway separation or the manageiment
of the Railways. I cannot conceive of any circumstances in which an
Indian Railway Company with Indian capital would be willing to take over
a State-managed line contrary to the wishes of the Assembly. The com-
troversy is not a real one. If the House desires to make it a condition of
separation that the Government should give an undertaking of this sort,
then I have to say it frankly that we cannot do it. But, if the House
really wants separation, then I do ask the House to consider whether they
are really gaining anything by failing to get separation because they cannot
get from us an undertaking which we cannot give. What is to be gained
by postponement ¥ The plan is one which the Government are econvinced
is of great value to the Indian tax-payer and to the Indian users of rail-
ways. It is one which I gather, generally speaking, the Assembly is con-
vinced is a desirable reform on its merits, I-think it was only two days
ago that the Honourable Pandit Motilal Nehru stated that administrative
reforms were equally important with constitutional reforms. That is a
doctrine which I particularly commend to this House, because, I believe,
that the way to advance quickly on constitutional reforms is to pay a good
deal of attention to administrative advance. The Assembly agree, 1
gather, that in itself this is a desirable administrative reform. But they
ask ihzgmme additional promise should be given by the Gﬂvernment.a—an
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additional promise which is not connected with the separation question in
this sense that before and after separation the Government are in exactly
the same position in regard to the matters about which they are asked to
give a promise. They are asked—I do not want to put it unfairly—but
they are asked to make a bargain. If the Assembly agree to a thing (they
say) that the Government desire, why should the Government not agree
to something that the Assembly desire ¥ But why do the Government
desire this ¥ Because it is an administrative reform which the Government
and the Assembly are agreed is a good one. Now, any Parliament can obs-
truet any Government. No constitutional system can work if there is obs-
truction. If any constructive efforts are to be made during this period of
transition in the matter of administrative reform, they must be made in
nearly every case by co-operation between the Assembly and the Govern-
ment. If the Assembly is unwilling to assist in improving administration
during the transition period, then the Government are forced into the posi-
tion of just carrying on. They can only carry on. They cannot introduce
any new constructive improvement worth speaking of. They have to carry on
on old methods which may or may not be the best and which in many cases
are not the best simply because, though they may have been suited to the
period before there was an Assembly, they are not suited to the period
now that the Government have to bring a considerable portion of their
policy and a considerable portion of their finance before the Assembly
for criticism and for approval. We quite realise the importance that the
House attaches to these particular reforms that are mentioned in the amend-
ment. 1 have said that the Government are entirely in sympathy with
the Assembly on the questions in regard to the Indianisation. As to the
question with regard to Company management, there is no real issue bet-
ween us at all, except the absolute inability of the Government to comply
with the wish of the House. Now, supposing we do not get this adminis-
trative reform, which is what, I am afraid, must result if this particular
amendment is pressed. in this particular form, who suffers * The tax-
payer suffers, the user of the Railway suffers, the Assembly suffers and
the Government suffer. The tax-payer suffers because he is in danger of
continuing to be taxed by means of communications and because his rail-
ways are costing him rather more than is necessary. The railway user,
which means practically the whole of India, suffers because an adminis-
trative reform which is desirable cannot be introduced. The Assembly
3uffers because these changes in the form that is proposed by the Govern-
ment do offer them opportunities of very much more effective control over
railway finance and over railway policy owing to the improvements in the
administrative machinery which are proposed to be introduced under these
reforms. And the Government suffer because it is not they who are, on
the whole, the final arbiters in this matter. They cannot under the present
constitutional system give the undertaking that is asked for. They are
thrown back, if the Assembly press this amendment in the form.in which
it i8 proposed, on a simple non possumus, which is not in their power to
alter. Their position as a Government is weakened because it is shown
clearly that, so far as administrative reforms are concerned, the effect of
the Government of India Act is to take away from them their power
to do anything except to carry on under their present powers and to do that
which they regard as in the interests of India as a whole. On this oceasion,

the Assembly agrees with them that this reform is in the interests of India
as a whole.
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Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : Will the Honourable Member kindly explain
why it is not in the power of Government to offer the assurance which the
amendments ask for 1

The Honourable Sir Basil Blackett : I think the Honourable Pandit
must realise that this really raises large constitutional issues. In the
present transitional constitutional stage an undertaking of this sort is an
undertaking which I do not think any Secretary of State, Labour or other-
wise, would agree to be given. It is one which he eould not give.

Pandit Madan Mohan Malaviya : Have you asked the Secretary of
State for it 1

The Honourable 8ir Basil Blackett : The Secretary of State and the
Government of India are unfortunately not in a position to agree to this,
and so long as the#present transitional constitutional position lasts, that
must be the position ; so that with the very best will in the world the
Government are quite unable to go further than they have gone. I do
appeal strongly to the House in 'this matter. Very little change will be
required in the form of the amendment. It is only necessary that the
form should be recommendative instead of conditional. If that change is
made see what happens. The Assembly and the Government g~t the
separation of railway finance from general finance, which they desire.
The Asscmbly have taken an opportunity, and a very good opportunity,
for pressing earnestly on the attention of the Government and of the
Secretary -of State their desire that particular recommendations should
be carried into effect. If the amendment remains conditional, what
happens ¥ I am afraid, so far as I can see, that separation of railway
finance from general finance is not carried through, and the Assembly
have not gained much in the matter of pressing this recommendation on

3. P the attention of the Government. I do appeal to this
House to consider carefully whether it cannot either omit
this amendment altogether or, at any rate, modify its form.

Mr. C. Duraiswami Aiyangar (Madras ceded districts and Chittoor:
Non-Muhammadan Rural) : Sir, I ask for a ruling from the Chair. I have
given notice of an amendment, which is No. 31 on the Agenda that at the
end of the amendment to Diwan Bahadur M. Ramachandra Rao’s amend-
ment clause (¢) be added. Now I find that the amendment of which Diwan
Bahadur Ramachandra Rao has given notice is identically the same as
that which Sir Purshotamdas Thakurdas moved to-day

Bir Purshotamdas Thakurdas : Oh no !"

Mr, O, Duraiswami Aiyangar : It is to the effect that no railway
line now under State management, and no railway line now managed by
a Company whose contract may hereafter expire should be handed over
to Company management without the previous approval of the Legislative
Assembly, and that in the interests of more economic management the
railway services should be rapidly Indianised, and further that Indians
should be appointed as members of the Railway Board as early as possible.
These are the two substantial items moved by Sir Purshotamdas Thakurdas
and Diwan Bahadur Ramachandra Rao, and whether it is in the form moved
by Sir Purshotamdas Thakurdas or Diwan Bahadur Ramachandra Rao,
my desire is that my clause (c) should be added to it. I want a ruling from
the Chair as to whether I will be in order in moving this.
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Mr. Deputy President : I will eonsider the point. :

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rural): Sir,
my Honourable friend, Sir Charles Innes, has been eo;nphmet_:ted on tl‘le
very clear statément with which he opened his case this morning. I will
now compliment him on another quality of his, and that is the promptness
with ‘which he adjusts himself to the atmosphere of the particular Chamber
he is addressing for the time being.

While in this House my Honourable friend has tried to convince us
that by accepting his proposals the Assembly will relax no authority which
it possesses at present over the railway administration; in fact everything
that the Assembly can do under the present constitution to regulate the
policy of the Railways will remain intact. Just less than a week ago,
while he was addressing the other House—the Council of Elder Statesmen—
he observed as follows : ; 2

¢¢ The dangers he saw in State management were the dangers that would
inevitably arise as India became more and more democratised, and as the popular
Assembly exercised more and more influence and control over the management of
railways. - It was no use gaying that in India the popular Assembly would not attempt
to exercise that control, for it was common experience that in all democratic countries
the popular Assembly has interfered with the tailway management, and it was also
common experience that in all thése democratic countries pure State management has -
been a failure. In view of this experience the modern tendency in democratic countries
was to guard against those dangers by separating off the railway finance from the
general finanee and as far as possible getting their railways away from the interference
of the popular Assembly.’’ '

I trust that we can flatter ourselves as being the popular Assembly
in India, and here is set out the object of the separation of finances by
the Honourable Sir Charles Innes when he explained his case before the
other House.

Then he goes on to discuss the various alternative schemes which Gov-
ernment considered with reference to the future of State management; and
later on he proceeds to observe as follows:

‘‘In view of the dangers already referred to (by him) they ‘were not anxious
to bolt the door against Company management in India (so that even mow they are
thinking of it), but they would not be able to carry out their arrangements because

they would not take over the East Indian Railway till the 1st January and the Great
Indian Peninsula Railway till the 1st July next.

Begarding the scparation of railway finance from genera! finance the Government

had put forward two schemes, and if their proposals were accepted, many of the
objections raised herctofore to State management would be removed altogether.’’

. But I did not hear a single word this morning from my Honourable
friend which would indicate that this was one of the objects he had in

mind. On the othgr hand, he tried to convince us that the Assembly
would lose not a title of power over the Railways.

Noyv, 8ir, it is no wonder that, in view of such statements made by
{esponsrl_ﬂe Members of Government, there should be some misapprehension
in the minds of people. I am aware of the feeling in the minds of some of
our f_ﬂends that once the Assembly commits itself to this position, it may
lead in course of time to the Railways being altogether removed from the
vote of this House and treated as a non-voted item just as the Army
18. There is another apprehension also that as we are about to create
a State within a State, the railways may hereafter claim somewhat of the
status of what are now known as the Indian States—I will not say Native
8tates—, and as in our own experience we have seen the President of the
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Railway Board blossom forth into Chief Commissioner of Railways, there
may be a time when we will have His Haughty Highness Mr. Hindley,
Rajadhiraj of the Independent States of Indian Railways, who will
refuse to answer our supplementary questions.

[ ]

I would at once say that I do not share these apprehensions, and I will
not deny that the present scheme has many attractions about it. I will
also admit that the system of separation prevails in almost every other
country where there is State management ; for instance in Prussia, Swit-
zerland, Italy, South Africa, Japan and Camda And I believe the latest
State. to adopt it has been Austria. But, Sir, in those countries the Legis-
latures have a real power of control over the Railways, just as over every
other administrative department. Have we any such power yet ¥ Why
is it then that my Honourable friend is anxious to force upon us this piece
of reform, which, I am perfectly willing to admit, might fit in with the
next instalment of constitutional reforms, when we are likely to have
some sort of responsibility in the Central Government. Why not wait
till that date ?

Now, Sir, my Honourable friend admitted that, so far as the eapital
portion of the rehabilitation programme was concerned, the -Assembly
stands committed to a programme of 150 crores, to be spent in five years,
so that he has no ground of complaint as regard the capital expenditure
for the Railways. That 1 believe is admitted by him. His
complaint, so far as I could understand it, was that there was no similar
security with regard to the revenue programme. Well, I do not know
whether my Honourable friend has considered the possibility of getting
this House committed to a scheme of revenue programme for five, or as
many years as he likes, in a similar way as he got this House to commit
itself to a capital programme for five years. I do not suppose there is any
difficulty about that—

The Honourable 8ir Basil Blackett: This is the schemec.

Mr. K. C. Neogy: I do not suppose that that constitules the entire
scheme.

The Honourable Sir Basil Blackett: Very nearly.

Mr. K. 0. Neogy: Now Sir, I was rather surprised te hear him say
that when in any particular year there are any unexpended balances in
the Railway Department, they swell the surplus and are merged in the
general revenues and that no part of it comes back to the Railways. Tech-
nically he may be correet in this statement, but Sir I dare say he has read
paragraph 34 of the Mackay Committee’s Report, where they pointed out
that there is a gond deal of misconception with regard to" this so-called
lapse system. I will not trouble the House with the details of their obser-
vations, but I will just read out one sentence where they say:

‘¢ The greater the lapm for a particular year, the more is the Government able
to allot for the next.’’

I do not suppose, in the face of this obeervatlon, there is any
real force in the argument advanced by my Honourable friend on this
particular head. Then Sir, I was very much surprised to hear him say
that if we are to adopt this particular scheme, the general revenues would
gain to the extent of Rs. 40 lakhs a year, which is the railway share of
the extra tax on the steel imports, due to the Steel Protection Act. I
really wonder how this extra amount comes to be contributed to the general
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exchequer. Would it at all matter if we had no separation at all ¥ (The
Honourable Sir Basil Blackett : ‘‘ I should pay.’’) I should like to argue
that point with the Honourable Member. Does it drop from the sky 1 It
is simply taking out' money from one pocket and putting it into another;
that is how I understand the scheme.

The Honourable 8ir Basil Blackett : Perhaps I may be allowed to
explain to the Honourable Member as he does not seem to be able to under-
stand it. Before separation, the position is that the whole of the railway
receipts come to general revenues. If they are reduced by 40 lakhs ag-
the result of the Steel Bill and so on, the amount the general tax-payer
gets out of the Railways is reduced by 40 lakhs. After separation the
amount of the contribution is fixed, and if the House chooses to double the
steel protection, the amount of the contribution is not reduced ; the general
tax-payer gets the same amount out of the Railways and the amount is
taken out of the railway reserves.

Mr. K. C. Neogy : I am not concerned as to what particular amount
the railways pay, but if we have no separation, that 40 lakhs will continue
to be credited to the Customs side of revenue; what is the difference !

The Honourable Sir Basil Blackett : I get it twice over, once in and
once out.

Mr. K. C. Neogy : I do not understand that. Where does the addi-
tional amount come from ! Now, Sir, I do not want to oppose this scheme
as a whole. As I began by saying, this scheme has undoubted attractions
about it, and I do not therefore propose to proceed with these observations
any further.

I will now turn to one aspect of the present amendment, and that is
with regard to the Indianisation. Sir William Acworth, I find, has written
a letter to the press very lately expressing his strong approval of the scheme
of separation, and his regret at the report that this Assembly was about
to reject it. Poor Sir William Acworth ! Perhaps he does not know how
things have been getting on in this country since he left India. I find
that in his Report, presented to the Commissioner General for Austria of
the League of Nations, on the question of the reconstruction of Austrian
State railways, he refers to his work on the Railway Committee in India
and he observes as follows, page 14:

‘‘ In India the railways almost all belong to the Btate, but the bulk of the lines
have always been worked by private companies. A Committee over which I had the
honour to preside reported two years ago that the existing company management should
not be allowed to continue, and the Indian Parliament has now resolved that as each

of the existing lines’ leases terminate, the companies’ lines shall then be taken over
for direct management by the State.’’

He is evidently labouring under a misapprehension, and evidently he

thinks that the proposition which I had the honour to move in the winter
of 1923 was accepted by the Government—

The Honourable 8ir Basil Blackett : As I told the Honourable Mem-
ber, it is not a real issue.

Mr. K. C. Neogy : Even this proposition was opposed Ly the Gov-
ernment, and all that they would agree to was to take over the manage-
ment of the East Indian and the Great Indian Peninsula Railway. They
would not agree to this proposition which was laid down by’ Sir William
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Acworth and the majority of the Committee after mature consideration.
And what about his other recommendations ! He recommended that the
Railways should be placed under the charge of a Minister of Communica-
tions. Have we any Minister of Communications in this House ! I find
that the different departments that would have gone to constitute that
portfolio have been distributed between my Honourable friend Mr.
Chatterjee and my Honourable friend Sir Charles Innes. Was it because,
if his proposal, which I may say was also supported by the Incheape Com-
mittee, was put into effect, then either the Railways or Commerce would
have to be given over to an Indian Member of the Executive Couneil ?

The Honourable 8ir Basil Blackett : What has that got to do with
separaticn ?

Mr. K. 0. Neogy : I am coming to Indianisation, and this is how I
begin. I want to show that the attitude of Government with regard to
railway policy has been anti-Indian in every sphere, beginning from the
top, and down to the subordinate ranks of the railway service. Then, Sir,
even this morning we had a crop of questions, which I believe my Honour-
able friend Mr. Hindley found it rather uncomfortable to answer. (Mr.
C. D. M. Hindley : ‘‘ Not at all.”’) At least he could not answer some
of them. I need not labour this point any further because scldom does a
day pass in this Assembly when we have no questions regarding the racial
diserimination in regard to the conditions of service on the Railways. Sir,
I find that a recent contributor to a literary magazine has taken the trouble
to calculate the percentage of increase of Indians employed in the higher
grades, in the different departments of the Railways in the years 1907 and
1923. There he points out that in the engineering branch the percentage
of Indians employed in 1907 was 7 per cent. while in 1923 it rose to 23
per cent.—that is in 14 years. In the agency it rose from O per cent. to
0 per cent.; in the traffic from 7 per cent. to 24 per cent, in the Loco. from
0 per cent. to 3 per cent.; ir the Carriage and Wagon department, from
0 per cent. to 0 per cent.; in the Stores from 11 to 12} per cent.—a total
of from 54 per cent. to 19 per cent. And he points out that the Agents’
Office and the Carriage and Wagon Department still remain closed to
Indians, that in the Loco and Stores Departments, there is an infinitesimally
small increase, and 16 per cent. in the engineering &nd traffic lines in a
period of 16 years. He points out that the Islington Commission recom-
mended in 1915 that the Loco branch should be entirely Indianised, that
there was no Indian officer then in this department and that 8 years’ pro-
gress towards the Islington ideal is represented by 2 Indians out of a total
cadre of 72. Reference has been made to the reccmmendations of the Lee
Commission. I am free to admit that those recommendations go to a
certain extent towards the ideal of Indiahisation. But, Sir, the Lee Com-
mission report is not coucerned with the subordinate departments at all, and
it is a nutorious fact that the subordinate departments of the Railways are
overweighted by a particular community (A Veice: *‘‘ Are they mnot
Indians ¥ ’’), and in the elaborate report that we have got with regard to
the training of railway officers and subordinates in Indta by a gentleman
belonging to the Locomotive Department of the State Railways we find
that he has succeeded in making out a case against Indians generally.
(A Voice : ““ No.”’) He evidently thinks that Indians will not do,
so far as the subordinate establishments are concerned. He says:

‘¢ It is at the present time difficult to find Indians with the parsonnl qualities that
make efficient chargemen and foremen.’’
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I wonder what those personal qualities are.

Then he proceeds:

¢ At the present day, therefore, the bulk of the upper subordinate appointments
are held by domiciled Europeans and Anglo-Indians.’’

Lieut.-Colonel H. A. J. Gidney (Nominated: Anglo-Indians): As
Statutory Natives of India Anglo-Indians are now Indians.

Mr. K. C. Neogy : Yes, when the question of Indianisation comes,
but not when the question of pay is concerned. Anglo-Indians claim to
be treated as Europeans when the question of pay comes up, but when it
is a question of Indianisation and getting more loaves and fishes of office
my Honourable friend will claim to be an Indian. When it is a question
of—I do not know whether I should mention it, but as my Honourable
friend has interrupted me, I think I must refer to the Tundla case. When
the question of administering flogging to convicted criminals of his com-
munity comes .up—

Mr. Deputy President : I would advise the Honourable Member not
to be interrupted and I would ask him to go on with his remarks. His
{ime is already up. '

Mr. K. C. Neogy : I am very sorry that my Honourable friend in-
terrupted me in the way he did. He ought to have been aware of the weak-
ness of his position. Getting back to the subject, Mr. Cole proceeds :

‘¢ At the present day, therefore, the bulk of the upper subordinate appointments
are held by domieiled Europeans or Anglo-Indians, and having regard to the material
at present available in the lower grades of the service, no responsible railway officer
could reecommend a very early change in this position.’’

That is how Indianisation stands, that is what we are asked to pin our
faith to by the Honourable the Commerce Member.

(At this stage the Deputy President vacated the Chair which was taken
by Mr. President.) 8Sir, I believe the basic principle of this scheme is
that the Railways ought to be treated as a business proposition. Is the
railway a business proposition when you find that you pay more salary
to members of a particular community for doing exactly the same thing
for which you pay much less to Indians? Is that a business proposition !
Now, Sir, the Honourable Sir Basil Blackett made the astounding statement
that no Government anywhere in the world can give the undertaking that
thic amendment seeks. Is there any Government in the world which can
afford to defy the popular will as the Indian Government can ! I be-
lieve my Honourable friend has heard of contracts being placed before the
House of Commons for their ratification. It is very difficult to have pa-
tience when arguments like these are advanced by responsible officers of
Government. I for my part fail to see what is there that can prevent Gov-
ernment from accepting this amendment. That merely goes to substanti-
ate the suspicions that are undoubtedly lurking in the minds of many of us
here. Now, Sir, my Honourable friend claimed that this scheme would
do away with the violent fluctuations to which the general budget is sub-
Jected by reason of the inclusion of the railway profits which vary con-
siderably. Like my Honourable friend, I also do not understand preambles
and I do not like the strong adjectival flavour of this particular preamble
' violent fluctuations ’’ and other things.

The Honourable 8ir Basil Blackett : They happen to be true.
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‘Mr. K. C. Neogy : I think it would have been far more correct to
say that this scheme was necessary for the purpose of relieving the general
budget from the manipulations of which the Finance Member is capable—
that would have been the more correet description, because I dare say that
what my Honourable friend has in mind is the war period when the ‘so-
called railway profits rose to a very high level. Was that due to any
normal circumstances ¥ Was it not due to the fact that certain items
of expenditure were postponed, and by reason of that fact we had a bloated
figure shown as the railway profits. That is not an inherent defect
of the system. I think that it was necessary, in the interests of Govern-
ment, to have a bloated -budget during the war period. That gave the im-
pression of an unusual finaneial prosperity in this country, and my Honour-
able friend’s predecessors quietly annexed much more from the railway
earnings than they were entitled to. In fact, the evils from which we are
suffering at present—the high rates, the additional railway loans, and
other things, are directly attributable to that action of theirs. I therefore
say that it was more on account of the manipulation resorted to by the then
Finance Members and the Government that the general budget was sub-
jected to such violent fluctuations, particularly in the war years. With
these words I beg to support the amendment.

Mr. H. G. Cocke (Bombay : European) : Sir, in a railway debate
one of the objects of the speakers should, I think, be to keep ou the rails,
but my Honourable friend on my left succeeded in getting off fairly often.
This is a business proposition. We are seeking to separate the budget
of the Railways from the general budget because in the past we have
been running our railway accounts on a system which is bad. I do not
propose- to go over the ground which has already been gone over very
carefully by the two Members of the Government opposite but I think
it is obvious to anybody who has gone over these papers, that to carry
on with the present system of railway aceounts is absolutely impossible.
If we do it, we are going to hamper the future development of the Rail-
ways, and if this proposition is not passed, we are going to set back the
clock of Railways for very many years to come. Really the question
comes down to this. Sir Purshotamdas Thakurdas has put down an
amendment which accepts the whole of the proposition of the Commerce
Member but seeks to add two qualifications. Therefore any discussion
on the merits of the actual separation proposals, provided Sir Purshotam-
das Thakurdas spoke, as he said he did, for his party, does not seem to
be very necessary. The proposals are accepted by this House, I take
1t, as a whole, but it is sought to add the two qualificationes. Under (a)
we are told that the proposition cannot be acecepted unless Government
agree to the proposition that no railway line now under State manage-
ment and no railway line now man by a company whose contract
may hereafter expire should be handed over to Company management
without the previous approval of the Legislative Assembly. Well, it has
been pointed out by Sir Basil Blackett that this is a proposition which
1s practically beyond the power of Government to accept and therefore
1t seems to me that if that can be modified as suggested. so that the last
few words read ‘‘ without previous reference to and discussion by the
Aﬁse;nbly," that will enable the Assembly to express its views on the
Particular proposal when it arises and we shall not now be putiing before
the Government a proposition which they cannot agree to. But the
Mmain point, I think, perhaps lies in (b) in connection with Indianisation.

L237LA Ge
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Well, the Railways, as we know, constitute a technical service and it may
be the rate of Indianisation in Railways has not been so rapid in the
past as has been the case with some other departments of the administra-
tion, but I think it may reasonably be expected that Indianisation in the
next five years will be much more rapid than it has been during the past
five years. As regards the figures given by Mr. Neogy, he has pointed
out that there has been practically no progress in Indianisation in certain
departments of Railways. That of course is due to the fact that they
*are the more technical and the more advanced departments, but speaking
generally, as shown by his figures, there has undoubtedly been progress.
There will be very much more progress in the future. As regards the
point raised by Sir Purshotamdas Thakurdas this morning, he pointed out
that if the Finance Member of this country were faced with a deficit of
14 crores and it was desired by this House not to go in for any further
taxation but to meet the deficit of 1} crores by cutting down expenditure,
then, if the Finance Member were asked to cut 50 lakhs off the Railways,
it would not help his deficit because his contribution from Railways is
fixed and the cut of 50 lakhs would accordingly go to swell the reserve.
That, I believe, is not disputed. But this separation is merely a con-
vention. This is an agreement. It is not.absolutely binding and if we
are going to have another war or some abnormal circumstance, it is
obvious that this arrangement—this conventiogg—could be departed from
in exeeptional circumstances. It seems to memct that contingency of a
large deficit is not likely to arise, but if it does arise, it will probably not
be sufficiently serious to make it mecessary to go to the Finance Member
and ask him to reorganise his scheme. It is very essential that the Railways
should have~the benefit of the profits for future developments, profits
which they have not had the benefit of in the past.

Mr. C. Duraiswami Aiyangar : I do not profess to have in the best
part of my life dabbled with commercial finance as Sir Purshotamdas
Thakurdas. My life has been spent only in caleulating fees and out-
fees by the simple rule of arithmetic. However, Sir, I am obliged to say
a few general words as a layman, as an ordinary passenger. When I
view the observations of the Honourable Sir Charles Innes and Sir Basil
Blackett in dealing with this question, looking upon the railway adminis-
tration as a purely commercial coneern, I am startled to find what the
fate of the ordinary passengers will be in this country if that view of
the commercialisation of the administration is taken up seriously. Sir,
I consider that it is too early in this country to think of railway com-
munications purely from a commercial point of view, purely from a
sowcar’s, purely from a usurer’s point of view caleulating how much
dividend or interest it will produce and proceed entirely upon that line.
I think, Sir, it does not do much credit to the railway administration in
this ecountry that in a vast country like this there should be only 37,617
miles of railway line whereas in a country consisting of one-fifth of the
area of this country, the United Kingdom, there are already 24.850 miles
of railway line. Sir, the Honourable Sir Basil Blackett has stated that
Sir Purshotamdas Thakurdas was not moving an amendment which is
relevant, which is germane to the subject of the separation of railway
finance but to me it seems perfectly pertinent and relevant that when
this Assembly is called upon to decide the separation of railway from
general finance, it should impose on such a separation certain conditions
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which will safeguard the powers of control of this Assemibly. In one
breath the Government Members assure us that the power of this
Asrembly will not in"any way be taken away and in another breath they
say even if such innocuous amendments are put in they will be prepared
to withdraw the Resolution altogether. Sir, I will meet the threat which
the Government Members offer. 1 think the Assembly is bound to stick
to its policy of keeping up its control and if it is innocuous, we must
plainly ask them why you should not accept the same. The Honourable
Sir Basil Blackett has also stated that if the Assembly wants more con-
tribution from the railway management, from the railway communica-
tions, then the reduction of fares will be postponed. If they ask for less,
it will be accelerated. I fail to understand whether that is the only
alternative for giving relief to the poor passengers of this country.
There is yet.another method by which you can certainly reduce the fares
and that leads us to the question of retrenchment and that in its turn
leads us to the Indianisation of services and to the Indianisation of pur-
chases. The Honourable Sir Basil Blackett in Qis speech has told us
that theoretically it is open to the Railway Board to refuse to take any
Indian, theoretically it is open to the Railway Board not to prirchase any
stores in this country but to purchase wherever they please. At the
same time, along with this threat, he also gives us some coaxing words,
saying that as a matter of practical policy they have already resolved to
Indianise the serviceg and they have already resolved to make their pur-
chases in this country. Sir, we are duly assured that attempts will be
made to see that the expenditure on Railways is as far as possible made
in this country ; but when Sir Charles Innes appeared before the Imperial
Economic Conference he gave an encouragement to his own eountrymen
there as you will find on page 54 of the report. He says :

‘¢ Large sums have been set aside for the rehabilitation of our railways and
I hope that we may be able to embark on some new construction. .On railway material
alone we spent last year, almost entirely in this country, more than 8} million eterling.
Beveral development schemes are in contemplation and in one way or another the
Government estimate that something like 70 million sterling will be spent on imported
stock during the next five years for the railways and for development schemes. As.
in the past so in the future I have no doubt that the skill and enterprise of British
manufac!:}lres will see to it that the vast bulk of their monies will be spent in this
country.

Sir, with this hope, this assurance which he gives to his own country-
men there, here we are assured that all possible steps will be taken for
Indianisation of purchases. This morning my Honourable friend
Mr. Neogy put some questions on this identical matter, question No. 2135,
in which he asked amongst other things :

‘“ (f) Will Government be pleased to lay on the table any order, circular or

correspondence on the subject of purchase of stores in India and from the Stores Depart-
ment by (a) State-worked, and (b) Btate-owned Railways ? :

(g) When do Government expect action to be taken on the matter of stores policy’

and with regard to the t')a.using of all indents through the Indian Stores Department,
so far as the purchases for railways are concerned 1 '’

To these two questions the Honourable Mr. Chatterjee has given this
answer. As it was too long to be read he did not read it, but as I will
only read two portions of it I hope the Assembly will permit me to do
5O :

““ (f). In their letter No. 1644-8., dated the 28th May 1924, the Railway Board
addressed the State-worked railways, impressing on them the importance of carrying-
out the poliey laid down in the new Stores Purchase Rules, a8 copy of which is avail-
able in the Library. The Railway Board also sent copies of the mew rules to the
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x ilw The Board have no doubt that the policy of
t;‘hsm Gt;v::nn%:ipz? ‘i‘:;iied m‘rlflb:ﬁven full cffect to on those railways. l:.In {h_eir
letter No. 2574-8., dated the 18th August 1924, the Railway Board drew the attention
‘of the State-worked railways and also the East Indian and Great Indian Peninsula
Railways to the desirability of making greater use of the Indian Stores Department
in respect of the inspection and purehase of certain classes of stores.’’

‘With reference to part (g) he eloses his answer by saying :

“¢ The action taken by the Railway Board, which will be clear from the letters

addressed to Agents of State Railways and to the Agents of the East Indian and
Great Indian Peninsula Railways, dated the 18th of August 1924, to which I have
just referred, will, the Government of India feel sure, lead to a considerable expansion
of the practice of utilising the services of the Indian Btores Department for the purchase
of railway stores.’’
These, Sir, are sweet theories. Both in answers to questions and in
speeches they give us sweet assurances that this policy of purchasing
Indian stores from Indian manufaecturers will be followed and expanded.
But, Sir, when we come to practice we do not find the same translated
into action. We find that in the year 1922-23 out of all purchases made
€69 lakhs of imported materials were taken, whereas the indigenous
materials purchased were only 9.17 lakhs. Sir, it is with a view to seeing
that as far as possible the Indian manufacturers are encouraged. in order
that our further productive capacity is encouraged, further factories for
railway materials are started and developed and further workshops
opened—it is with this view we repeat times without number that the
Indian Stores Department must be in control of these purchases ; and that
Department must take and expand the policy of making purchases here.
I you are not going to do that, if you are not going to develop further
industries for the supply of railway materials, if you are not going to
develop such industries in this eountry, how are you going to reduce the
rates of fares and give relief to the poor passengers of this country.
They are already very heavy and when we complain you say that in
other countries it is much heavier, and therefore in this country we must
thank our stars that the fare is only three pies a mile in the case of
ordinary passengers. But, Sir, it has been worked out by an authority
on the subject. He says :

‘¢ Taking the average earning in India of eight annas for unskilled labourers,

for an expenditure of one day’s earning he ean travel 26 miles. Whereas in the
United Btates of America where the average wage is Rs. 6 a day, he can travel 61
miles spending the whole earning of one day.’’

You are also aware that the passengers in this country do not travel for
the purpose of earning, and on the other hand most of them travel for
the purpose of spending. If you look at the statistics of Indian passengers
it will be seen that a very large percentage of them are persons who carry
out pilgrimages from one end of the country to another. If you are
going to raise these fares and not give an assurance that they will be
rTeduced by an economic and retrenchment policy, that practically means
that you are taxing our religion, and by imposing a pilgrim tax you are
«doubling and trebling the taxes on poor pilgrims. This is not a country
in ‘which people travel from a materialistic point of view ; a large per-
-centage of the passengers travel for the purposes of their religion. There-
fore I would ask the Gpvernment not to consider tMeir railway poliey,
at any rate at this stage of the railway administration, from a purely
<commercial point of view, but consider it with a view to publie eon-
venience more espeeially of the poor people of this country.
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So, Sir, with these few words I request a ruling from the Chair upon
the point which I put to the Honourable the Deputy President when he
was in the Chair. The question which I put was that I gave notice of
an amendment, No. 31 on the printed list, as an amendment to the amend-
ment of which Diwan Bahadur Ramachandra Rao gave notice. I find
that Sir Purshotamdas Thakurdas ineluded the very same items, the very
same terms, which Diwan Bahadur Ramachandra Rao has given notice of.
But he makes it a condition whereas - Diwan Bahadur Ramachandra
Rao calls it a further recommendation. But so lang as the Resolutiom
is amended by adding a further recommendation or condition, I think,,
Sir. that it goes as part of that amendment. If I am in order I will move
the amendment standing in my name. If I am not in order I will stop.

Mr. President : Am I to understand that the Deputy President
gave no ruling ?

T~ Mr. C. Duraiswami Aiyangar : He said he would take time and
in the meanwhile he wanted Mr. Neogy to proceed. Before he gave his
ruling he vacated the Chair.

Mr. President : The Honourable Member’s amendment, No. 31 in
the new list, can be moved.

Mr. C. Duraiswami Aiyangar : Then I move, Sir :
‘¢ That at the end of the amendment moved by Sir Purshotamdas Thakurdas, the
following clause be added :

¢ (¢) and further that the purchase of stores for the State failways should be
undertaken through the organization of the Btores Purchase Department of the Govern-
ment of India "'’

Dr. L. K. Hyder (Agra Division : Muhammadan Rural) : Mr.
President, I shall not take up the time of this House by dwelling on this
subject for a long time. I wish I could speak at greater length but my
voice [ails me. There are a few matters to which I shall refer in this
short speech. First of all, I must compliment the Honourable Member
for Commerce for his masterly survey of the railway problems and his
masterly exposition of the subject which is embodied in the Resuviution
he has placed before us. Before I take up the amendment moved by
Sir Purshotamdas Thakurdas 1 wish to refer to one matter and I wish
to draw the earnest attention of this House to that matter. Well, it has
Licen said that there are dangers of political corruption imn a democratie
House. This House, Sir, is not fully demoecratie, but it is well that this
House should be told that in anv commercial undertakine managed
by the State there are undoubtedly dangers of the corrurtion of the
public life of a country. I hope and I wish that this House will soun
hecome a democratic House but none the less, Sir, it would remain true
that what has happened in other countries might happen here also. I
refer now particularly to the Railways as they are managed in other
countries. You might ask me to give instances ; I shall give you inst-
ances. No one can say, comparing legislative bodies, that the British
House of Commons is behind other Houses as regards purity of public
life. Well, Sir, particularly in this matter of railways, a Committce
was appointed in 1907 at the persistent demand of English farmers. They
said that the rates charged to American produce from Liverpool to London
were much lower than the rates charged to the produce which was brought
to the railways from intermediate stations between London and Liverpool.
Well, Sir, the Government took up this question and the Committes
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established the fact that the arrangements by whieh the Railways were
compelled to charge lower rates for longer than for shorter distances,
were forced on them for the reason that otherwise the produce would have
taken the all-sea route. Well, Sir, this is one instance. Another instance
I shall give you, and that is a colossal instance of the dangers that might
arise in a democratic House if it is pressed by sectional interests. I refer to
the dangers in America ; they are known to everybody. I shall refer to
a third instance, that is, the Prussian railways. They were ably man-
aged, they brought in 8 handsome amount of money, but during the last six
years, not on account of the depreciation of the mark but chiefly because
Prussia had a vast army of railway employés and they had increases of
pay and other concessions, the railways became a burden. Well, I wish
to draw this conclusion that what is true in other countries holds true here
also so that if Sir Charles Innes makes a statement in another Iouse
that State-management undoubtedly has dangers of its own, I say that he
was pulting forward an argument which is known to every economist
and that no fault could be found with him on that account. DBut this
is an extraneous matter. I have referred to it because it was referrcd to
in a speech by one of the Members of this House.

Now, Sir, coming to the Resolution itself, 1 would say this that
the Government appointed a Committee and the Committee was equaily
divided as regards this question of State management versus Company
management. The Committee—leave that question alone—did recom-
mend one thing, that it. was absolutely essential in the inicrests of this
country that these fluctuations upwards and downwards should be put
a stop 1o and that the railway administration must be run on comnercial
lines, that is to say, they must know what they are going 1o spend, they
must know what they have in hand so that they may carry oui their
projects. For that purpose they recommended the separation of railway
finance from the general finance of the country. Well, Sir, that recom-
mendation is embodied in this Resolution, and it was a surprise to me to
find one of the Members saying that the Government have not carried
cut the other recommendations of that Committee. Well, Sir, here is
one rccommendation which is placed before this House, and I address
this question to the Members of this House : ‘‘ Are they dealing with
the proposal on its merits ! Are they in a reasonable frame of wnind,
in which they wish to carry out an administrative reforiz which is so
eminently desirable ¥ I do not know. In view of the vast amount of
property that is at stake, with a view to its better and economical
management, I do hope that this House will ecome to the conclusion that
this highly desirable administrative reform should be carried out.

Now, Sir, coming to the amendment moved by the Honourable Sir
Purshoramdas Thakurdas, the Honourable Finance Memkber has said
with regard to clause (a) that the discussion is unrealistic. I wish to add
that T should not think it probable that a Government Department which
has got the management of the Railways would willingly, light-heartedly
hand over a concern which is its chief basis of activity. If they hand
over the railways to a Company, then what have they got Lo manage ?
They cut the ground from under their feet so that they have not got
much to stand upon. That is one general consideration which applies
to this safeguard which is brought in here and attached to the Resolu-
tion moved by Sir Henry Moncrieff Smith. The other thing is this, and
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that is also a general consideration. I doubt it very much if the Govern-
ment of India with their traditions, that is to say of a paternal Govern-
ment, of managing everything themselves, would be prepared light-
heartedly to part with the management of a concern which they at
present manage themselves. On account of their intimate association,
on account of their direct activities in the past, on account of the fact
that the Government of India do not lightly part with whet they have,
I chould think the remark, made by the Honourable Finance Member is
true that we are simply fighting over nothing, over things which do
not exist.

Now, Sir, with regard to No. 2, Part B, I sympathise whele-heartedly
with this question of Indianisation and [ do hope
that a time will come when the Railway Depart-
raent of the Government of India would recognise that there is enough
talent in this country and they would also give an opportunity to young
Indians, who have worked up their way in the Railway administration
of the country, to find a place on the Raiiway Board. J do whole-
heartedly sympathise with the latter part of the recommendation con-
tained in the amendment moved by Sir Purshotamdas. Bui [ say this
that tbis separation of the railway finance is a desirable thing. If you
wish to Indianise, fight on the general issue. There you can win it and
the thing would apply by itself to the Railway Department. It would
not bLe a solitary department which would remain a high and holy
myst2ry when compared with other departments ; it would he Indianised.
Liut the interests of this country demand at the preseni time that the
Railways be put in possession of the money that they requ.rz, that they
be allowed to manage the concerns on commercial lines and that this
House should require annually an account from them of huw they
manage the property which is entrusted to them. I do nnt think that
this Resolution either adds to, or detracts from, the powers which this
House already enjoys and any postponement of this highly desirable
adiwinistrative reform would be a thing which would be costing an
enormous amount of money to the people of this country. Let me tell
you how the ordinary man in the street feels about it. You overhear
conversitions very easily. Two days ago 1 was moving to my hotel
and 1 heard two poor men coming behind me saying 1o each other
‘“ Well, we cannot go to Delhi, because the railway fares are high.” I
would sppeal to this House. It might be a small matter to Members
of tkis House, but I say to the millions of people, to tke 320 millions
of people, it is a vital matter whether your rates are high or low ; and
¥you could determine this easily by embarking upon this experiment which
is provisional for three years and you could haul up the Railway adminis-
tration and tell them ‘‘ We gave you a free hand and your railway rates
have not shown a tendency to move this way or that way.”’

Mr. Jamnadas M, Mehta (Bombay Northern Division : Non-Muham-
macdan Rural) : I think Sir, Government will admit that the House has
taken a keen interest in the question of railway administration, and if
the lovse has been unable to agree with the proposition of Government,
the reason is that in this country to-day everything is looked through the
question of more power for the people over the executive. That fact
dominates every other consideration, and I agree with the complaints
1wade by the Honourable Sir Charles Innes, by the Honourable the
Finance Member, by my Honourable friend Mr. Cocke and other Members

4P
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that while Indianisation, store purchase and other things are important
in themselves they have nothing to do with the qnestim:. of separution
as such. That is perfectly true. The debate has gone on as if we were
discussing Indianisation and stores purchase. But, as I said before, in
this country to-day, every question whether it is administrative rcform
or any other question, is looked through the question of more power
to. the people over the executive and Government must tot complain if,
until they expedite their own consideration of these yuestions, they
continue to be confronted by these somewhat irrelevant discussions on
the quesiions before the House.

Now, Sir, I hope the present system of Railway management has got
no friend in this House. The mixing up of railway finance and general
finance is the worst possible eombination that one could imagine, and
the pronouncement of the Acworth Committee on that unhappy combi-
nation is so-telling that it is unnecessary, any further to argue abeut it.
It does really hamper the development of Railways and consequently of
trade und industry. It does paralyse enterprise. It does entail loss on
the finances of the eountry and it has also induced an element of instabi-
lity in our finances. I am sure every Member of this House is perfectly
convinced of the viciousness of the present system a:d desires the
separation of railway finance from the general finances of the country
I was struck by the instances given by the Acworth Committee of the
evil results of the present system. It is stated in the not: prepared by
my, llonourable friends Mr. Parsons and Mr. Hindley that at times,
becausc they could not spend a particular amount out «f revenue for
want of a budget grant, all capital expenditure that had been under-
taken actually came to nothing. Lakhs and crores of capiral expendi-
turc vould be of no good, if a few hundreds or a few thousands of
revenue expenditure could not be undertaken in the absence of a budget
grant ; enormous capital stock was lying idle, we had to pay interest
on it, it was getting depreciated and we were earning nothing on it.
All for what ¥ Because of this mixing up of Capital und Revenne ex-
penditure under the present system. Moreover, Sir, the Raiiways have
a tendency under the present system—an unmistakable tendency—cf
hecoming irresponsible. If they get huge surpluses, they ave taken away
by the Finance Member. If they make a loss, it is to be made good
by ns; and any person or institution in this position is hound to be
demoralised and cannot work up. For these reasons, Sir, if it could
possibly be done, Government should consider whether they cannot come
to gome understanding with this House on the other questions that have
been vaised, so that separation which is absolutely essentizl to-day for
the proper working of our railway administration may be aczomplished.
But separation is the beginning, not the end. Separaticn is for the
rurpose of commercialisation, not for itself. I do not find, I am sorry -
to say, in the Government proposals anything except the question of
separating Capital and Revenue Expendi_ture,--—anyl.hing else which
shows that they themselves are quite prepared to commeveialise the
Railways. Can anybody imagine that you will pay in addition to the
interest any additional contribution on the capital in a commercial
concern ! Is it commercialisation ¥ Why are you paying this 5-Gths
per cent. and now 1 per cent. on the capital at charge. That does not

-show that you want commercialisation of Railways. Does any com-
.
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mercial institution ever pay anything except the interest on the
débentures and loans ¥ The Acworth Committee definitely told us that
it was undesirable to pay anything excepting the interest on the loans,
and yet we find that Honourable Members think that they have scored
something over Government by getting the contribuiivn increased to
1 per eent. from 5-6ths per cent. They cannot be unuware that it
will come from the tax-payer. The traveller will pay it, the commcreial
community will pay it, the trading community will pay it. Government
do not bring it from England. They do not pay it out of their own
pocket. This increase of contribution shows that Goveraicent them-
selves while talking of the commercialisation of Railways, are quite willing
to bribe this Assembly for the purpose of securing wore separation.
It is anything but commercialisation. Let us proceed fuvther. Even
the other proposals do not show that except separation they have any
idea of th.: commercialisation of Railways. What does commercialisation
predicate ¥ What does it invelve ! It involves that you will follow
strictly commercial methods in the working of your institutions.
In a commercial institution, Sir, the services of people are engaged
on quite different terms. They are not in the nature of public servants
as our Railway officers are. The railway service is orgaciscd as a
public service, and under the present proposal of the Governueni it
wiil continue as a public service and not as a comn:ercial serviece.
A commecreial service indicates that you will insist on results being shown
by your servants and if they cannot, you either dismiss them or remove
ithem or degrade them. Under the present system, the meiwbers of the
Railway services are secured of a graded increase in their salaries from
the very beginning of their careers right up to the end. Their pensions
are secured and are proposed to be increased under the Lec Commission’s
Report. It will thus be seen, Sir, the present railway service is any-
thing but a commercial servicee. We never have such a thing in a
eomrmacreial institution of servants being assured of a certuin sulury which
is reyularly increased year after year and which is likely to be increased
if sorue Commission recommends it. No commercial instituiion can cver
flourish if it continues to pay to its servants whether it makes a profit
or incurs a loss. It is the commercialisation of the servies which the
Government ought to propose and not the mere separation, of Capital
and Revenue expenditure. Unless you have got any definite proposals for
further stages of commercialisation of Railway management, the mere
separation of Capital and Revenue expenditure will not do.

Thirdly, Sir, what control has the Assembly got on the question of
rates and fares ¥ Unless the Assembly can see that the raies and fures
will be regulated according to the capacity of the country amd aecording
to the requirements of trade and commerce, the Government will be ready
to pay any contributions to the Assembly that we insist and will then

- necessarily continue the present high rates and fares. Is it known to
the. Government that on account of heavy rates many cormmnereial insti-
tutions arc suffering to-day ¥ Therefore, unless you agrese tu have some
tribunal 1o decide and to regulate the rates and fares, a iribunal which
will be under the control of the Assembly, it will be useless to have
Inere separation because you can go on in the same exiravagant manner
88 you have been hitherto. There is no incentive to you, apart from
your own honest intentions, to economise, to retrench or to see that you
improve the results of your coficern. In the absence of these things

no (-.Emrihntion, commercialisation of service and constitution of a rates
237LA : "
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wnd farves tribunal—which are real commercialisation, it is useicss for
Guvernment to say that their proposition is any attempt at sccuring
better resnlts than we are having at the present time. The result of this
uncomnmercial and unbusinesslike proposal which the Governmert have
made wili be as Mr. Parsons has suggested in one of his notes. with
regard to another question that the State management will be dis-
credited and it will be an argument for reverting :o tie Company
management. Unless Government really try to commescialise their
railway management on the lines I have indicated, the argument for
Company management’ ‘will receive a strength of which the Assembly
elnr:ct possibly have any idea to-day. Therefore, Sir, I do hope Govern-
reent will do something more than a mere separation which is merely
a mechanieal separation and which does not mean cowmcicialisation.
1 have beard over and over again in the discussion to-day that high rates
and fares are a tax on transport. on communications, and yet I find
nothirg in the machinery which Government have propes:d that will
achieve bsiter results and lead to a reduction of rates and fures.” As
the separation which Government have suggested does 1ot mean conner-
cinlisation. the argument for Company management wilt be strenwthened.
Therefsre. the undertaking whiech Sir Purshotamdas Thalurdes asks
that vou shall not transfer any railway to Company twanagcment is
wholly necessary. because the inevitable result of your presenc proposal
wili be that State manazement will be discredited. -

‘&ir, 1 have nothing more to say exeept that it is sl possible to
arrive at scme understanding in crder to relieve the Railways from
Jiving {rome hand to mouth. At the present moment, thef have no
depreciation fund and no reserve fund. One writer has sail that
powerful as the Government of India is, the law of physies and staties
and meclhanies is still more powerful. Unless they can zet some reserves
for (epreciation and other purposes, the railway mancgement will
eortinie tn be in the present unsatisfactory position,

Seth Govind Das (Central Provinces : Landholders): 1 move, Sir,
that the question be now put.

Mr. C. D. M. Hindley (Chief Commissioner, Railways) : Sir, T had
not intended to intervene in this debate after the turn which it iook this
morning. Sir, I ara not politician. I understand very Jittle ahout polities
I do my bhest to be a plain railway manager. The various convolutions,
evolutions and the Jiffienlties which seem to beset this quesiion sinee it
came before the House have rather bewildered me and I have no doubt that
a great many Members of the House are themselves bewildered by what has
happened. T um estremely disappointed, Sir, that this eas:, which we
have taker a great deal «f trouble to put clearly before the Hous2, has nat
been considerad on jis merits for one minute during this deliate. 1 kave
nut heard auy argmaments or any criticisms directed towards the proposal
that we have put up or any altcrnatives put forward to achigve the same
object. It is, therefore, extremely difficult for me to put my case as I should
have liked to put it if the debate had not taken a definite political turn. I
presume I am right in my reading of S8ir Purshotamdas Thakurdas’s
amendment. Sir Purshotamdas Thakurdas who iz a business man of
very great reputation in India, has urged over and over again the separa-
tion of Railway finances. He was a menfiber of the Acworth Committee
which strongly recommended early separation.
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 8ir Purshotamdas Thakurdas : So I do to-day, omly with certain
‘precautions and other safeguards. i
Mr. C. D. M. Hindley : So he does to-day ! So we have heard himr
supporting in this House the motion and at the same time laying before
Government conditions which have no connection whatever with the pro-.
posals of Government. These are the conditions whieh he says must be
attached to a convention. T do not wish to pursue this subjeet because I
shall get on to political! zround where I do not want to get. I am quite
sure that Sir Purshotamdas Thakurdas himself realises that the conditions
which he has laid down cannot be aceepted by Goyernment, and therefore he
has adopted this method of throwing out separation. That is my reading
of it, Sir. [ have already said that I am not a politician ; I am a railway
manager. But 1 see that the constructive work we have put in over
this business during the last 18 months is about to fall to the ground on
purely political considerations. That, Sir, T think, is an interesting faet
and I have no doubt that our friends the Press will duly communicate that
fact fully to the rest of the world. I am quite sure Sir Purshotamdas -
Thakurdas will like it to be repeated in London and will also like his
own friend, Sir William Acworth, to know what has been the result.
8ir Purshotamdas Thakurdas : According to Mr. Hindley’s opinion !
Mr. C. D. M. Hindley : I huve not expressed any opinion. I am
simply giving the facts. Now. Sir, if it is not too late, I should like to say
just a few words in my capacity as a railway manager. I have put myself,
as the Honourable Sir Basil Blackett kindly said, heart and soul into ihis
scheme from the very beginning. I have a good déal of experience of the
present system. 1 had the honour of being in very close contdet with Sir
William Aeworth in the early part of his visit te this eountry, and was able
to give him a great deal of first-hand information about the actual detri-
mental effeci of the existing system of finance on the Railways of India.
Anyone who takes the trouble to read the evidence as given before the
Acworth Committee will see that the recommendations of that Committee
were founded on & very solid body of evidence condemning the present
system of finance. The whole position is, from the practical point of view,
that with a lapsing budget system as we have now, there is no possibility
of carrying on a continuous business iike that of railway management with
any kind of efficiency or suceess. The continuity of. operations which I
have in mind, which is so desirable on Railways, is not, as perhaps might be
at first thonght, the mere continuity of keeping trains running—that is a
minor matier. The most important matter. and one on which efficient
and punetual train service depends is the meeting of the necessities of the
whole organisation, both with regard to growth and in the matter of repairs
to decayed and worn out materials. The Acworth Committee came at a
time when the defeets caused by the present system were most extra-
ordinarily apparent. I do not wish to take up the time of the House by
quoting what the Acworth Committee found in.regard to the state of the
Railways ; but T would like to say that it is no exaggeration at all to put
down the widespread defects and inadequacies, which the Aeworth Com-
mittee found, as directly arising out of the present system of finance.
Further, I would assert that the potential insolvency which the Inchcape
Committee also demonstrated to us also arose out of the present system of
finance. During the war, of course, the matter became intensified by the
difficulty of obtaining materials, but I do not think it can be seriously
contested, and I think both Lord Inchcape and the Acworth Committee
themselves hoth agreed that the present system was at fault.
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The railway system is an organism of continuous growth. It can never
stand still. It has always to go on increasing and improving its services
to meet demands for increases in traffic. Further, it has also constantly,
day by day, to meet the necessity for renewals. The Honourable Sir Charles
Innes has already referred to some of the difficulties in effecting the neces-
sary improvements on railways and also in carrying the essential renewals.
I can give numbers of instances where the present system works so as to
produce results which I think might almost be considered to have originat-
ed in a lunatic asylum. Mr. Jamnadas Mehta has been the most powerful
advocate to-day for the abolition of the present system. I was very glad
to hear his speech, and he certainly has a very clear vision of what the
present system was doing for us and what the new system might do. I do
not wish to take up the time of the House by giving instances, but they have
been brought home to us drastically in recent years, and I am personally
satisfied of the possibility of these things happening again in the future. I
am perfectly satisfied that you have no security whatever that your railways
will not get again into the position that the Acworth Committee found them,
and into the position that the Incheape Committee found them. There is
no hope, no certainty that we shall be allowed regular and sufficient grants
for meeting renewals and for effecting improvements.. All the construe-
tive work, the constructive imaginative work that your railway officers have
been putting in during the last year and a half, since we had the benefit
of the Inchcape Committee’s inquiry, all the constructive effort towards
improvements, towards seeking for additional traffie, for additional profits,
for additional train services, all those constructive efforts are bound to go
by the board if this House cannot come to some arrangement with Govern-
ment whereby a continuous system of grants for revenue expenditure can
be arrived at. I do not ask for sympathy for myself. I have done my
best to try and get this scheme through because I believe in it, but I do ask
the House to think for a little while what the effect of the rejection, of these
proposals would be. All over the country engineers and railway managers
have been for the last year and a half steadily putting together large
schemes of development and improvement, so that train services might be
improved, so that accommodation might be increased, station buildings
made more comfortable, and in particular so that our friends the third class
passengers might be more comfortably carried. What is the mainspring of
these efforts towards improvement ¥ It is the hope that in some way or
other when we have devised schemes which in themselves take three or four
or five years to carry out, this House, holding the purse strings, may be able
to give us some assurance that we can find the money at the time when it is
required so that we can carry out those schemes. Can the House imagine
what happens for instance when we have to take up the case of rebuild-
ing a large bridge which takes perhaps three years to build ¢ They give
us a grant for the first year’s work. The first year’s work consists of laying
down sidings, erecting workshops and collecting machinery and plant.
During the second year the first consignment of girders will arrive for
erection. During the third year the second load of girders is due. This
House has in its hands the power to stop the grant for the second year’s
work, after we have planned the workshops, the sidings, collected equip-
ment and materials ; this House has the power to say, ‘‘ Stop that bridge ;
it shall not go on.”” This House may do that by making a cut in my grant
for some purpose entirely extraneous to Railways. That has its practical
effect in preventing work being carried on. It has prevented work of this
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kind going forward in the past and will in the future. Such action has
also a much more important psychological eficet on your railway managers
and engineers. 1f they are not assured of getting adequate grants to carry
out schemes which they have been preparing with the greatest difficulty
and the full use of their expert knowledge and experience, what induce-
ment is there for them to zo ahead and devise further improvement
schemes ? :

That, Sir, is the most serious matter, one to which I do not think suffi-
cient attention has been paid by this House because they do not altogether
realise the conditious under which these works are devised. It very often
takes a year or eighteen months to devise a scheme and think it out in order
that it may be carried out efficiently. - I do therefore feel very great regret,
if it is the decisign of this House to throw this proposal out, on behalf of
these railway maragers and engineers all over India who have been working
heart and soul for the improvement of the Railways in the early future ;
I do feel a great amount of sympathy for them, and I do feel there will
be a very great amount of disappointment. I also feel that there will be
inevitably a slowing down of effort, because, they will feel that this House
does not in the least sympathise with them, does not understand their work,
and takes no trouble to help them to improve the Railways.

Sir, there is one word which I should like to add. One of the reasons
why I have been very desirous of getting this proposal through, was that
it was going to give us an opportunity of getting into mueh closer touch
with the Members of the Assembly who are interested in railway manage-
ment. I know popular opinion, which is expressed fairly freely is—I
cannot remember the expression used by Mr. Neogy, but it was something
rather offensive atout my aloof attitude. Well, Sir, I may have perhaps
a somewhat curt wnanner in answering questions, but I am most desirous
of coming into closer touch with those Members of this Assembly who are
interested in railwsy matters and who can assist us in framing our poliey.
For that reason I Lave welcomed the alterations which have been proposed
in regard to the Standing Finance Committee for Railways and the Central
Advisory Council. 1 further welecomed the possibility of having a longer
period to discuss the Railway Budget in this House. If it had been possible
to change the date of the railway year and put the Railway Budget before
this House separately in September, I feel quite satisfied that we should
have been able-to get much closer, we should have been able to understand
one another better. The House would have understood what we are driving
at in our policy ; the House and its representatives on the Committee would
have understood our difficulties and perhaps been a little more inclined
to make allowances for our difficulties. I very much regret that this
prospect seems to be further and further away. We shall come up again 1
suppose next March with a harum scarum debate lasting part of ome
day on a subject of vital importance to India, a harum scarum debate, no
one knowing what amendments have been put or what heads of accounts
they refer to ; every onme bringing up his pet stunts and firing them off
here in accordance with his annual custom, with no attempt at getting down
to the peal business, that is to say, the management of the greatest property,
the greatest railway property which belongs to a nation in the whole of
this world. I very much regret to have to face that prospect again next
March. 1 should much have preferred tc have five or six days, if necessary,
ior leisurely and careful discussion of the votes as they come up one by

ne;
. ... Now, Sir, I do not feet for a moment that my contribution to this debate
18 likely to affect the main question, but I do hope that what I have said
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from th#® point of view of the practical man will perhaps give some mis-
givings to other practical minded Members of this House who have pledged
themselves to vote against a practical measure for a purely political

urpose. .
P Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Mubammadan Rural) : Sir, my Honourable friend Mr. Hindley made a
very feeling and impassioned speech in support of the scheme which he aqd
the officers associated with him have placed before this House. There i8
. 'mo doubt, Sir. that the scheme which has been devised and considered
in the Committee of this House has been the result of considerable trouble
on the part of the officers and the Member in charge, and I may assure
him that, so far as the merits of that scheme are concemed, there is ab-
solutely no one in this House who is not for separation. I may also tell
him, Sir, that the further fact which he has mentioned to-day that the
managers of railways have been acecumulating large schemes in antiei-
pation of-this separation, and the ggcuring of a continuity of railway
policy. is also a consideration which some of us had in mind. Therefore,
at the outset. let me remove from his mind and the mind of those who
think with him, that we are actuated by political considerations in
- remard to this matter. ,Sir Charles Innes, in the discussion on the Lee
Commission’s Report, more or less gave expression to the same sentiment,
and caid that he was a praetical man of husiness and affairs and that
political discussions do not appeal to him. The same sentiments, Sir,
have been expressed to-day by Mr. Hindley. who even went to the extent
* of suggesting that my Honourable friend’s amendment was a way of
shutting down this separation. I think, Sir, my Honourable friend is
doing a great deal of injustice to the Honourable Mover of this amend-
ment. He has taken a considerable part in the deliberations of the
Aceworth Committee and the anxious days we had in the Commitiee of
this House in reeard to this matter. Therefore I think at the outset
several Honourable Members who are on the Treasury Benches are
always thinking that, whatever we say on this side of tlie House, must
be actuated by political eonsiderations, and I wish they would try to
understand our point of view. For example. in this ease, what is the
exa~t position of the Secretary of State in regard to this measure 7 We
did not hear a single word either from Sir Charles Tnnes or Sir Basil
Blackett or my friend Mr. Hindley as regards the intentions of the
Secretary of State in regard to the three points which have been raised
in this amendment. Sir, the Honeurable Sir PPurshotamdas mentioned
-the case of the South Indian Railway. The renewal of that lease was
made by the Seeretary of State over-the heads of the Loeg]l Government
and without any knowledge of the Government of India, and what is
there to prevent, even after the separation, the Secretary of State giving
the East Indian Railway or the Great Indian Peninsula Railway to some
company formed in England, or even in India. without any discussioff
or without any consideration of the terms of that:lease .in this House ?
That is the vital point which has been raised by this amendment. Sir,
under the terms of the present constitution the Secretary of State is the
final anthority, who has the power of making contracts with these railway
companies. That power, it is conceivablé, might be transferred to the
Government of India under section 19A. It might be delegated to the
Government of India, and so far as I am concerned, we should lik
see the Secretary of State divested of this power of making contracts
with companies either in England or even. in India. If that power is
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authority with which this Assembly can deal and negotia So long
as that power remains in the hands of the Secretary of State, 1t is quite
pertinent to ask what is the exact position of this Assembly with regard
to these railway matters ¥ The power of voting grants and dealing with
the Railway Budget is vested in this Assembly, and if, over the heads of
this Assembly and over the heads of the Government of India, the See-
retary of State negotiates with some powerful corporation in England,
or even in India and concludes an agreement without an opportunity
to this Ilouse to examine the terms of the lease. I should like to know
what exactly is the position of this Assembly. These matters have been
mentioned so many times in the Select Committee of this House, that
there is no misunderstanding of our position. Tn these eir
cumstznees this charge of turning cevery debate into a political
debate is abselitely withour any  foundatio, uniess my  IHonourable
friends who ure sitting opposite can give ux an adeguate answer
to the difficulty which we feel. Are they prepared to ask the
Secretary of State to transfer the power of making contracts to
the Governmeut of India ? Will they put forward the views of this
Assembly regarding the delegation of that power to the Government of
India, and will they now convey to the Secretary of State he desire of
this Ifouse that this power should be delegated to the Government of
India ? A good deal has been said that these companies hereafter
would be demiciled in India. Tt is all the more reason why the authority
Tn Indis should deal with thees frture eompanies if there are any terms
negotiated witit those eompanies. This is the fundamental point which
we wish to raise in conneetion with this separation of the railway
finance from the general finance. The Budget has to be voted by this
Assembly, but the power of making contracts will continue with the
Seeretary of State. The only answer that was attempted to be given to
this question was that the-Government of India have absolutely no power
to commit the Secretary of State. May I ask the Honourable Sir Basil
Blackett, and the Honourable Sir Charles Inues, whether this view of the
case lun been presented to the Seeretarv f State. and whether this
constitutional difficulty of the final power being vesied in the Secretary
of State and the power of voting grants being in this Assembly has been
appreciated and whether any attempt has been made to secnre a solution 1
Unless we have a clear and unequivoeal statement on this matter. my
Honourable friends may rest assured that there would be no satisfae-
tion on this side of the IHouse.

Sir. so mueh for the initial difficulty. On the question of Indianisa-
tion it has heen pointed out over and over again that even hére the
final authority is the Seerctarvy of State. Take the railwav serviee.
It is certainly open to him to engage anyvbody he likes for the Carriage
and Wagon Department. for the Locomotive Department, for the Stores
Department. In the matter of the purchase of stores, whatever may be
the policy of the Government of Tndia. he may still continue to take steps
which are not agreeable to th's House.

(At this stage Mr. President vacated the Chair which was taken by
.. Mr. Deputy President.)

As regards the general question of Indianisation, perhaps Honourable
Members have forgotten the very important memorandum marked as
ﬁpexure A which was circulated with the explanatory memorandum
4t.the Railway Budget for 1924-25. From the figures there given, it
be seen that the total number of superior appcintments were 1,428
1923 and of this the number of Indians was 288, making about 16 per

conceded to the Government of India, we are face to f@with an
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cent. or -one-sixth of these appointments. Is it unreasonable on the
part of this Assembly to say that there should be a rapid Indianisation
of the Services ¥ The Honourable Sir Basil Blackett has stated—I am
not quite clear as to what he said—he said that 75 per cent. of the appoint-
ments in regard to these railway services would be recruited in India.
I do not know whether he refers to all the Services which are mentioned
in this annexure A, the Agency, Engineering, Traffic, Locomotive,
Carriage and Wagon, Stores and other Departments, or whether it only
refers to the Service of Engineers which was dealt with by the Lee Com-
migsion.

The Honourable 8ir Charles Innes : All Services. Page 23 of the
Lee Commission’s Report—State Railway Engineers and the Superior
Revenue Establishments of State Railways. That covers all Services.

Diwan Bahadur M. Ramachandra Rao : Therefore, looking at the
fact that not even one-sixth of the appointments are now held by Indians,
a better rate of Indianisation is absolutely necessary. In regard to the
Railway Board, we are perfectly aware of the present constitution of
this Board. It has an administrative side, it has an engineering side,
and it has a financial side. I should like to ask my Honourable friend
whether it is impossible to find a single Indian who could fill with credit
an appointment on the Railway Board in one of these three branches.
The amendment which has been framed does not commit the Government
to appoint him to-morrow, but it savs as early as possible, and I should
like to ask him whether that suggestion is unreasonable. I have no
desire to continue this discussion any longer than is necessary. It seems
to me that there is a fundamental point ¢n which my Honourable friends
opposite and ourselves are in disagreement, but I myself think that an
agreement is not impossible. They must realise that they must back
our proposals to the Secretary of State, and unless they are prepared
to do that, I am afraid we shall be working at cross purposes. We
definitely put forward the view that the control of the Seeretary of State
in regard to these matters, seeing that the Budget is votable and is within
the purview of this Legislature, should be transferred to the Government
of India with whom we can deal. The Secretary of State is a person
whom we cannot reach, and so long as these powers are transferred
there would be no objection to the acceptance of these proposals.
What is asked is the establishment of a convention that, when we and
the Government of India are in agreement in regard to the leasing of
any of these Railways, the Secretary of State should not intervene,
and that the decision arrived at between the Government of India and
the Assembly should be binding, and, so long as the final power is with
the Secretary of State, this is the only logical constitutional position that
can be taken hy this Assembly. )

Mr. W. 8. J. Willson (Asscciated Chambers of Commerce : Nomi--
nated Non-Official) : I should like to go straight to Sir Charles Innes’
amendment. Personally, I think that the contribution to be paid by the
Railways is there fixed on too high a hasis. I think that tramsport should
not be taxed heavily ; that 5} per cent. is to6 much. I think that this 1
g:: cent. is too much. But, Sir, as a 1nember of the Committee it was my

yusiness to go in for a certain amount of give and take in order to arrive
at a rettlement of this very important guestion. After all, Sir, the differ-
ence between 5l6ths and 1 per cent. is really only a question of 14 annas
or 16 annas, 50 I had no great difficulty in agreeing to that in order to bring.
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in a unanimous report. Where my difficulty began was in certain recom-
mendations which certain members of that Committee wished to make, and
I was rather handicapped I may say by only receiving Sir Purshotamdas
Thakurdas’s amendments at a late hour to-day without being able to give
them any previous consideraion. 3ir Purshotamdas Thakurdas and myself
agree in a very large measure in'our views about this separation question,
but the difference is that he spoke to-day, as he frankly said, on behalf of
the Nationalist party. When Sir Purshotamdas Thakurdas speaks only as a
commercial representative, I find myself agreeing with him on a very great
many points. I agree with what he said about Sir Charles Innes’s pre-
sentation of this case, but I defy Sir Charles Innes or any other man, or
super-man to introduce in this Assemrbly a comprehensive motion like this
which would not provoke a certain amount-of eriticism from some of us.
Where I agree most with Sir Purshotamdas Thakurdas is in the views as
expressed by the Indian Merchants’ Chamber and Bureau in their letter
of the 25th August 1922 to the Secretary of the Railway Board, Simla,
wherein it is stated :

¢ My Committee wish to reiterate their opinion that the rejection of the unanimous
recommendations of the Aeworth Committee regarding the separation_of the railway

budget from the general budget of the Government of India has been the fundamental
wrong step taken by the Government of India.’’

I absolutely agree with that. Further vn they say :

‘¢ My Committee are convinced that the successful management of Indian Railwa
will always be jeopardized unless a separate railway budget is insisted upom by
Assembly.’’ :

That is exactly my point of view.

Now, Sir when we come to consider the amendments, what really is the
difference between the Government and the House ! I put it to you, that
it is extremely small. If separation is such an important thing, such an
advisable step, as Sir Purshotamdas’ Chamber think and as mine think from
the commercial point of view, I put it {o you that the difference between
the Government and the House or a section of the House is extremely small.
Now, I am well aware that there is a certain section of the House who think
that if a Government Member came into the House naked he would still
have something up his sleeve. That cannot be the case at the present time.
For my part, taking clause (a) it is to me so unthinkable that Government
should ever contemplate handing our Ruilways over to any company publie,
private, foreign or Indian, without the ¢onsent of this House that I simply
cannot believe it. They have agreed not to, so far as words go, without
absolutely committing themselves to it for reasons wkich they say are con-
stitutional. Now, I am not competent to argue a constitutional question,
but I am prepared to aceept from a responsible Member of Government,
who has always enjoyed the absolnte confidence of this House, who has beer
complimented upon the straight forward way in which he put this case
before you, what he hals said.

Now, I come to the question of Tndianisation. Here again I say it is
largely a question of words. Sir Purshotamdas puts it now as a ‘ proviso,’’
but I may say that there is no proviso whatever in the views expressed by
his Chamber of Commerce in August 1922. This surely is again a matter
of words. The Government have said they are Indianising. Mr. Hindley,
every time he gets on his feet, tells us how much more Indianisation has
taken place. It has gone further in the I.ee Report, which says you shall
80 up to 75 per cent. Surely it is a matter of words, it is almost redundant
J#'put it in this Resolution.

L237LA o Hs
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Then, Sir, we come to the amendment of Mr. Duraiswamy Aiyangar
(c¢) that the purchase of stores for the different railways should be under-
taken through the organisation of the Stores Department. Now, on that
point, you have no assurance whatever from Government. I do not believe
Government agree with vou there, This amendment of Mr. Duraiswamy
Aiyangar is what I want in prineiple myself. Nevertheless, T do not think
that this is the time to press this particular amendment. In the first place,
it is impraeticable, because I understand the Stores Department is insuffi-
ciently developed to do the work, but I ain prepared to co-operate in urging
this question of store purchase in India with anybody and at all times. I
made some remarks about it myself only the other day in the Finance Com-
mittee, but I say that the question of 1he separation of railway finance is
so vital at the present time that we sheuld ot clog or delay the issue by
raising questions of this kind, although that particular part of the amend-
ment is one with which T am in eomplete accord. Therefore,—I wish to put
it no higher than that.—the commerc¢ial opinion of Bombay, of Sir Pur-
shotamdas’ Chamber in the word: which I have quoted, or of the Asso-
ciated Chambers, is so strong on this question of the separation of railway
from the general finance that T mysell, one of the keenest supporiers of the
purchase of stores in India, am preparl to say that I am not prepared to
. jeopardise my chauee of getting sepavation to-day by insisting on some
other important, though minor ina‘*ters., T put it to the House that the
difference between Government and those Members who have spoken is
*largely a matter of words, merve words and no more. The prinieples are
praetically zceepted.

Pandit Madan Mohan Mzalaviya : Sir, the reasons for the amendiment
have been very well put forward by many previous speakers. 1 want just
to summarise our pesition as briefly as possible. In the first place there
has been a good deal of confusion of thought in the view that has been
put forward before the House regarding the conditions under which the
Acworth Committee recommended the separation.of ruilway finance and
the eonditions which now exist in India. The Aeworth Committee on
page 26 of their Report said :

‘¢ We do net think that tle Indian railwayvs ean he modernised, improved and
enlarged 80 a8 to give to India the service of which it is in erving need at the nmoment,
nor thut the railways can yield to the Indiun public the finaneial return which they ure
entitled to expeet from so valuzble a property, until the whole financinl methods are
radically reformed. And the essence of this reform is contained in two things (1) the
eomplete separation of the Railway Pudget from the general Budget of the country
and its reconstruction im a form which frees a great commereial business from the
~trammels of a system which assumes that 4he concern goes out of business on cach

.31st of March and reccommences de novo on the 1st of April, and (2) the emancipation
of the railway munagement from the control of the Finance Department.’’

Those were in essenee the two chanees that the Committee recommended.
As regards the second, the Finance Member and the Government of India
_have not accepted the view of the Acworth Committee. They have got a
Finaneial Commissioner in the Railway Board and the Finaneial Commis-
sioner, we understand, aets strictly under the control of the Finance
"Member. So I take it that the Government of India have -not accepted
the recommendation that the railway management should be emanecipated
from the control of the Finance Department. and I am glad that the Govern-
ment of India have come to that conclusion. It will be an evil day for
‘the country if the railway management were entirely freed from the

. Py
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‘control of the Finance Department of the Government of India. There-
fore we are left to deal with only one change, which the Aeworth Committes
regarded as essential, namely, the complete separation aof the Railway
Budget froimn the general budget of the country. Now, I want to understand
what is the exact meaning of that ? The Railway Budget is at present
practically separated from the general Badget. It is prepared and submitted
as a separate budget, though it no doubt forms part of the general Budget.
The nsection dealing with it is entirely separate. It would not become
more scparate if it is taken up at a different time from the time at
which the general Budget is tuken up. There are two things which are of
the essence of this separation. In the first place there was the complaint
in the past that there could not he & coatinuity of railway construction
and improvemeni because there was no certainty that the neeessary funds
would be available from year to year. That fas Leen provided against
by 130 crores Laving been voted by this Assembly {or railway construc-
tion and improvement during five years. That will o en. So there is
no more any reason left for anybody to urge that railway improvemen*
will be jeopardised for want of a certainty of continuous sufficient contri-
bution from the Government of India. The thing that is of the essence
of the chanzxe proposed is that the Government of India row desire that
this Assembly should bind itself to reseive from Railwars only a limited
amount of profits for the general revenues every wvear. That is the only
issue which is a new issue before this As<embly. At present it is open to
the Assembly or rather to the Finanee Member aeting for the Assembly,
though he does not always et aceording to the wishes of the Assembly, to
appropriate the whole of the Railway profits to the weneral revenues of
the year. And we are asked to hind ourselves down to the view that the
Finance Member shall not, in future. appropriate more than a certain
fixed proportion of the railway profits of the yvear to the general revenues,
that we should bind ourselves to receive a definite amount, namely, 1 per
eent. of profits g'hts one-tifth of the surplus, subject to the other condi-
tion which has™héen mentioned when the surplus exceeds thmee erores.
I submit, Sir. that the ubsence of such an agrecment as is jproposed does
not mean anything serions for the railway administration. The raiiway
administration is assuved of 150 crores to be spent in five years. They
are also assured that the I"inance Member is not going to ask for any very
large sum from the railway revenues to be made over {o the general
revenues. This is the position. Therefore when the Chief Commissioner
of Railways and the other Members who have
spoken on that side drew a lurid picture of.the

evils that will arise to the railway administration if the proposal before us

18 not aceepted, I submut that they did not place the correet facts before

the IIouse. The railway administration will not come to grief, it cannot

come to grief, if the proposal of the Honourable Member for Commerce
1s not accepted because there has been no suggestion that except during
the years of the war the Government of India have not given ample funds
to " tRe Railways. The railway administration have been free to recom-
mend what percentage of working expenses should be charged and what

percentage_ should be reserved for renewals. The Government of India

have as a rule provided in the Budget what they asked for. The question

now bLefore us is whether this House should bind itself to receive only a

certain fixed percentage of the revenues of the railways or let the existing
-practice continue. Now Sir, my friends on the Government side say
-wthat we should agree to this proposal because we do not lose anything
very much by doing so, and that we shall help the railway administration

b P,
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to show better results if they will know that they will have a certain
definite proportion of railway profits only to pay towards the gemeral
revenues and that the rest will go to improve railway administration or
to reducc rates and fares. We ask our friends to agree to certain con-
ditions, three conditions. To two of these conditions the Honourable U‘_l(?
Finance Member and the Member fer Commerce have cxpressed their
general willingness to assent. They say, in practice, we agree that there
shall be Indianisation of the railway services earried out with reasonable
rapidity—at least that is how I understood them to express themsel\_fes.
(The Honourable Sir Basil Blackett : ‘‘ Quite right.”’) The one thing
they have not expressed themselves about is the representation of Indians
on the Railway Board. I do not remember to have heard anything at
all from either the Honourable Member for Commerce or the Finance
Member on that question, and it has been to me, Sir, a matter rather of

surprise that they should not have said anything on this subject. I am
open to correction.

The Honourable 8ir Basil Blackett : I think I mentioned that this
was a case in which the Government should have no particular difficulty in
coming to an agreement with the Assembly.

Pandit Madan Mohan Malaviya : On the question of the Railway
Board ?

The Holourable 8ir Basil Blackett : Yes.

JPandit Madan Mohan Malaviya : Thank you. Therefore, Sir, if
my friends do not find any difficulty in coming to an agreement with
the Assembly on these two questions of the representation of Indians
on the Railway Board and on the rapid Indianisation of the railway
services, the only point of importance which divides the Government
from this side of the House, is the question of an assurance that we desire
to have from the Government that nmo State railway shall be handed
over in fature for management to a private company except with the
prior approval of this Assembly. My friends say we should not
apprehend that they will hand over a railway to a private company with-
out consulting the Assembly. The Hovourable the Finance Member has
gone to the extent of saying that the matter will be brought before the
Central Railway Advisory Council, and if any member of that Council
should so desire, the matter will be brought before the Assembly. But
there he stops. It will be brought before the Assembly for an expression
of the opinion of this Assembly. Now, Sir, it is a painful thing for us
to be reminded again and again and to remind our friends on the opposite
. gide that a consultation with this Asscnbly does not yet mean that the
Government of India will accept the view which this Assembly may
express even by an overwhelming majority. We therefore desire that
we should have the assurance from the Government that they will not
hand over any State railway to a private company except with the
approval of this Assembly. The Government say that this ig a consti-
tutional question, that they cannot as a Government— the Government of
India and the Secretary of State together—agree to ask for the previous
approval of the Assembly before handing over the management of a
State railway to a private company. The Honourable the Finance"
Member has not told us what the constitutional difficulty is. The power
is at present exercised by the Secretary of State. The Secretary of
State, if the matter is represented to him will, I venture to think, see"

*
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emand is put forward before him and if he considers it reasonable,
our difficulties and our differences will be solved. Why should aot
this view of the Assembly be placed before the Secretary of State, and
why should not the Government of India keep an open mind on this
question 1 My Horourable friend says, ‘‘ this is a constitutional question
of great importance : we cannot agree to it '’. Now I ask him to
consider the other side of the case. There is a constitutional difficulty
in the way of us Indian Members who represent the people in accepting
the proposal of Government. That constitutional difficulty is this.
Railway revenues bring us a certain amount of profit every year.
Suppose there is a profit of 8 crores next year so far as the Railways
are concerned, and suppose there is a deficit of two to three erores in
the general Budget of the country. As mattdrs stand at present, if we
do not agree to the proposal of the Honourable the Commerce Member,
the position will be that the Finance Member will take into account the
8 crores of profits on the Railways and adjust his account, wihout resort-
ing to any fresh taxation. If we agree to the convention which is pro-
posed, that is, bind ourselves not to tsuch anything above five crores
or so of railway profits, we shall be face to face with this situation—that
while there may be three crores more of railway profits o1 the year, it
must be kept as a railway reserve, and we may have to increase the sult
tax, or customs duties, or find some other means of taxation to meet
the deficit of the two or three crores in the general budget. That will be
the constitutional position in which we shall be placed. Now, I ask
Members of Government to consider in fairness whether it is reasonable
to ask the House to agree to such a convention unless we feel satisfied that
in certain essential matters Government will not act without the consent
of this Assembly if we agree partly to give up the power of appropriating
revenues from the Railways to th&.general' Budget. If we agree to
expose curselves to the situation in which fresh taxation may have to be
imposed even while railway profits should be available, even when rail-
way profits should be available but only to- be placed in the railway
reserve .—if we agree to put ourselves in that position, we must
have the assurance that the railway administration shall be con-
ducted by the Government in conformity with the wishes of thiy
Assembly. And what is the assurance that we want !. The assur-
ance that we want is that the biggest railway, the most profitable
of all Indian railways, the East Indian Railway, shall not be handed
over for management to a private company next year or the year after,
that when the Great Indian Peninsula railway contract comes to an end
it shall not be handed over to any private company without the prior
approval of this Assembly. And why do we ask for this? We ask
for this assurance because we feel that, unless we get this assurance
and unless we get fair representation on the Railway Board, we shall be
doing a wrong, an injustice to the people of this country if we agree
to the proposals of the Government. How are railway profits made 1
How is the railway revenue made ? It is made up of the rates and fares
Imposed upon the people. It is the people who contribute in this indirect
manner the revenues that the Railways raise. At present the railway
administration and the Government of India are free to raise the rates
and fares as they may think fit. The rates have been raised, fares have
been raised without any reference to the Legislature. The people have
long been complaining that rates and fares have become very high. We
have heard a good deal to-day in this discussion and since these proposals

‘t}e reasonableness of the demand which we put forward ; and if this

-
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were put forward of ihe desire to reduce rates and fares. We have not

yet seen that desire put into practice. We shall be very grateful if the
desire to reduce rates and fares is actuélly put inta practice. We have no

wish that our people should be taxed to a larger extent than is justified by |
reason, we do not desirc that the general revenucs should receive a large

yearly accretion from railway revenues by rates and fares being kept up ;

on the contrary, we desire that the rates and fares should"be redjced. .
But we have no certainty that they will be reduced until we have an

effective representation on the Railway Board and the Railway adminis-

tration, until the Government of India know that they are under the.
necessity  of coming to this_Assembly year by year for the appropria-
tion of railway revenues. My European friends say : ‘‘ Do not throw
away this highly desirable administrative reform for a consideration
which is somewhat ulterior to the proposal before us’’. But this con-
sideration is not ulterior. This is the ome poger which is in our
hands of compelling the Government to carry out the reforms which
we consider to ‘be essential. If we agree to bind ourselves by the con-
vention which you propose, if we agree that we shall not touch railway
revenues beyond one-third of surplus profits year after year for the next

three years, then it means this that you will be free, if you think it right
at the time and I apprehend that it may be that Members of Goverh--
ment who are in power at the time may find abundant reason to be
satisfiedd at that time that the State should not manage its railways and

that they should be handed to a private Company, so to hand them over.

We feel that in that case we shall not be able to justify our position

before the people whom we represent, and therefore it is that we desire

that the ‘Government #hould give us the assurance that no State railway
shall in future be handed arer tp @ private company. _ .

Now, Sir. it has also been €aid’'fi:ai we have imported political consi-
derations into what should be -a purely commereial question. It is
rather amusing to hear that said. ~ Sir, railway administration is not a
parély commercial concern, it never has been so—it has been a politico-
commercial concern from the time when the first Minute was written
on Railways in 1853 or 1854, and that Minute was brimful of politico-
eommercial considerations. Railway administration has always been
a politico-ecommereial business in this country. We are face to face
with a situation which I want ;7 European friends and Government
Members to consider from our point of view. Look at the railway
-administration as it is being earricd on at present. We take up the
Railway Board Classified List. We find the Railway Board consists of
Mr. Hindley, Mr. Parsons, Mr. Sheridan and Mr. Hadow. The officers
are Mr. C‘hase. Mr. Alum. Mr. Tomkins, Mr., Manson, Mr. Maflin,
Mr. Stanley, Mr. Harvey, Major Budden, then one Indian gentlentan,
then again an Englishman, then Mr. Nicolls, then one Bengali gentle-
man, then Mr., Thomas, then Mr. Haviman, then, Mr. Graham. Now this
‘is the position. Is there any country to which reference has been made,
either Switzerland or Prussia or Japan or Italy, where conditions like
those obtaining in India exist, where the railways are so controlled and

manaqu by persons who are not inhabitants of the country in which
the. Railways are run ? Is there any- other railway administration in
which the great bulk of the people ﬁo contribute to the Railways aré'
unrepresented as Indians are unrepresented in the railway ‘ddministration

of this eountry . It is for these reasons that we desire to be assured that
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1l management of a State railway shall not be handed over to a company
without our consent. My friends may think that we are importing poli-
tical considerations into the matter, but we are bound to do so ; and we
wish them to understand that it is part of our duty not to overlook political
considerations. If my Honourable friends on the opposite side recognize
that these considerations are valid, if they recognize that these are not"
unreasonable, then the Government of India should communicate with
the Seerétary of State, put our case before him, and obtain his consent
to give us the assurance that we want, that no State railway shall in
future be handed over to a Company for management until the approval
of this Assembly has been obtained. They are put to the test of the
gincerity of the views which they have propounded with great ability
in this debate. They are now put to the test : if thev earnestly feel
that the change they propose should be effected. and if thev recognize
that we are reasonable ir demanding that no State railway sh:!l in
future be handed over to a private Company without our approval, let
them put forward our case before the Secretary of State. 1 feel con-
fident, at least I feel hopeful, that the Secretary qf State, considering
the arguments that have been put forward on both sides in this debate,
will not so easily come to the conclusion that what we have urged
deserves to he ignored and that what the Government Members have
urged deserves to be accepted in its entirety. IPor these reasons. Sir,
I stronely support the amendment of my friend, Sir Purshotamdas
Thakurdas.- and T Lope the House will carry it unanimously.

The Honourable 8ir Charles Innes : Sir, 1 think we are all getting
railier tired, and 1 do not propose to make a speech of any length. What
impresses me about this debate is that after all there is very little differ-
ence heiween that side ‘of the Ilouse and this. I-think I am correct in
saying that almost everyone in this House is.perfectly satisfied that the
separation we propose is really in the interests of the railways, in the
interests of India, and in the interests of the tax-payer ; and I believe
that all would be glad if we could arrive at some settlement which would
enable us to zet rid of the very small diffieulty which is between us.

Now I will take firet this question of Indianisation. Various things
have been said in recard to this question in relation to the Railwars to-
day, but 1 think I may e¢laim—-1 do not say anythine about the past, the
amtant pest- Doihink I may elaim that in recent pears we have done
more in the way of Indianisation on Railways than in any other Depart-
meut of Government. I have got the figures here. In the last three
yeurs we have taken on 16 officers in the Superior Traffic Departmnent,
Of those sixteen officers. not oune has been a:European—there were 8
Anglo-Indians and 8 Indians, that is to say. the whole sixteen have been
Statutory Natives of India. In the Engincering Department in the
last three years we have taken on 31 officers. Of those 31 officers. Y were
Europeans, 5 Anglo-Indians and 17 Indians. Iu other Departments we
have taken on 29 officers, of which 5 have been Anglo-Indians and 2 have
been Indians. Those other Departments include Departments like the
Carriage and Wagon Department and the Locomotive Department which
are Departments in respect of which we have ot no facilities for train-
ing in India at present. Now in addition to that, Sir Basil Blackett has
told you that we have agreed to the Lee Commission’s proposals. namely,
that we have agreed to this recommendation :

‘‘ We are strongly of opinion that the extension of existing facilities should be
pressed forward as expeditiously as possible in order that the recruitment of Indians
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may be advanced as soopn 8 practicable up to 75 per cent. of the total number of
vacancies in the Railway Bepartment as a whole, the remaining 25 per cemt. being
recruited in England.”’ ; .
Now we have accepted that recommendation. Then coming to the ques-
tion of the Railway Board, I look at this question of Indianisation im
this way. You cannot possibly treat Indianisation with reference to
individual appointments or individual officers. The Railway Board is a
technical Board, . It is composed purely of men who are qualified to fill
the appointment by reason of their knowledge and experience of Indian
Railways. It does mot control policy. The policy of the Indian Rail-
ways is controlled by the Government of India. But the Railway Board
is a body of technical men. I do hope the House would not think that
there is any bar of any sort or kind against an Indian being sppointed
as a Member of the Railway Board ; there is not. But the difficulty we
experience in getting Indians to the Railway Board is that we have net
got Indians in the Railway service of sufficient experience. It may be
due..... (At this stage Pandit Madan Mohan Malaviya rose to speak).
The Honourable Member spoke for half an hour. He might let me have
my time. I will not give way.

Pandit Madan Mohan Malaviya : May I just ask a question.of .
the Honourable the Commerce Member ¢ 1 do not want to interrupt him.
I want to ask whether there is not an Indian like Rai Bahmdur Rala Ram,
who was for many years Chief Engineer of the Eastern Bengal Railway
and whether he is not qualified ? .

Mr. Deputy President : The Honograble Member had better avoid
personal questions. :

The Homourable Bir Charles Innes : It is ‘grossly improper for the
Honourable Pandit to raise the questicn of individual officers.

" Mr. Deputy Presgident : I have overruled it.

Mr. Chaman Lall : May I ask whether there is a single Indian Mem-
ber of the Railway Board or a single Agent of Railways ? Is it not possi-
ble to get an Indian to occupy these places ?

. Mr. Deputy President : I would permit the Honourable Member to
go on.

The Honourable 8ir Charles Innes : The Railway Board is composed
purely of technical men, of senior technical experts in our Railway Ser-
vice. ‘The question of Indianisation in regard to the four members of the
Board will right itself in thme as Indians now in the service rise to senior
positions. It may be that there were defeets in the past in recruiting
Indians for these services. But nobody can say in the last few years that
those defects have not been repaired, and-as Indians do rise to qualification
and to the standard necessary for appointments not only in the organisa-
tion of the Board but in the Board itself, T will undertake that the claims
of those Indians will be considered most carefully in each and every case.
Already we have taken in the last few months two Indians in the Railway
Board, and I hope that in the near future we will be able to take more.
But, Sir, as I have said, I do not think there is very much difference
between me and the House on that matter.

" Let me now come to what is the erucial point in this case, namely, this
question of State management. The Honourable Pandit in the course of
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, speech just now said that they wanted security that in the next two or
three years the East Indian Railway should not be handed over to a com-
any. I want to make a fair offer to the other sifle. I suggest that if the
Bonourable Sir Purshotamdas Thakurdas will drop his amendment that
we should agree on adding the following clause to the amended Resolution
moved by Sir Henry Moncrieff Smith. It will come in as clause 9. It
would go on :

¢¢ They (these arrangements) shall hold good only so long as the East Indian

Railway, the Great Indian Peninsula Railway and existing SBtate-managed Railways
remain under Btate management.’’

That is to say, if any of these Railways is transferred to Company manage-
ment, the convention goes ; and I have further added :

‘¢ In the event of negotiations for tramsferring any of the above Railways to a
rivate Company being undertaken, those negotiations shall not be concluded until
acilities have been given for a discussiom of the whole matter in the Asscmbly.’’

Now, it secms to me, Sir, that that clause which I suggest mcets all our
difficulties. It enables the Members of this House to gain the separation
proposals, to sce these proposals through without giving away anything
at all. It gives you security as regards these Railways. According to
this amendment if any IRailway, either the East Indian Railway, the Great
Indian Peninsula Railway or any Railway now managed by the State is
transferred to a private company during the currency of the convention
that is to say, three years, the convention ceases to hold rood, and I further
say here that we are prepared. in the event—in the very unlikely event-—
of negotiations of this kind for transfer being undertaker. to hove an under-
standing with the House, to make a promise to the House, that before any
such negotiations are concluded: the Government will give faciiities for
discussion of the whole matter in this House. It seems to me, Sir, that this
is a bridge over which we can pass on to the goal desized, namely, the goal
of separation. It seems to me that everybody in this llouse is agreed that
this scparation is going to enable us to manage our Railways better
and more efficiently, and that separation will be for the good of India. Mr.
Duraiswamy Aiyangar suggested that if we had separation, we would nnt
be able to reduce pilgrim fares. I assure Mr. Duraiswamy Aiyangar that
if he is anxious to get the fares of pilgrims reduced, to nave the rates and
fares for the whole country reduced, the best way to do it is to agree to
our proposal about separation. There is nothing between us except this
fear that these Railways are going to be transferred to ecomparies in the
next few years. The amendment which | have prorosed seems to me to
relieve that fear on your part and enables this House to agree with a
perfeetly clear conscience to the proposals of Government, and I hope my
Honourable friends opposite will meet me in this matter.

8ir Purshotamdas Thakurdas : Sir, we adjourncd the House at 5
O’Clock yesterday and when an Honourable Member suggeste® that we
might have got through that Bill, I think, Sir, the Honourable the Presi-
dent said that 5 O’Clock was late enough for this House to sit up to.
I see that the Clock stands very nearly at half past five now, and in view
of what I said at the outset when I moved my amendment that I was
moving it on behalf of the Nationalist party, the Treasury Benches can
easily understand that 1 am not in a position to say yes or no in reply to
their suggestion without consulting my party. I would therefore suggest
to you that the House may be adjourncd and the discussion kept over till
the next Government day.

L237LA 1
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*  The Honourable 8ir Alexander Muddiman : I move that &o
dcbate be adjourned to_the next ‘Government day.

The Honourable 8ir Charles Innes : I beg to move the following
amendment :

#¢ That a new clause 0 be added to the amended Beenl‘uﬁon moved by Sir Henry
‘Monerieff Smith. |

* 0. They shall hold good only so long as the East Indm.n Railway, Great Indian
Peninsula Bailway and. existing State-managed Railways remain under State manage-
ment. In the event of negetiations for transferring any.of the abaove Railwgys to a

rivate wmpa.ny '“Pden-take.n those negotiations shall not be concluded until
Eu.lll have been givefi for a discussion of the whole matter in the Assembly.’’
Mr. Deputy President : Further discussion is adjourned to next

Friday. .
Mr. Deputy President : Honeurable Members are informed that

the elected' members of this Assembly have to meet in Committee Room B-
for the purposs of electing four persons to the Court of the Delhi University.

' The :Assembly then adjourned till Eleven of the Clock on Thursday,
the 18th September, 1924.
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